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RAJYA SABHA
Friday, the 6th September, 2013/15 Bhadra, 1935 (Saka)
The House met at eleven of the clock,

MR CHAIRMAN, in the Chair
PAPAERS LAID ON THE TABLE
MR. CHAIRMAN: Papers to be Laid on the Table.

SHRI M. VENKAIAH NAIDU (Karnatak): Sir, I want to raise a very serious

matter.

MR. CHAIRMAN: Let the paper-laying be completed. ...(Interruptions)... Just

one minute. Please.
Notifications of the Ministry of Health and Family Welfare

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI A.H. KHAN CHOUDHURY): Sir, I lay on the Table:—

I. A copy each (in English and Hindi) of the following Notifications of the
Ministry of Health and Family Welfare, under sub-section (3) of Section
28 of the All India Institute of Medical Sciences Act, 1956:—

(I) GS.R. 550(E), dated the 14th August, 2013, regarding extension of
validity of G.S.R. 654 (E), dated the 28th August, 2012 for
delegation of administrative and financial powers to the Directors
of six new All India Institutes of Medical Sciences (AIIMS), under
provisions of AIIMS Act, 1956.

[Placed in Library. See No. L.T. 9644/15/13]
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GS.R. 549(E), dated the 14th August, 2013, regarding Establishment

of All India Institute of Medical Sciences at Rae Bareli, Uttar

Pradesh, under provisions of AIIMS (Amendment) Act, 2012.
[Placed in Library. See No. L.T. 9643/15/13]

S.0. 2350(E), dated the 2nd August, 2013, regarding Nomination of
the Union Minister of Health and Family Welfare as the President
of All India Institutes of Medical Sciences, Rishikesh, under
provisions of AIIMS Act, 1956.

S.0. 2351(E), dated the 2nd August, 2013, regarding Nomination of
the Union Minister of Health and Family Welfare as the President
of All India Institute of Medical Sciences, Raipur, under provisions

of AIIMS Act, 1956.

S.0. 2352(E), dated the 2nd August, 2013, regarding Nomination of
the Union Minister of Health and Family Welfare as the President
of All India Institute of Medical Sciences, Patna, under provisions

of AIIMS Act, 1956.

S.0. 2353(E), dated the 2nd August, 2013, regarding Nomination of
the Union Minister of Health and Family Welfare as the President
of All India Institute of Medical Sciences, Bhubaneshwar, under

provisions of AIIMS Act, 1956.

S.0. 2354(E), dated the 2nd August, 2013, regarding Nomination of
the Union Minister of Health and Family Welfare as the President
of All India Institute of Medical Sciences, Bhopal, under provisions

of AIIMS Act, 1956.

S.0. 2355 (E), dated the 2nd August, 2013, regarding Nomination of
the Union Minister of Health and Family Welfare as the President
of All India Institute of Medical Sciences, Jodhpur, under
provisions of AIIMS Act, 1956.

[Placed in Library. For (3) to (8) See No. L.T. 9642/15/13]

S.0. 2011 (E), dated the 4th July, 2013, regarding Constitution of
Institute Body of All India Institute of Medical Sciences, Bhopal,
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under provisions of AIIMS Act, 1956 read with AIIMS
(Amendment) Act, 2012.

S.0. 2012(E), dated the 4th July, 2013, regarding Constitution of
Institute Body of All India Institute of Medical Sciences,
Bhubaneswar, under provisions of AIIMS Act, 1956 read with
AIIMS (Amendment) Act, 2012.

S.0. 2013(E), dated the 4th July, 2013, regarding Constitution of
Institute Body of All India Institute of Medical Sciences, Jodhpur
under provisions of AIIMS Act, 1956 read with AIIMS
(Amendment) Act, 2012.

S.0. 2014(E), dated the 4th July, 2013, regarding Constitution of
Institute Body of All India Institute of Medical Sciences, Patna,
under provisions of AIIMS Act, 1956 read with AIIMS
(Amendment) Act, 2012.

S.0. 2015(E), dated the 4th July, 2013, regarding Constitution of
Institute Body of All India Institute of Medical Sciences, Raipur,
under provisions of AIIMS Act, 1956 read with AIIMS
(Amendment) Act, 2012.

S.0. 2016(E), dated the 4th July, 2013, regarding Constitution of
Institute Body of All India Institute of Medical Sciences, Rishikesh,
under provisions of AIIMS Act, 1956 read with AIIMS
(Amendment) Act, 2012.

[Placed in Library. For (9) to (14) See No. L.T. 9644/15/13]

II. A copy each (in English and Hindi) of the following Notifications of the

Ministry of Health and Family Welfare, under Section 93 of the Food
Safety and Standards Act, 2006:—

)

@

F. No. 5/15015/30/2012, dated the 12th July, 2013, publishing the
Food Safety and Standards (Food Products Standards and Food
Additives) Amendment Regulations, 2013.

[Placed in Library. See No. L.T. 9719/15/13]

F. No. A-21021/01/2010-Admn.FSSAI, dated the 30th July, 2013,

3
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publishing the Food Safety and Standards Authority of India
(Salary, Allowances and other Conditions of Service of Officers and
Employees) Regulations, 2013. [Placed in Library. See No. L.T. 9720/
15/13]

Notification of Ministry of Defence

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS AND THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI
JITENDRA SINGH): Sir, I lay on the Table, under sub-section (3) of Section 13 of the
National Cadet Corps Act, 1948, a copy (in English and Hindi) of the Ministry of
Defence Notification No. S.R.O. 13, dated the March 3- March 9, 2013 in the weekly
Gazette, publishing the National Cadet Corps (Amendment) Rules, 2013, along with
delay statement. [Placed in Library. See No. L.T. 9713/15/13]

Notifications of the Ministry of External Affairs

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND THE MINISTER OF STATE IN THE MINISTRY OF PLANNING
(SHRI RAJEEV SHUKLA): Sir, I, on behalf of Shri E. Ahamed, lay on the Table, a
copy each (in English and Hindi) of the following Notifications of the Ministry of
External Affairs, under sub-section (2) of Section 31 of the South Asian University

Act, 2008:—

() F. No. BI 321/60/11, dated the 7th August, 2013, publishing the South
Asian University First Rules, 2013.

(2) F. No. BIL 321/60/11, dated the 7th August, 2013, publishing the South
Asian University First Regulations, 2013.

(3) S.O. 136(E), dated the 20th January, 2012, publishing the South Asian
University (Removal of Difficulties) order, 2012, along with delay
statement.

[Placed in Library. For (1) to (3) See No. L.T. 9722/15/13]
Notifications of the Ministry of Personnel, Public Grievances and Pensions

SHRI RAJEEV SHUKLA: Sir, I, on behalf of Shri V. Narayanasamy, lay on the
Table, under sub-section (2) of Section 3 of the All India Services Act, 1951, a copy
each (in English and Hindi) of the following Notifications of the Ministry of
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Public Grievances and Pensions (Department of Personnel and

G.S.R. 80, dated the 6th April, 2013, publishing the Indian Police Service
(Fixation of Cadre Strength) Third Amendment Regulations, 2013, along

with delay statement.

G.S.R. 81, dated the 6th April, 2013, publishing the Indian Administrative
Service (Fixation of Cadre Strength) Fourth Amendment Regulations,
2013.

[Placed in Library. For (1) to (2) See No. L.T. 9721/15/13]

Notifications of the Ministry of Commerce and Industry

MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
(DR. EM. SUDARSANA NATCHIAPPAN): Sir, I lay on the Table, under

sub-section (4) of Section 157 of the Trade Marks Act, 1999, a copy each (in English

and Hindi) of the following Notifications of the Ministry of Commerce and Industry

(Department of Industrial Policy and Promotion), along with delay statement:—

)

@

THE

S.0. 2071 (E), dated the 8th July, 2013, appointing the 8th July, 2013 as
the date on which all the provisions of the Trade Marks (Amendment)

Rules, 2013 shall come into force.

S.0. 2072 (E), dated the 8th July, 2013, appointing the 8th July, 2013 as
the date on which all the provisions of the Trade Marks (Amendment)
Act, 2010 shall come into force.

[Placed in Library. For (1) to (2) See No. L.T. 9715/15/13]

Notifications of the Ministry of Finance

MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO

NARAIN MEENA): Sir, I lay on the Table:—

L

A copy each (in English and Hindi) of the following Notifications of the
Ministry of Finance (Department of Revenue), under sub-section (2) of
Section 38 of the Central Excise Act, 1944:—

(I) GS.R. 335(E), dated the 23rd May, 2013, extending the facility of
removal of all excisable goods falling under the First Schedule to
the Central Excise Tariff Act, 1985, along with Explanatory

Memorandum.

5
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GS.R. 336(E), dated the 23rd May, 2013, amending Notification No.
GS.R. 467 dated the 26th June, 2001, along with Explanatory

Memorandum.

GS.R. 337(E), dated the 23rd May, 2013, amending Notification No.
G.S.R. 465(E), dated the 26th June, 2001, along with Explanatory

Memorandum.

GS.R. 545(E), dated 14th August, 2013, publishing corrigendum to
Notification No. G.S.R. 336(E), dated 23rd May, 2013.

GS.R. 546(E), dated 14th August, 2013, publishing corrigendum to
Notification No. G.S.R. 337(E), dated 23rd May, 2013.

GS.R. 553(E), dated 14th August, 2013, publishing corrigendum (in
Hindi) to Notification No. GS.R. 336(E), dated 23rd May, 2013.

GS.R. 554(E), dated 14th August, 2013, publishing corrigendum (in
Hindi) to Notification No. G.S.R. 337 (E), dated 23rd May, 2013.

[Placed in Library. For (1) to (7) See No. L.T. 9727/15/13]

II. A copy each (in English and Hindi) of the following Notifications of the

Ministry of Finance (Department of Revenue), under Section 74 of the

Prevention of Money Laundering Act, 2002, along with Explanatory

Memoranda:—

M

@

©)

G.S.R. 576(E), dated the 27th August, 2013, publishing the
Prevention of Money-laundering (Maintenance of Records)

Amendment Rules, 2013.

GS.R. 578(E), dated the 29th August, 2013, amending Notification
No. GS.R. 440(E) dated the, Ist July, 2005, to substitute certain

entries in the original Notification.

GS.R. 579(E), dated the 29th August, 2013, amending Notification
No. GS.R. 441(E) dated the, 1st July, 2005, to insert certain entries

in the original Notification.

[Placed in Library. For (1) to (3) See No. L.T. 9726/15/13]
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Reports of the CAG

SHRI NAMO NARAIN MEENA: Sir, I lay on the Table, under clause (1) of
article 151 of the Constitution, a copy each (in English and Hindi) of the following

Reports:—

@i Report of the Comptroller and Auditor General of India for the year
ended March, 2012: No.19 of 2013: Union Government (Civil),

Compliance Audit Observations.

(i) Report of the Comptroller and Auditor General of India for the year
ended March, 2012: No.21 of 2013: (Compliance Audit)-Union

Government, Ministry of Environment and Forest; and

@iii) Report of the Comptroller and Auditor General of India for the year
ended March, 2012: No.22 of 2013: (Compliance Audit)-Union
Government, Scientific and Environmental Ministries/Departments.

[Placed in Library. For (1) to (3) See No. L.T. 9725/15/13]

MESSAGES FROM LOK SABHA
1. The Wakf (Amendment) Bill, 2010.

II. The Right to Fair Compensation and Transparency in Land Acquisition,
Rehabilitation and Resettlement Bill, 2013.

SECRETARY-GENERAL: Sir, I have to report to the House the following
messages received from the Lok Sabha, signed by the Secretary-General of the Lok
Sabha:-

@

“In accordance with the provisions of rule 101 of the Rules of Procedure
and Conduct of Business in Lok Sabha, I am directed to inform you that
the following amendments made by Rajya Sabha in the Wakf
(Amendment) Bill, 2010 at its sitting held on the 19th August, 2013, were
taken into consideration and agreed to by Lok Sabha at its sitting held

on the 5th September, 2013:-
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Enacting Formula

That at page 1, line 1, for the word “Sixty-first”, the word “Sixty-fourth”

be substituted.
Clause-1

That at page 1, line 3, for the figure “2010”, the figure “2013” be

substituted.
Clause-5

That at page 2, line 7, after the word “person”, the words “or institution,

public or private” be inserted.

That at page 2, line 9, after the words “terminated by” the words

“mutawalli or” be inserted.
That at page 2, line 18, the word “such” be deleted.

That at page 2, line 22, after the word “Khanqah” the words “peerkhana

and karbala” be inserted.
That at page 2, for lines 23 to 27, the following be substituted, namely:-
for clause (r), the following clause shall be substituted, namely:-

“waqf” means the permanent dedication by any person, of any movable
or immovable property for any purpose recognised by the Muslim law as

pious, religious or charitable and includes -

(i) a waqf by user but such waqf shall not cease to be a waqf by
reason only of the user having ceased irrespective of the period of

such cesser;

(i) a Shamlat Patti, Shamlat Deh, Jumla Malkkan or by any other name

entered in a revenue record;

@iii) “grants”, including mashrat-ul-khidmat for any purpose recognised

by the Muslim law as pious, religious or charitable; and

(iv) a wagqf-alal-aulad to the extent to which the property is dedicated

for any purpose recognised by Muslim law as pious, religious or
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10.

11.

12.

13.

charitable, provided when the line of succession fails, the income
of the waqf shall be spent for education, development, welfare and
such other purposes as recognised by Muslim law, and “wagqif’

means any person making such dedication;”.
Clause-6
That at page 2, after line 28, the following be inserted, namely:-

“(a) in sub-section (1), for the words ‘wakfs existing in the State at
the date of the commencement of this Act’, the words ‘auqafin the

State’ shall be substituted;”.

That at page 2, line 29, for the bracket and alphabet “(a)”, the bracket
and alphabet “(b)”, be substituted.

That at page 2, line 33, for the figure “2010” the figure “2013” be

substituted.

That at page 2, line 34, for the figure “2010” the figure “2013” be

substituted.

That at page 2, for lines 38 and 39, the following be substituted,

namely:-
“(c) in sub-section (6):—

(1 in the proviso, for the words “twenty years”, the words “ten

years” shall be substituted;
(i) after the proviso, the following proviso shall be inserted, namely:-

“Provided further that the waqf properties already notified shall not
be reviewed again in subsequent survey except where the status of
such property has been changed in accordance with the provisions

of any law.”
Clause-7
That at page 3, for lines 2 to 4, the following be substituted namely:-

“(3) The revenue authorities shall:-

9
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14.

15.

16.

17.

18.

19.

20.

21.

22.

(1 include the list of auqaf referred to in sub-section (2), while

updating the land records; and

(i) take into consideration the list of auqaf referred to in sub-section

(2), while deciding mutation in the land records.”.
Clause-9

That at page 3, line 23, after the word ‘“have” the word “the” be

inserted.
Clause-11
That at page 4, line 9, for the word “or” the word “and” be substituted.

That at page 4, line 20, for the words “Central Council and the Council”

the words “Council and it” be substituted.
That at page 4, line 27 the words “Central Waqf” be deleted.

That at page 4, line 30, for the words “Judge of the Supreme Court and
the fee” the words “Judge of the Supreme Court or a retired Chief

Justice of a High Court and the fees” be substituted.

That at page 4, line 31 for the word “determined”, the word “specified”

be substituted.
Clause-12

That at page 4, line 38, for the words “one year from the date of the”,

the words “six months from the date of” be substituted.

That at page 4, line 39, for the figure “2010”, the figure “2013” be

substituted.

That at page 4, for lines 42 and 43, the following be substituted,

namely:-

“section 13, in the case of Shia wagqf, the Members shall belong to the
Shia Muslim and in the case of Sunni waqf, the Members shall belong

to the Sunni Muslim”.
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23.

24.

25.

26.

27.

28.

29.

30.

Clause-13

That at page 5, line 4, for the words “members enrolled with”, the words

“members of”’ be substituted.

That at page 5, for lines 6 to 9, the following proviso be substituted,

namely:-

“Provided that in case there is no Muslim member of the Bar Council of
a State or a Union Territory, the State Government or the Union Territory
administration, as the case may be, may nominate any senior Muslim

advocate from that State or the Union Territory, and”;.

That at page 5, for lines 33 and 34, the following be substituted,

namely:-

“(d) one person each from amongst Muslims, to be nominated by the
State Government from recognised scholars in Shia and Sunni

Islamic Theology;”.

That at page 5, line 37, for the words “Deputy Secretary”, the words

“Joint Secretary” be substituted.

That at page 5, line 42, for the words “less than three and not more than
five”, the words “less than five and not more than seven” be

substituted.

That at page 6, line 3, for the bracket and figure “(7)”, the bracket and
figure “(5)” be substituted.

That at page 6, after line 3, the following be inserted, namely:-
“(IV) sub-section (7) shall be omitted;”.
New Clause-14A

That at page 6, after line 5, the following new clause be inserted,

namely:-
14A. In section 16 of the principal Act, after Amendment of
clause (d), the following clause shall be inserted, section 16.

namely:-

11
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31

32.

33.

34.

35.

(da) he has been held guilty of encroachment on

any wagqf property;
Clause-15

That at page 7, line 5, for the words show of hands, the words method

of secret ballot be substituted.
Clause-16

That at page 7, line 18, for the word sub-sections, the word sub-section

be substituted.

That at page 7, line 23, after the words State Government, the words and
in case of non availability of a Muslim officer of that rank, a Muslim

officer of equivalent rank may be appointed on deputation be inserted.
That at page 7, lines 24 and 25, be deleted.
New Clause-17A

That at page 7, after line 34, the following be inserted, namely:

17A. For section 28 of the principal Act, the Substitution of new

following section shall be substituted, section for section 28.
namely:-
28. Subject to the provisions of this Act Power of District

and the rules made there under, the District Magistrate, Additional
Magistrate or in his absence an Additional District Magistrate or
District Magistrate or Sub Divisional Magis- Sub Divisional Magis-
trate of a District in the State shall be trate to implement the
responsible for implementation of the deci- directions of the Board.
sions of the Board which may be conveyed

through the Chief Executive Officer and the

Board may, wherever considers necessary,

seek directions from the Tribunal for the

implementation of its decisions.
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Clause-18
36. That at page 7, for lines 37 to 40, the following be substituted, namely:-

(a) in sub-section (1) as so numbered, for the words ‘subject
to such conditions and restrictions as may be prescribed and
subject to the payment of such fees as may be leviable under any
law for the time being in force’, the words °‘subject to such

conditions as may be prescribed’ shall be substituted;.
Clause-20
37. That at page 8, for lines 14 to 22, the following be substituted, namely:-

‘D in sub-section (2), for clause (j), the following clause shall be

substituted, namely:-

() to sanction lease of any immovable property of a waqf in
accordance with the provisions of this Act and the rules made

thereunder:

Provided that no such sanction shall be given unless a majority of
not less than two-thirds of the members of the Board present cast

their vote in favour of such transaction:

Provided further that where no such sanction is given by the Board, the

reasons for doing so shall be recorded in writing.;’.
38.  That at page 8, line 26, for the word fair, the word market be substituted.

39. That at page 8, for lines 29 and 30, the following be substituted,

namely:-

educational institution, shopping centre, market, housing or

residential flats and the like shall be substituted.
Clause-21

40. That at page 8, for lines 33 to 35, the following be substituted,

namely:-

21. In section 33 of the principal Act, in Amendment of section

sub-section (1), -
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(a) after the words the 33.
Chief Executive Officer, the words or any
other person authorised by him in writing
shall be inserted;

(b) the words either
himself or any other person authorised by
him in writing in this behalf shall be omitted.

Clause-24

41. That at page 9, lines 2 and 3, be deleted.

42. That at page 9, line 4, for the bracket and alphabet (b), the bracket and
alphabet (a) be substituted.

43. That at page 9, line 6, for the bracket and alphabet (c), the bracket and
alphabet (b) be substituted.

Clause-26

44. That at page 9, for lines 13 to 19, the following be substituted, namely:-

26. In section 47 of the principal Act, - Amendment of section
47.

(I) in sub-section (1),—

(i) in clause (a), for the words ten thousand rupees, the words fifty
thousand rupees shall be substituted;

@) in clause (b), for the words ten thousand rupees, the words fifty
thousand rupees all be substituted;

@ii)) in clause (c), after the words the State Government may,, the words
under intimation to the Board, shall be inserted;

(I in sub-section (3), in the first proviso, the words more than ten
thousand rupees but less than fifteen thousand rupees, the words more
than fifty thousand rupees shall be substituted.

Clause-27
45. That at page 9, for lines 20 to 41, the following be substituted, namely:-
27. In section 51 of the principal Act,— Amendment of section

1.

(i) for sub-section (1), the following sub-sections shall

be substituted, namely:-
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(1a)

(1) Notwithstanding anything contained in the wagqf
deed, any lease of any immovable property which is
waqf property, shall be void unless such lease is
effected with the prior sanction of the Board:

Provided that no mosque, dargah, khanqah, graveyard,
or imambara shall be leased except any unused gravey
ards in the State of Punjab, Haryana and Himachal
Pradesh where such graveyard has been leased out
before the date of commencement of the Wakf
(Amendment) Act, 2013.

Any sale, gift, exchange, mortgage or transfer of waqf 1 of 1894

property shall be void ab initio:

Provided that in case the Board is satisfied that any
wagf property may be developed for the purposes of the

Act, it may, after recording reasons in writing, take-up

the development of such property through such agency

and in such manner as the Board may determine and
move a resolution containing recommendation of
development of such waqf property, which shall be
passed by a majority of two-thirds of the total
membership of the Board.

Provided further that nothing contained in this sub-section 42 of 1991
shall affect any acquisition of wagqf properties for a public
purpose under the Land Acquisition Act, 1894 or any other
law relating to acquisition of land if such acquisition is made

in consultation with the Board;
Provided also that —

(a) the acquisition shall not be in contravention of the
Places of Public Worship (Special Provisions) Act, 1991;

(b) the purpose for which the land is being acquired shall
be undisputedly for a public purpose;

(c) no alternative land is available which shall be

considered as more or less suitable for that purpose; and

(d) to safeguard adequately the interest and objective of

the waqf, the compensation shall be at the prevailing market

15
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47.

48.

[RAJYA SABHA]

value or a suitable land with reasonable solatium in lieu of the

acquired property; (ii) sub-sections (2), (3), (4) and (5) shall be

omitted..

That at page 10, line 14, for the word save, the word except e substituted.

Clause-29

Lok Sabha

That at page 10, line 15, for the words an officer duly authorised by the Board,

the words any officer duly authorised by the State Government be substituted.

That at page 10, for lines 18 and 19, the following be substituted, namely:-

Clause-30

30. In section 54 of the principal Act,- Amendment  of

(a)

(b)

@

©)

in sub-section (3), for the words the may, by an order,
require the encroacher to remove, substitute he may, make
an application to the Tribunal for grant of order of

eviction for removing

for sub-section (4), the following sub-sections shall be

substituted, namely:-

The Tribunal, upon receipt of such application from the
Chief Executive Officer, for reasons to be recorded
therein, make an order of eviction directing that the waqf
property shall be vacated by all persons who may be in
occupation thereof or any part thereof, and cause a copy
of the order to be affixed on the outer door or some other

conspicuous part of the waqf property:

Provided that the Tribunal may before making an order
of eviction, give an opportunity of being heard to the
person against whom the application for eviction has
been made by the Chief Executive Officer.

If any person refuses or fails to comply with the order of
eviction within forty-five days from the date of affixture
of the order under sub-section (2), the Chief Executive
Officer or any other person duly authorised by him in this
behalf may evict that person from, and take possession

of, the waqf property.

section

54
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New Clauses—-30A and 30B

49. That at page 10, after line 19, the following be inserted, namely:-
30A. In section 55 of the principal Act, - Amendment of section 55
(a) for the word, bracket and figure sub-section (3), the
word, bracket and figure sub-section (4) shall be
substituted;
(b) for the words apply to the Sub Divisional
Magistrate”, the words “refer the order of the
Tribunal to the Executive Magistrate” shall be
substituted.
30B. After section 55 of the principal Act, Insertion of new
the following section shall be inserted, section 55A.
namely:-
55A.(1) Where any person has been evicted Disposal of property
from any waqf property under sub- left on waqf property
section (4) of the section 54, the Chief by unauthorised
Executive Officer may, after giving occupants.
fourteen days’ notice to the person from
whom possession of the waqf property
has been taken and after publishing the
notice in at least one newspaper having
circulation in the locality and after pro-
claiming the contents of the notice by
placing it on conspicuous part of the
wagf property, remove or cause to be
removed or dispose of by public auction
any property remaining on such premises.
(2) Where any property is sold under sub-

section (1), the sale proceeds shall, after
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50.

deducting the expenses relating to removal,
sale and such other expenses, the amount,
if any, due to the State Government or

a local authority or a corporate authority
on account of arrears of rent, damages or
costs, be paid to such person, as may
appear to the Chief Executive Officer to

be entitled to the same:

Provided that where the Chief Executive
Officer is unable to decide as to the person
to whom the balance of the amount is
payable or as to the apportionment of the
same, he may refer such dispute to the
Tribunal and the decision of the Tribunal

thereon shall be final.

Clause-31
That at page 10, for line 21 to 36, the following be substituted, namely:-
‘(a) in sub-section (1), —

(i) for the words A lease or sub-lease for any period exceeding
three years the words A lease for any period exceeding thirty years

shall be substituted;
(i1) the following proviso shall be inserted at the end, namely:-

Provided that a lease for any period up to thirty years may be made for
commercial activities, education or health purposes, with the approval of
the State Government, for such period and purposes as may be specified

in the rules made by the Central Government:

Provided further that lease of any immovable waqf property, which is an
agricultural land, for a period exceeding three years shall,
notwithstanding anything contained in the deed or instrument of waqf

or in any other law for the time being in force, be void and of no effect:

Provided also that before making lease of any waqf property, the Board
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S1.

52.

53.

shall publish the details of lease and invite bids in at least one leading

national and regional news papers.’;

(b) in sub-section (2), for the words A lease or sub-lease for any
period exceeding one year and not exceeding three years, the
words A lease for a period of one year but not exceeding thirty

years shall be substituted;’.
(¢c) in sub-section (3), —

(1) the words or sub-lease, at both the places where they occur, shall

be omitted;
(i) the following proviso shall be inserted at the end, namely:-

That at page 10, lines 38 and 39, for the words regarding a lease or sub-
lease for any period exceeding one year and exchange or mortgage, the
words regarding a lease for any period exceeding three years be

substituted.

Clause-34
That at page 11, for lines 19 to 21, the following be substituted, namely:-
34. In section 68 of the principal Act, -

(1) in sub-section (2), for the words Magistrate of the first class and
Magistrate, the words District Magistrate, Additional District
Magistrate, Sub-Divisional Magistrate or their equivalent” shall be

substituted;

(i) in sub-sections (3), (4), (5) and sub-section (6), for the words the
Magistrate he words any Magistrate shall be substituted.

Clause-39
That at page 12, for lines 3 to 5, the following be substituted, namely:-

and a copy of the said auditor’s report, along with orders shall be
forwarded by the State Government to the Council within a period
of thirty days of laying of such report before each House of the
State legislature where it consists of two Houses or where such

Legislatures consist of one House, before that House.
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54.

35.

56.

57.

Clause-40
That at page 12, for lines 6 and 7, the following be substituted, namely:-
40. In section 83 of the principal Act,—

(a) for sub-section (1), the following sub-section shall be substituted,

namely:-

(I) The State Government shall, by notification in the Official Gazette,
constitute as many Tribunals as it may think fit, for the
determination of any dispute, question or other matter relating to a
waqf or waqf property, eviction of a tenant or determination of
rights and obligations of the lessor and the lessee of such
property, under this Act and define the local limits and jurisdiction

of such Tribunals;

(b) for sub-section (4), the following sub-sections shall be substituted,

namely:-

That at page 12, line 18, for the word resented the word prescribed be

substituted.
New Clause—-42A
That at page 12, after line 22, the following be inserted, namely:-
42A. Section 87 of the principal Act shall be  Omission of Section 87.
omitted.
New Clause—-43A
That at page 12, after line 24, the following be inserted, namely:-

‘43A. In section 91 of the principal Act, in Amendment of section
sub-section (1), for the words “it 91.
appears to the collector before an award
is made that any property”, the words
“and before an award is made, in case

the property shall be substituted.’.
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59.

61.

Clause-46

Lok Sabha 21

That at page 12, line 41, the words Central Waqf be deleted.

Clause-47

That at page 13, for lines 3 to 8, the following be substituted, namely:-

104A. (1) Notwithstanding anything contained
in this Act or any other law for the time
being in force or any wagqf deed, no person
shall sell, gift, exchange, mortgage or transfer
any movable or immovable property which

is a waqf property to any other person.

(2) Any sale, gift, exchange, mortgage or
transfer of property referred to in sub-section

(1) shall be void ab initio.
New Clause-47A
That at page 13, after line 8, the following be

‘47A. After section 104A of the principal
Act, the following section shall be
inserted, namely:-

104B. (1) If any wagqf property has been
occupied by the Government agencies it
shall be returned to the Board or the
mutawalli within a period of six months
from the date of the order of the Tribunal.
(2) The Government agency may, if the
property is required for a public purpose,
make an application for determination of the
rent, or as the case may be, the compen-
sation, by the Tribunal at the prevailing

market value..’.

Clause-48

Prohibition of sale, gift,
exchange, mortgage or
transfer of wagqf

property.

inserted, namely:-

Insertion of new section

104B.

Restoration of waqf
properties in occupation
of Government agencies

to waqf Boards.

That at page 13, line 10, the words Central Waqf be deleted.
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62.

63.

1.

New Clause—48A

That at page 13, after line 11, the following be inserted, namely:-

‘48A. After section 108 of the principal Act,  Insertion of new section

the following section shall be inserted, 108A.

namely:-

“108A. The provisions of this Act shall Act to have overriding
have overriding effect notwithstanding effect.

anything inconsistent therewith contained
in any other law for the time being in force
or in any instrument having effect by virtue

of any law other than this Act..’.

Clause-49
That at page 13, after line 26, the following be inserted, namely:-
(d) clause (xi) shall be omitted;.

That at page 13, line 27, for the bracket and alphabet (d), the bracket and
alphabet (e) be substituted.

(I

“In accordance with the provisions of rule 101 of the Rules of
Procedure and Conduct of Business in Lok Sabha, I am directed to
inform you that the following amendments made by Rajya Sabha in
the Right to Fair Compensation and Transparency in Land
Acquisition, Rehabilitation and Resettlement Bill, 2013 at its sitting
held on the 4th September, 2013, were taken into consideration and
agreed to by Lok Sabha at its sitting held on the 5™ September,
2013:-

Clause-6

That at page 8, after line 27, the following proviso be inserted namely:-

“Provided that, in respect of irrigation projects where the process of

Environmental Impact Assessment is required under the provisions of any other law

for the time being in force, the provisions of this Act relating to Social Impact

Assessment shall not apply”.
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Clause-25
2. That at page 15, for lines 20 and 21, the following be substituted.

“then, all provisions of this Act relating to. the determination of

compensation shall apply; or”.
3. That at page 15, lines 32 and 33, for the words

“compensation in respect of a majority of land holdings has not
been accepted”, the words “compensation in respect of a majority
of land holdings has not been deposited in the account of the

beneficiaries” be substituted.
The Second Schedule

4. That at page 40, line 7, for the words “each affected family”, the words

as far as possible and in lieu of compensation to be paid for land

acquired, each affected family” be substituted.

REPORT OF DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON HUMAN RESOURCE DEVELOPMENT

sft Imaes dfear @ifsem): "eigy, d F=m foafiemew @ wee) fadwe, 2012
$ oy H fum dftd e d@anE e d@edl W@ wmht afifa e g1«
waremat ufodes @t gur =Y W) wga wwar 2

REPORT OF COMMITTEE ON EMPOWERMENT OF WOMEN

DR. PRABHA THAKUR (Rajasthan): Sir, I lay on the Table, a copy (in
English and Hindi) of the Twenty-first Report of the Committee on Empowerment of

Women (2012-13) on the Subject ‘Working Conditions of Women in Police Force’.

REPORT OF THE RAILWAY CONVENTION COMMITTEE (2009)

DR. BHARATKUMAR RAUT (Maharashtra): Sir, I lay on the Table, a copy
(in English and Hindi) of the Eighth Report (Fifteenth Lok Sabha) on Action Taken
by the Government on the recommendations contained in the Fifth Report of the
Railway Convention Committee (2009) on ‘Railway’s participation in the development

of backward regions’.
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STATEMENT OF THE RAILWAY CONVENTION COMMITTEE (2009)

DR. BHARATKUMAR RAUT (Maharashtra): Sir, I lay on the Table, a copy
(in English and Hindi) of the Statement showing the Final Action Taken by the
Government on the recommendations contained in Chapter—I of the Seventh Report
of the Railway Convention Committee (2009) on Action Taken by the Government on
the recommendations contained in the Fourth Report of the Committee on ‘Pending
on-going projects of the Ministry of Railways—Commissioning of the Autokast

Factory at Cherthala, Kerala - A case study’.

STATEMENTS BY MINISTERS

Status of implementation of recommendations contained in Twenty-eighth Report
of Department-related Parliamentary Standing Committee on Chemicals and

Fertilizers

THE MINISTER OF STATE OF THE MINISTRY OF STATISTICS AND
PROGRAMME IMPLEMENTATION AND THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTILIZERS (SHRI SRIKANT JENA): Sir, I make
a statement regarding status of implementation of recommendations contained in the
Twenty-eighth Report of the Department-related Parliamentary Standing Committee
on Chemicals and Fertilizers on “Production, Demand and Availability of Fertilizers
and its distribution” pertaining to the Department of Fertilizers, Ministry of

Chemicals and Fertilizers.

Status of implementation of recommendations contained in the fifteenth Report of

Department-related Parliamentary Standing Committee on Defence

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS AND THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI
JITENDRA SINGH): Sir, I make a statement regarding status of implementation of
recommendations contained in the Fifteenth Report of the Department-related

Parliamentary Standing Committee on Defence on Demands for Grants (2012-13).

SHRI M. VENKAIAH NAIDU (Karnataka): Sir, before you go to the Bills, I

have a request to make. ...(Interruptions)...
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MR. CHAIRMAN: Just a minute. We have to take up the Zero Hour. All right.
Yes.

RE. CHINESE INURSION

SHRI M. VENKAIAH NAIDU (Karnataka): Sir, I have a request to make. A
very serious development has taken place on the Indo China border. China has made
incursion in 164 kilometers as per the reports in various sections of the media. This
is a very serious issue. Let there be a discussion in the House, and let the Defence
Minister or the concerned Minister respond to this very serious issue. The entire

country is discussing it, and the Parliament cannot be a silent spectator to this.

MR. CHAIRMAN: I understand that the Minister of Defence is making a

statement around 3 o’clock today. ...(Interruptions)... He is coming.

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI
RAJEEV SHUKLA): Sir, the Defence Minister will make a statement at 3 o’clock.

SHRI M. VENKAIAH NAIDU: Then, we should be allowed to put

clarifications on the statement of the Defence Minister.

MR. CHAIRMAN: That is the standard practice.

MATTERS RAISED WITH PERMISSION

MR. CHAIRMAN: Mr. Mukul Roy or Shri Derek O’Brien, who will speak on

this issue?

Meeting of Home Minister with representatives of Gorkha Jan Mukti Morcha of

Darjeeling

SHRI DEREK O’BRIEN (West Bengal): Through you, Sir, I want to share with
this House, this is about Drajeeling, the letter written by the Prime Minister to the
Chief Minister of Bengal in August states ‘that I have instructed the Central
Government personnel that any meetings with the GJMM leadership should be done
in consultation with the State Government, and they should keep you informed
about the developments.” Sir, this is a letter from no less a person than the Prime
Minister of India, of Ist August, 2013. And, then, Sir, on September 3, three days
ago, while the Chief Minister of Bengal is making her 21st visit to Darjeeling for
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[Shri Derek O'berien]

peace and development, while she is on the tour, in spite of this assurance given in
writing by the Prime Minister, the Union Home Minister in Delhi is meeting the
GJMM Delegation on 3rd September without any notice whatsoever to the State
Government. Sir, the meeting was taking place while the Chief Minister of Bengal
was holding a public meeting in Kalimpong. Sir, this House knows the sensitivity of
Darjeeling. The North-Eastern States are bordering there. They border with Nepal,
Bhutan and Bangladesh. Sir, all meetings on Darjeeling need to be held on a

tripartite basis. This was the agreement.

Sir, you will also appreciate that this is a continuous political
interference of the Central Government in the internal affairs of the State.
...(Interruptions).. Sir, the point here is, the Prime Minister writes, ‘I have instructed
the Central Government...” My question here is, is anyone in the Central
Government, including his Home Minister, listening to the Prime Minister? No one is
listening because they are going about like this. Sir, the situation is like this. The
situation is that the Central Government is blatantly playing, trying to play divide
and rule politics in that very, very sensitive area. Sir, this is divide and rule of a very
dangerous nature. ...(Interruptions)... We have been saying this on a variety of
issues whether it comes to any kind of legislation, whether it comes to land reforms
and food security, the federal structure of this country is being made a mockery of.
But this particular one is absolutely shameless. When the Prime Minister has given
the Chief Minister an assurance, the Home Minister is having meeting behind his
back. Sir, we demand the Home Minister come to this House and explain to this
House how this meeting took place without any consultation with the State
Government. The Home Minister needs to come and explain to the Members of this

House. The situation is sensitive, dangerous and this is playing with fire, Sir.
MR. CHAIRMAN: Thank you. ...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, kindly ask the Minister

of Parliamentary Affairs... ... (Interruptions)...
MR. CHAIRMAN: Do you wish to say anything? ...(Interruptions)...

SHRI DEREK O’BRIEN: Sir, we want a statement from the Home Minister.

...(Interruptions)...
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MR. CHAIRMAN: Just a minute. ...(Interruptions)... Please go back.
...(Interruptions)... Please go right back. ...(Interruptions)... No, you will not show
any banners. ...(Interruptions)... This is not correct. ...(Interruptions)... Please go

back. ...(Interruptions)...

You will not come into the Well. ...(Interruptions)... You will not show any

banners. ...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY: Sir, we want a statement from the Home

Minister. ...(Interruptions)...

MR. CHAIRMAN: Please go back. ...(Interruptions)... The Minister wants to

say something. ...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY: We want a statement from the Home
Minister. ...(Interruptions)... We want a statement from the Home Minister.

...(Interruptions)...

MR. CHAIRMAN: No banners, please. ...(Interruptions)... This is not fair.

...(Interruptions)... This is not fair. ...(Interruptions)...

You will not show banners. ...(Interruptions)... This is not correct.
...(Interruptions)...I will go to the next item. ...(Interruptions).. Please go back.
...(Interruptions).. You will not come into the well. ...(Interruptions).. You will not
show any banners. ...(Interruptions)... Please go back. ...(Interruptions).. The
Minister wants to say something. ...(Interruptions).. No banners please.

...(Interruptions).. This is not fair. ...(Interruptions)..

SHRI DEREK O’BRIEN: This is the written assurance by the Prime Minister.

...(Interruptions)..

SHRI SUKHENDU SEKHAR ROY: The Home Minister should come to the

House. ...(Interruptions)..
MR. CHAIRMAN: Nothing is going on record. ...(Interruptions)..
SHRI DEREK O’ BRIEN: *
SHRI SUKHENDU SEKHAR ROY: *

MR. CHAIRMAN: You will not show any banners. ...(Interruptions)... Please

*Not recorded
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do not show any banners here. ...(Interruptions).. You had your say.
...(Interruptions).. You are just coming into the time of other Members.
...(Interruptions).. Will you please listen to him? ...(Inferruptions).. What are you
doing here? ...(Interruptions).. Please take it away. ...(Interruptions)... Go back to
your places. ...(Interruptions)... You know the rules of the House. ...(Interruptions)..
Do you wish to listen to the Government’s reply? ... (Interruptions).. Look, this is
Zero Hour mention. ...(Interruptions).. You have said your piece. ...(Interruptions)..
You have been allowed to say your piece. ...(Interruptions).. Now please listen to
the Minister. ...(Interruptions)... You are repeating yourself. ...(Interruptions)... It is
not going on record. ...(Interruptions)... It is not going on record. ...(Interruptions)..
Do you wish to hear the Minister? ...(Interruptions).. This is not good.

...(Interruptions).. Do you wish to hear the Minister?

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI
RAJEEV SHUKLA): Sir, there is no question of bypassing the State Government.
...(Interruptions)... As far as the assurance of the Prime Minister is concerned, the

Government is aware of it. ...(Interruptions)..
MR. CHAIRMAN: The House is adjourned for ten minutes.
The House then adjourned at twelve minutes past eleven of the clock.
The House re-assembled at twenty-one minutes past eleven of the clock,
[MR. DEPUTY CHAIRMAN in the Chair].

SHRI DEREK O’BRIEN: Sir, we want the Zero Hour to run. ...(Interruptions)...

We would like to run the Zero Hour. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: It is allowed. It has already been permitted.

...(Interruptions)...

SHRI DEREK O’BRIEN: Everyone has a right to raise his issue. But we have
one request. You please request the Home Minister to come here and make a

statement. ...(Interruptions)... That’s all, Sir. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Okay. Now, take your seat. ...(Interruptions)...

SHRI RAJEEV SHUKLA: Sir, the hon. Home Minister is not available. I can
only say that there is no question of bypassing a State Government in such a
...(Interruptions)... as you mentioned. The Government always abides by what the
hon. Prime Minister commits. So, I assure the hon. Member that I will convey his
feelings to the Home Minister because he is not available today. Otherwise also, he

has not been keeping well. I will definitely convey his feelings. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: That’s okay. Now, ...(Interruptions)...

SHRI DEREK O’BRIEN: Just a second, Sir. While we appreciate the reason
why the Home Minister is not here today or tomorrow on health
grounds...(Interruptions)... But, in that case, Minister of State for Home can come

here and make a statement. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No; no, that’s not...(Interruptions)... That’s

not...(Interruptions)... That’s not...(Interruptions)...

SHRI RAJEEV SHUKLA: Sir, I will convey his feelings to the MoS, Home

Affairs. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You have got a response. ...(Interruptions)...
Please sit down. ...(Interruptions)... You have got a response. ...(Interruptions)...
What more do you want? ...(Interruptions)... Now, announcement by the Chair.

...(Interruptions)...

SHRI TAPAN KUMAR SEN (West Bengal): But, Sir, who will respond?

...(Interruptions)...

SHRI DEREK O’BRIEN: Who will respond, Sir? ...(Interruptions)... Who will

respond? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: He is saying that he will inform.
...(Interruptions)... What more can he do? ...(Interruptions)... That’s correct.

...(Interruptions)... You have made your point...(Interruptions)...

SHRI RAJEEV SHUKLA: I will convey to the MoS, Home Affairs. He will

come to the House before the House rises.
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MR. DEPUTY CHAIRMAN: Okay. That’s alright. Now, announcement by the
Chair.

ANNOUNCEMENT BY THE CHAIR
Recommendations of The Business Advisory Committee

MR. DEPUTY CHAIRMAN: I have to inform the Members that the Business
Advisory Committee, in its meeting held on the 6th of September, 2013, has decided
that the sitting of the Rajya Sabha may be further extended by one day and,
accordingly, the House will sit on Saturday, the 7th September, 2013, for transaction

of Government Legislative Business.

MATTERS RAISED WITH PERMISSION (Contd.)

MR. DEPUTY CHAIRMAN: Now, the Zero Hour to continue. Shri D.P.

Tripathi. ...(Interruptions)...

SHRI ANANDA BHASKAR RAPOLU (Andhra Pradesh): Excuse me, Sir. You

had said yesterday that you will allow me to...(Interruptions)...

MR. DEPUTY CHAIRMAN: No; no. ...(Interruptions)... No; no.
...(Interruptions)... Mr. Tripathi, one minute please. ...(Interruptions)... Tripathiji, one
minute please. ...(Interruptions)... Hon. Members from Andhra Pradesh, please take
your seats. After the Zero Hour is over, I will look into your issue. Please sit down.

...(Interruptions)... 1 have told you. ...(Interruptions)... Tripathiji, you can start.

Adverse impact on the quality of teaching due to large number of teaching

vacancies in universities

SHRI D.P. TRIPATHI (Maharashtra): Mr. Deputy Chairman, Sir, with your kind
permission, I want to raise a very serious question regarding the vacancies of the
teaching faculty in the Central and State Universities. The situation is becoming
very bad, and from bad to worse. The Department of Higher Education and the UGC
appear to be completely oblivious about the gravity of the problem. Sir, if you look
at the last figures, you will find that out of 16,324 sanctioned posts of the teaching

faculty in the Central Universities, 6,254 are lying vacant, which constitutes 40 per
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cent. Most of the vacancies are at the level of Professors and Associate Professors.
Out of 2,273, 1,153 posts of Professors are vacant in different Central Universities
which constitutes more than 50 per cent. As far as Associate Professors are
concerned, the vacancies are 45 per cent. That being the situation, the serious point
is that even those who join these institutions leave in one or two years. As far as
the State Universities are concerned, the conditions are very, very alarming. In 47
State Universities in the country, 32 per cent positions are vacant. The vacancies are
very alarming in the prestigious universities—State Universities of Pune, Punjab
University, Guru Nanak Dev University, Cochin Science and Technology University.
The situation in those private universities which were started with much funfare is
much worse. As regards the academic quality of these great private institutions, the
less said the better. These private universities, despite the orders of various courts
and the Supreme Court, are working as money-making machines and centres of
academic exploitation. There have been various attempts to ensure that the
recruitment of the teachers is streamlined, but it has no impact. The Twelfth Plan has
said that a proposal will be launched through the National Mission about teachers’

education and teaching. But when will that come? ...(Interruptions)..

MR. DEPUTY CHAIRMAN: Time is over. Tripathiji, time is over, but this
subject is very important. ...(Interruptions).. Please. ..(Interruptions).. The whole
House associates with this. ...(Interruptions).. Tripathiji, please sit down.
...(Interruptions).. It is not going on record. I would request the Minister of
Parliamentary Affairs to convey the feelings of the House to the Minister of HRD.
See, if the statement made here is correct, that 40 per cent posts of University
teachers are vacant, it is a very serious matter. ...(Interruptions).. Immediate action

has to be taken to appoint teachers. ...(Interruptions)..

SHRI D. RAJA (Tamil Nadu): Sir, I associate myself with the point made by
the hon. Member.

SHRI P. RAJEEVE (Kerala): Sir, I also associate myself with the point made by
Shri D.P. Tripathi.

DR. JANARDHAN WAGHMARE (Maharashtra): Sir, I associate myself with
the point made by the hon. Member.

SHRI K. N. BALAGOPAL (Kerala): Sir, I associate myself with the point made
by the hon. Member.
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DR. YOGENDRA P. TRIVEDI (Maharashtra): Sir, I also associate myself with
the point made by the hon. Member.

SHRI V. HANUMANTHA RAO (Andhra Pradesh): Sir, I also associate myself
with the point made by Shri D.P. Tripathi.

DR. K.P. RAMALINGAM (Tamil Nadu): Sir, I associate myself with the point

made by the hon. Member. ...(Interruptions)..
i Ram< A ([G8R): #eica, § @@ @ 39 A & Wy 9@g aRal g
st srfee o R (SR wRw): welky, § W W @1 W faw & 9
wHg dral gl

A AR el (SR Yoy W, d 3@ v & Wy gEifive wRar g

Fusy LS ol uwganl Bl 5 Ly il Lso o * (Uinssesl) mabw sis ] T

N T o STRES): Aslcy, d TS WY WA B GRE Bl gl

3t gHUITH WSS ®UTel (JoRkTa): J8ied, 4 9 fww & o wEifive o=l

st FA. @t ([@r): #7gey, § 9 vy & @y wEge srar g
M I Fue e ([MER): W, § A 39 O & @ vEige dRar gl

DR. NAJMA A. HEPTULLA (Madhya Pradesh): Sir, yesterday, from the Chair,
you celebrated the birthday of the first Chairman of Rajya Sabha, Dr. Radhakrishnan.
Yesterday, the country celebrated the Teachers’ Day. ...(Interruptions).. This is very,

very important. ...(Interruptions)..

MR. DEPUTY CHAIRMAN: Yes. All are associating. Next is Shri Hanumantha
Rao. ..(Interruptions).. Please, Minister has to say something. ...(Interruptions)..
Please take your seat. ...(Interruptions).. It is over. ...(Interruptions).. Your three

minutes are over. ...(Interruptions)..

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND THE MINISTER OF STATE IN THE MINISTRY OF PLANNING
(SHRI RAJEEV SHUKLA): Sir, the matter which has been raised by hon. D.P. Tripathi

T Transliteration in Urdu script.



Matter raised [6 SEPT., 2013] with Permission 33

is really very serious. Many of the hon. Members have associated themselves with
it. I would further enhance it by saying that there are two issues in this. One is the
pending vacancies and the other is the quality of teaching, which he has suggested.
Sir, I will definitely convey the sentiments of the hon. Members to the Minister of
Human Resource Development, and we seek and solicit the cooperation of the State
Governments also because education is the State subject. So, the Central
Government and the State Government, put together, must ensure that the quality of

teaching is improved and the vacancies are also filled.
...(Interruptions)...
MR. DEPUTY CHAIRMAN: No, please. Shri V. Hanumantha Rao.
Injustice to OBCs in faculty appointments in II'T, Madras

SHRI V. HANUMANTHA RAO (Andhra Pradesh): Mr. Deputy Chairman, Sir,
recently, the High Court of Madras in its judgement, disposing a petition filed by
one Lady Faculty, has expressed its displeasure over the way in which the faculty
appointments were made in the IIT, Madras ...(Interruptions)... and the hon. Judge
has observed that there are materials making out a prima facie case of illegalities
committed in the IIT, Madras in the matter of appointments, which may make out a
serious offence and directed the Registrar to forward the copy of the judgement to
the Director of CBI, New Delhi to commence enquiry into the appointments made in
IIT, Madras.

The judgement exposes the irreparable damage done by the former Directors
and officials to IIT, Madras, a great school of excellence, by resorting to
discriminatory methods in selection of faculties, on which the Court has come

heavily.

This judgement has come after a legal battle of nearly 17 years, and the
management of IIT, Madras has managed to drag it for these long years, by

spending the public money.

References are brought to us that there is discrimination in these institutions
against the deprived sections, and they are not able to challenge the administration

for fear of action.

The Government, particularly, the Ministry under which the IIT Administration
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falls, has to take seriously these adverse judgements and to ensure that the IIT,
Madras does not further prolong the matter by resorting to appeal methods and

wasting the public money and the wrong-doers, whoever it may be, are punished.
...(Interruptions)...
SHRI D. RAJA (Tamil Nadu): Sir, yesterday also, I raised this issue.
SHRI V. HANUMANTHA RAO: Sir, he also raised this issue yesterday.

SHRI D. RAJA: Sir, it is there in yesterday’s debate. There is huge
discrimination in IIT, Chennai. It cannot be tolerated. The Government should take

note of it seriously.

DR. T.N. SEEMA (Kerala): Sir, I would like to associate myself with the
Mention made by the hon. Member.

DR. M.S. GILL (Punjab): Sir, I would also like to associate myself with the
Mention made by the hon. Member.

MR. DEPUTY CHAIRMAN: Now, Shri Narendra Kumar Kashyap.

Regularization of sand mining

M RT FIR HU (ST U¥): SUGHURT HEIGY, SooliTal ASHT IS BAR
X P ggd Ie! T T 9gd WX AR AfAT oUH-oue &7 A gedl Tl HIS
FXE SEl AW F IR B JFEME UG I® T, FEI W F B A SR d&9F &
drt & owEE f qRed der o) v g1 WRRw, @M AR 9 # iue ek ST
YW b T g AUG @A ;AT §, O8] AXPR Bl A dfewl b qresE
A Gel oM AU W BT B ORI Bl ggd AR RERA A od one 9 sry
T & FRER A fom €1 B e R G Raes HRAEl @R @ IR
N & @ T Aea & pw e fareal, e afert @ aws g8 S g2l
TEGT, 39 WdY # EAR QYU @ WHR Sl Sfow & B A b Fofa o osw
FifE S FABFE-GHE a1 dlel ANl Pl X Bl Ut W T8l B 01 W@ w1 H
IHHT F W FE P APAl g b O e W WS F I de A Al B IS
d @ T8l fren, 99 81 oy AR BRU S ANl Bl SFb HABH T b
foar @ =& Mo @ g1 dde, ¥ IR B axE IS XA bl Al ot foel
R gl # 8 @ &1 9P 9gd d91 UNE <% W Us @l &1 H ud " |
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WHR W & AN BT § B ¥ b IR B gAM P fAY, <@ d A B
A Sude € SR Xd Wit wihw b fIeg wed erdaEl @9 ¢ fag ve
3 Af AR WHR T AR H Bl Byel o, e W b WA Bl G SR
T Sl " R gHE & Bl Aol €, 9 e 9 Sude g W R <w H
A BT BH BT Abe <A Wb |

SHRI ANANDA BHASKAR RAPOLU (Andhra Pradesh): Sir, I associate
myself with the matter raised by the hon. Member.

DR. M.S. GILL (Punjab): Sir, I associate myself with the matter raised by the

hon. Member.

. Tad. fiE sud (SR uQw): Heled, § TEd USSPl HHEg dRal gl

# AFIE ol (STR UeE): #elgd, H SO U NUdl g PRl gl

N oI WA ([SIR USW): HEIRD, § T AU AP WHEE bRal gl

MR. DEPUTY CHAIRMAN: Names of Members who are associating may be
noted. Now, Shri Mansukh L. Mandaviya; not present. Shri Kunal Kumar Ghosh.

Execution of an Indian Author, Sushmita Banerjee, by Taliban in Afghanistan

SHRI KUNAL KUMAR GHOSH (West Bengal): Sir, I wish to make a mention
of the barbaric and brutal murder of a Bengali lady, an Indian citizen in Afghanistan,

by Taliban.

Sushmita Banerjee, known as “Kabuliwalar Bangali Bahu” was executed late
on Wednesday. She had just returned to Afghanistan after celebrating Eid in
Kolkata, West Bengal. She was at her house in Kharana in Paktika province. The
Talibans attacked her house, tied up her husband, Jaanbaz Khan, and other family
members, dragged Sushmita out and pumped several bullets into her from close

range. It was a cold-blooded murder.

Sir, Sushmita, after getting married, converted to Islam and was then known
as Sayeda Kamala. She retained her Indian citizenship. She was doing a lot of social
work, especially for the uplift of women and healthcare and she was also making a
film. The Talibans did not allow such kinds of progressive works and instructed her

to stop all her activities.

Sir, once earlier, after she escaped the clutches of the Taliban, she wrote her
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best-selling book, ‘Kabuliwalar Bangali Bahu’. Later, her memoir about her dramatic
escape inspired a film in 2003, ‘Escape from Taliban’, starring Manisha Koirala. After
her marriage to Khan, whom earlier she met in Kolkata, Sushmita moved to
Afghanistan when her parents tried to get her divorced. All of 27 at that time, she
was shocked to learn that Khan was already married. She took pity on Khan’s first
wife, Gulguti, and even reared her children besides adopting Tinni, daughter of her
brother-in-law. Sushmita then started social work for the benefit of women’s
education, independent careers, self-employment, justice, etc. She was totally against

the Taliban.

Sir, we strongly protest the murder of Sushmita Banerjee, and through you, I
appeal to the Government to convey our protest and anger to the Government of
Afghanistan and take appropriate steps. And, I salute Sushmita, an Indian lady, who,
against all odds, continued her fight through social works in Afghanistan, even at

the cost of her own life.

Sir, in conclusion, I would like to speak a few lines in Bengali. (Hon. Member

may please fill in Bengali)

SHRI P. RAJEEVE (Kerala): Sir, I associate myself with the matter raised by
the hon. Member.

DR. T.N. SEEMA (Kerala): Sir, I associate myself with the matter raised by the

hon. Member.

SHRI PRASANTA CHATTERIJEE (West Bengal): Sir, I associate myself with
the matter raised by the hon. Member.

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I associate myself with the

matter raised by the hon. Member.

SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, I associate myself with
the matter raised by the hon. Member.

SHRI D. BANDYOPADHYAY (West Bengal): Sir, I associate myself with the

matter raised by the hon. Member.

SHRI M. VENKAIAH NAIDU (Karnataka): Sir, I associate myself with the

matter raised by the hon. Member.
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DR. NAJMA A. HEPTULLA (Madhya Pradesh): Sir, I associate myself with

the matter raised by the hon. Member.

DR. CHANDAN MITRA (Madhya Pradesh): Sir, I associate myself with the

matter raised by the hon. Member.

SHRI VIVEK GUPTA (West Bengal): Sir, I associate myself with the matter
raised by the hon. Member.

SHRI SATYAVRAT CHATURVEDI (Madhya Pradesh): Sir, I associate myself
with the matter raised by the hon. Member.

SHRI RAMA CHANDRA KHUNTIA (Odisha): Sir, I associate myself with the

matter raised by the hon. Member.

SHRI ANANDA BHASKAR RAPOLU (Andhra Pradesh): Sir, I associate
myself with the matter raised by the hon. Member.

SHRI JESUDASU SEELAM (Andhra Pradesh): Sir, I associate myself with the

matter raised by the hon. Member.

SHRI SHANTARAM NAIK (Goa): Sir, I associate myself with the matter
raised by the hon. Member.

DR. YOGENDRA P. TRIVEDI (Maharashtra): Sir, I associate myself with the

matter raised by the hon. Member.

SHRI BIRENDRA PRASAD BAISHYA (Assam): Sir, I associate myself with

the matter raised by the hon. Member.

SHRI N.K. SINGH (Bihar): Sir, I associate myself with the matter raised by the

hon. Member.

SHRIMATI JHARNA DAS BAIDYA (Tripura): Sir, I associate myself with the

matter raised by the hon. Member.

# el AR SRt (RER): #eigy, # SO AU oudl e PRl gl

3t gk goT (3fifeem): Helqw, # $HA MU AUBl WEg bRl g |

. Tl fE 9 (SR uew): #WERY, d TEd USSRl WRE PRl gl

#it ST weTer ST (fRHMe o) Heled, d sEd AN APl GEE  bRdl gl
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N REm< A ((RER): #7eicy, § s99 oue uel a9 )l g |

N ToU o (STRIEvS): Aeley, d THA AU AUBI AWEE BRAT gl

M T AT (SR USW): HElGd, H TAA S0 SUP! g HAl gl

N I FuUT AT (RMER): Aglqy, § 99 U4 SMUP! Wag dal gl

N AT TSt (@ Uew): WelRd, H{ SHY U udl WHEE dRal gl

# gO9 TGS (FERT): Helgd, § TAd AU AUPI HHEE bRl gl

s fasita S (orH): weIRY, d SEY AU oUdl ARE BRAl g

S UWT SIPY (RISIAM): Helqd, § TAd AU Ud! g Bl gl

S1. ot @l @e gew): #eey, d Y U SUdl AEE  BRdl gl
MR. DEPUTY CHAIRMAN: All are associating.

3t RET IRET (IR UST): SUGHURT Sfl, ST g% SN $® ®Hedl dwdl © |

...(CTTEIT)...

SHRI D. RAJA (Tamil Nadu) : Sir, I have given a notice. Sir, the Chair can

allow me.
MR. DEPUTY CHAIRMAN: I have allowed you, but you are not saying.

SHRI D. RAJA: Sir, I join the entire House in condemning this brutal killing of

Sushmita Banerjee.
MR. DEPUTY CHAIRMAN: That’s enough.

SHRI D. RAJA: Some time back, there was an attack on our Embassy in
Kabul leading to some casualties. This raises certain questions. Is it India’s

engagement in North Asia? (Time bell) Is it our policy?
MR. DEPUTY CHAIRMAN: Now, that’s enough. Jayaji, are you associating.
SHRI D. RAJA: *

MR. DEPUTY CHAIRMAN: That’s all. It is not going on record. No more, no

more. Jayaji, if you are associating, you say that.

* No recorded.
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SHRIMATI JAYA BACHCHAN (Uttar Pradesh): Sir, I associate but I would

like to say that this was in the newspapers today. It came in the news last night. *

MR. DEPUTY CHAIRMAN: No, you can only associate. Such comments will

not go on record.

DR. NAJMA A. HEPTULLA (Madhya Pradesh): Sir, I have seen the movie
made by her. The movie, which she made, is an excellent movie and I have seen it
on one of my trips abroad. This is very bad message going on to the world for

telling the truth about the situation.

MR. DEPUTY CHAIRMAN: It is very unfortunate. Now, it is over. Shri P.
Rajeeve. ...(Interruptions)... Yes, it is over. Shri P. Rajeeve. All those who associate,

their names have been included. Yes, would the Government like to react?

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND THE MINISTER OF STATE IN THE MINISTRY OF PLANNING
(SHRI RAJEEV SHUKLA): Sir, on behalf of the Government, I condemn this
dastardly murder and it confirms how Talibani forces are still pursuing their agenda.
The Ministry of External Affairs is seized with the matter and the Government of

India is taking it up with Afghan Government.

MR. DEPUTY CHAIRMAN: See, the whole House is one in condemning it.
Now, Shri P. Rajeeve.

SHRIMATI JAYA BACHCHAN: Sir, the Minister...

MR. DEPUTY CHAIRMAN: Jayaji, that is over. Shri P. Rajeeve, you are not
getting up.

SHRIMATI JAYA BACHCHAN: The Government always delays things.

MR. DEPUTY CHAIRMAN: No, there is some decorum. You can’t do like
that. Once the Minister reacted, then again, you want to know. Jayaji, I am sorry.
You should also know that this is the House. ...(Interruptions)... No, I allowed you

and you had your say. The Minister reacted to you.
SHRIMATI JAYA BACHCHAN: *

MR. DEPUTY CHAIRMAN: It is not going on record. I am sorry. No. What

* No recorded.
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are you saying? Take your seat. You only wanted the Government to react. The
Government reacted and you should take your seat. That is all. See, not only you,
every one in the House is condemning that dastardly murder and we are all one with

you and with the one who raised it. We are all one. Now, Shri P. Rajeeve.
Situation in Syria and remarks of British Prime Minister

SHRI P. RAJEEVE (Kerala): Sir, the U.S. President, Barak Obama, has
announced that he will conduct military strike against Syria after U.S. Congress
approves this action. Sir, it was reported that their Senate Committee on External
Affairs has already cleared this thing and he is waiting for the U.S. Senate and
Congress to approve it. Is Syria a federal State in the U.S.? Syria is an independent

and sovereign country.
MR. DEPUTY CHAIRMAN: You have to ask the U.S., not me.

SHRI P. RAJEEVE: Through you, Sir, I am asking this because our Prime
Minister is there in the G-20. Sir, the U.S.A. has taken over all the powers of the
United Nations. So, we are compelled to ask this question whether Syria is a federal
State of the U.S.A. because they have tried to take over the powers of the United
Nations. Sir, the Security Council has not passed a resolution authorising the use of
force against Syria. Now, they have added that Syria has used chemical weapons
against their citizens. There is no substantial evidence on that. They used the same
argument to attack Iraq. After the invasion and aggression on Iraq, the United States
of America could not find a single chemical weapon from Iraq. That clearly indicates
the real hidden agenda of the United States of America behind Iraq aggression. Sir,
Syria is a signatory to 1993 International Convention. Now, US is trying to attack
Syria. Already, Israel launched a missile against Syria. Now, they claim that it is only
a testing mechanism. Sir, we have enough experience of the entire world. Now, we
discussed the situation in Afghan and the role of Taliban? Who was mainly
responsible for these activities of Taliban? At the time of Najibullah Government, the
United State of America gave all support to Taliban. Sir, G-20 Summit is going on
and our Prime Minister is attending the same. Sir, our country position is very soft.
Sir, we demand that while discussing the Syria issue in G-20, our Prime Minister

should demand for United States calling off its military aggression against Syria.
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The British Prime Minister, during a discussion in their Parliament, stated that
India is supporting this aggression but the High Commission remarks are very soft.
These types of soft remarks of India actually curtail the prestige of our country all
over the world. So, we should condemn the act of United States of America. Thank

you.

SHRI PRASANTA CHATTERIJEE (West Bengal): Sir, I associate myself with
this issue. ..(Interruptions).. Sir, the President of the United States, Barack Obama,

has win support for attack.. ..(Interruptions)..

MR. DEPUTY CHAIRMAN: That is Barack Obama, not us. We are not
supporting. The Prime Minister has already said this. ..(Interruptions).. Mr.

Dharmendra Pradhan.

SHRI D. RAJA (Tamil Nadu): Sir, I associate myself with the Zero Hour

mention raised by the hon. Member.

SHRI C.P. NARAYANAN (Kerala): Sir, I also associate myself with the Zero

Hour mention raised by the hon. Member.

SHRI T.K. RANGARAJAN (Tamil Nadu): Sir, I also associate myself with the

Zero Hour mention raised by the hon. Member.

DR. T.N. SEEMA (Kerala): Sir, I also associate myself with the Zero Hour

mention raised by the hon. Member.

SHRI BALBIR PUNI : Sir, I also associate myself with the Zero Hour mention
raised by the hon. Member.

3 areft oFaR ol (f9Ew): SywwmMfa S, # wWd Bl sHd Hag dRal gl
sft JrEve WsT wWellgWel (U dwer): Suwwfa S, H Wd Bl 39 9dg
PR E |

[ug: L_)S:ua.w v Gl 68 383 we > i vil I, ._,-U”) sl 2o unw WJT"-‘L;F

3t Rram= A (QER): Sugwmfa o, § w@d @ s99 d9g @-ar gl

#t 9 T e (MER): Suwwnfd S, § Wi Pl sEd ddg Rl gl

+ Transliteration in Urdu matter.
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st Yo fe 99 (STR uQen): SuvwEfa S, § Wd Bl 399 Adg ddl
gl
SHRI K.N. BALAGOPAL (Kerala): Sir, I also associate myself with the Zero

Hour mention raised by the hon. Member.

SHRI M.P. ACHUTHAN (Kerala): Sir, I also associate myself with the Zero

Hour mention raised by the hon. Member.

SHRI BALBIR PUNJ (Odisha): Sir, people in this House are concerned about
the possibility of America attacking Syria but China has attacked India.

..(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. Please. ..(Interruptions).. All the names
who associate will be added. ..(Interruptions).. Now, Shri Dharmendra Pradhan.

..(Interruptions).. That is okay. Please.

Need for setting up a Bench of Odisha High Court in western part of Odisha

sit iy wae (ER):. Suwymfy S, fUoe doe o9 9 ST & 9 Rrel #
g Iffeled de @ Bl S & uReEt O, uReht SR 'E @i @ ue d9
99, 39 HIT B db} g8l @ oFar fUBd ©F <¥e W Ificidd ) I8l ©l fUwa
i i 9 9 R weifauer 9 39 &9 Rl @1 e wrm fear g1 98t w
e fafem oRRefa @t & © 31 S 9 wrih e § g w@a w O§
JAfFT $9d SRU &9 el & gag W d8 8 U g1 g8 @l S '8 P © SR
gg Sl 9 f5al @1 dee B UF 8, YE g8l W AW 500 fhaMler @l gl W
2l 89 dec H dgd AgRd RAT € R S sed &1 agd SdEnfierer ff @
BT 21 TEHI WY ¥Ed §Y 39 g WX ddewll o ARy, w@ife g8 oY edie},
EfereRer ok fafeiem 95 er €1 98l & g ARl waeeR e, e
R fiss «f @ €1 Suaumfs S, oo B399 Wed ¥ «@Ra =Re aRen & fag
TS UPR @ IRe wawen @ F@l ol A 9w F=l d ue g 9w oft f5 §gd
o g1 que A 4 8 f& <u & e W dfud ok fUos goare, ofew sem 4
BE BIC B YH 99 I H AMUF AEH W ARG WHR & A fum | A e
g P a8 sud sy e) | H oud wiEed W g A A #xar § P dved S
4 sHa TH AW §9 8l gac|
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3 GIURINIE WSS WUl (JoRTd):  SudwHfa S, § wWd B sHd da|

PR E |

st Arm fiE @eguew): Syl S, # wWd Bl gl ddg aRAl gl

DR. CHANDAN MITRA (Madhya Pradesh): Sir, I associate myself with the

Zero Hour mention raised by the hon. Member.
Y fr 9T (SR Uew): SuwwHa S, § W@ Pl gEd ddg e’ g
N ST e AT (oW g SUwWHfd SN, § Wd P s Wag aRal gl
N g FRIR (SR o) Suawmld Sf, d§ Wd B s A dRal gl

Mt A @ Uoe wwrE, 9 A u¥Ew gdl. F RS P OHEl SOl oA
().

MR. DEPUTY CHAIRMAN: No, no. That is over. You have already
mentioned it. ..(Interruptions). AU P S fGAT ATl . (hAEH).. IE SN Bl
EIGEEE

Pathetic condition of patients at AIIMS and Safdarjung Hospital in Delhi

SHRI ANIL DESAI (Maharashtra): Sir, I rise here to invite the attention of the
House to the pathetic condition of patients and their relatives at AIIMS and
Safdarjung Hospital in Delhi. It is quite ironic that on one side, we are boasting
about the medical tourism and even wooing foreigners to come to our country and
have better medical facilities and, on the other, anybody can see hundreds of
patients and their relatives languishing just at the entrance of the AIIMS in Delhi.
Yesterday’s Hindu carried an article which showed a photograph of a poor patient,
who was of unsound mind, being chained and tied to a tree because he was waiting
for his number for the bed in the hospital. He was not being attended either by
doctor or any NGO or any social worker. The same newspaper gives details about
some patients who are living near the filth and garbage of the hospital as they are
poor and uneducated. There are no facilities which should have been provided at
this premier health institute of the country. But all this is being sidelined. The most
pathetic thing is that clause 104 of the Mental Health Care Bill of 2013, which has
been passed in Lok Sabha, prohibits chaining of any person undergoing treatment
for mental illness. These directions are being brazenly violated and there is nobody
to answer to this. The Department is questionable on this count. I would like to ask
the hon. Health Minister whether he has taken the cognizance of these events which

are happening not only in Delhi but even in the State of Maharashtra also, wherever
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Government hospitals or Government health care institutions are there. The situation
there is not better or the same situation prevails in all these places. If poor people or
people from the far-flung places come there for treatment, they are languishing in a
very bad shape. If we do not look into these kinds of incidents and if we do not
take corrective measures, I think, whatever Bills are passed or whatever we do in

order to improve the situation, it will not serve the purpose. (Time-bell rings)
MR. DEPUTY CHAIRMAN: Okay, your time is over. Now, Shri Vivek Gupta.

DR. BHARATKUMAR RAUT (Maharashtra): Sir, I associate myself with the

issue raised by the hon. Member.
India’s rising Current Account Deficit

SHRI VIVEK GUPTA (West Bengal): Sir, I wish to raise a very serious national
issue. The Finance Minister keeps on referring to the ballooning current account
deficit. For this year, it is 75 billion dollars. But, Sir, I wish to say that this situation
did not arise very suddenly. Instead of taking preventive measures and immediate
actions, we only get hopes and assurances. He said that putting duty on colour
televisions might encourage domestic manufacturing. But when I asked for some
figures on the same, I did not get them from his Department. Sir, several items are
attracting export duty or export tax and the country is losing precious foreign
exchange. I see no effort on the part of the Government to revisit these road blocks
to exports. Sir, the Government should temporarily remove these road blocks so that
we can get precious foreign exchange earnings back. Also, Sir, the effort of the
Government to check the import of gold is laudatory. But if the RBI can use some of
its reserves, it will temporarily provide relief. Near curfew on consumption, licensing
and rationing will take us back to an era of control raj which we have left with great
difficulty. Sir, the point which I would like to raise today is, for the last one year, the
Government has been liberalising the FDI in multi-brand retail and so many other
sectors. But, Sir, we are yet to see any concrete investments in any of these sectors
and no foreign exchange is flowing in. In fact, our Rupee has depreciated, causing
great hardships to the people. Sir, we are facing a massive investment drought. Our
gross fixed capital formation was only 1.7 per cent during the last year. There are 70

permissions and clearances required for anyone to start a manufacturing process. I
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would like the Government to look into these areas and do something about it.
Thank you, Sir.

SHRI ANANDA BHASKAR RAPOLU (Andhra Pradesh): Sir, I associate

myself with the mention made by the hon. Member.

MR. DEPUTY CHAIRMAN: Now, Special Mentions. Those who want to lay it

on the Table can do so. ...(Interruptions)...

SHRI K.N. BALAGOPAL (Kerala): Sir, my notice is there. ...(Interruptions)...
The RBI has asked the Temple Boards in Kerala to give details of gold deposits with

them. Earlier Tirumala Tirupathi Devasthanams ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I think not only temple but church and mosque

also ...(Interruptions)...
SHRI K.N. BALAGOPAL.: ..to sell the gold in market. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: So what?
SHRI K.N. BALAGOPAL: This is a very serious issue. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No. ...(Interruptions)... That’s all.

...(Interruptions)...

SHRI M. VENKAIAH NAIDU (Karnataka): Sir, the Finance Minister is sitting
here. ...(Interruptions)... The efforts are there. Tirupathi, Travancore and gold of
other temples, ...(Interruptions)... The Government is trying to take it.
...(Interruptions)... It is not acceptable at all. People have given that gold as a mark

of ...(Interruptions)...

MR. DEPUTY CHAIRMAN: In any way, only from temple you cannot take. If
you take it, you should take it from temple, church and mosque. ...(Interruptions)...

That’s all. ...(Interruptions)...
SHRI SHANTARAM NAIK (Goa) : Sir, the BJP is ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No BJP or Congress. ...(Interruptions)... Please sit
down. ...(Interruptions)... Mr. Ramesh, please sit down. ...(Interruptions)... Mr.
Chowdary, what is your problem? ...(Interruptions)... Mr. Balagopal, they are taking it

from churches and mosques also. ...(Interruptions)...
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SHRI Y.S. CHOWDARY (Andhra Pradesh): Sir, it is regarding Andhra Pradesh.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: It was already raised. ...(Interruptions)... It was
already raised. ...(Interruptions)... Mr. Rapolu, what is your problem?

...(Interruptions)...

SHRI ANANDA BHASKAR RAPOLU (Andhra Pradesh): Sir, kindly allow me

some time. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: What is your problem? ...(Interruptions)... Mr.
Chowdary, it has been raised many times here. ...(Interruptions)... No.
...(Interruptions)... Both of you are speaking together. ...(Interruptions)... What do 1
do? ...(Interruptions)... Both of you please stop speaking. ...(Interruptions)... Please
stop. ...(Interruptions)... 1 understood it. But kindly appreciate that this issue has
been taken up here again and again. Every day, it is being taken up. What is the use
of saying it again and again, Mr. Chowdary? ...(Interruptions)... I cannot allow it.

...(Interruptions)... Okay, one minute each. ...(Interruptions)...

SHRI Y.S. CHOWDARY: Sir, we have been voicing it for the last 37 days. The

situation is deteriorating like anything. There is no law and order.

MR. DEPUTY CHAIRMAN: Now you understood that there is no use in

raising it again and again. ...(Interruptions)...
SHRI Y.S. CHOWDARY: Let me complete, Sir. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: That is okay. ...(Interruptions)...

SHRI Y.S. CHOWDARY: Sir, you have given time and even then you are not

allowing me. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: That is enough. ...(Interruptions)... Take your
seat. ...(Interruptions)... That is enough. ...(Interruptions)... Chowdaryji, that is
enough. ...(Interruptions)... Mr. Rapolu, what do you want to say? ...(Interruptions)...
What Mr. Chowdary says will not go on record. ...(Interruptions)... Put his mike off.

...(Interruptions)...

SHRI Y.S. CHOWDARY: *

* Not recorded
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MR. DEPUTY CHAIRMAN: Mr. Rapolu, I allowed you to speak. You are not

speaking. What can I do? What is your complaint? ...(Interruptions)...

SHRI ANANDA BHASKAR RAPOLU: Sir, I express my gratitude for
...(Interruptions)... placing a very pertinent and vital point from my land of
Telangana. ...(Interruptions)... Today, in the early hours, one young learned person
sacrificed his ...(Interruptions)... The youth of my area ...(Interruptions)... people of
my generation, of my area are self-immolating ...(Interruptions)... They are of self-

sacrificing generation. ...(Inferruptions)...

MR. DEPUTY CHAIRMAN: You are from Telangana. ...(Interruptions)... That
is okay. ...(Interruptions)... That is enough. ...(Interruptions)... Mr. Rapolu, please
stop. That is enough. ...(Interruptions)... Both of you please sit down.

...(Interruptions)... Nothing is going on record. ...(Interruptions)...
SHRI Y.S. CHOWDARY: *
SHRI ANANDA BHASKAR RAPOLU: *

MR. DEPUTY CHAIRMAN: What do you want? ...(Interruptions)... What is

your complaint?

: It is not going on record. ...(Interruptions)... You are from Telengana.
...(Interruptions)... Complaint is from them. ...(Interruptions)... You sit down.
...(Interruptions)... You take your seat. It is not going on record. ...(Interruptions)...
What is your complaint? ...(Interruptions)... Ask him to sit down. He is from

Telengana. ...(Interruptions)...

SHRI V. HANUMANTHA RAO (Andhra Pradesh): Sir, we want Special

Mentions. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Ramesh, sit down. ...(Interruptions)... Mr.
Chowdary, sit down. ...(Interruptions)... Now, Special Mentions. ...(Interruptions)...

Please lay it. ...(Interruptions)...

* No recorded.



48 Special [RAJYA SABHA] Mentions

SPECIAL MENTIONS"

Demand to modify environmental clearance procedure to facilitate small mining

owners in the Country

SHRI V. HANUMANTHA RAO (Andhra Pradesh): Sir, it is a fact that mining
industry is a major economic activity in India which contributes significantly to our
economy. Mining industry also provides employment to lot of people. But, mining in
India has become infamous for human rights violations and environment pollution.

The industry has also been hit by high profile mining scandals recently.

At present, small players in mining are incurring losses due to
procedural problems in getting clearances. As you know, the Supreme Court
mandated prior environmental clearance to mining projects of less than five hectares.
Projects falling under inter-State boundary are named as category ‘A’ projects by the
Environment Ministry for assessment for clearance. Ministry of Environment and
Forests issued an amendment in 2009 that projects within ten kilometers of inter-
State boundary be reviewed at the State level based on an agreement between
respective States. But, due to lack of clarity and procedure from the Ministry, States
are yet to implement above amendment. Hence, a number of projects are being
submitted to the Ministry of Environment and Forests for appraisal. During scoping
of projects, the Ministry of Environment and Forests is considering these projects
as violation, since promoters are unaware of court directions. Mining projects less
than five hectares fall under tiny sector and, unfortunately, small mining owners are
unable to pay even installments due to delays in clearing. Further, not doing of
mining activity is depriving revenue to the Government. The reason is that the

States have not been given clear procedure for inter-State agreements.

I request the Government to suitably modify the process of clearance for
below five-hectare mine leases and give clear guidelines for inter-State agreements

so that the small players can be saved and mining activities run smoothly.

Demand to formulate a policy for proper waste and sewer management in urban

areas

SHRI RAMA CHANDRA KHUNTIA (Odisha): Sir, urban waste and urban

slum area in Delhi, Kolkata, Surat, Bhubaneswar, Cuttack, Sambalpur and Berhampur

* Laid on the Table.
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in Odisha has become the breeding centre for dengue, black fever and malaria. Fever
due to these diseases is not confined to forest area. It is because of the failure to
handle and manage urban waste and human waste. The waste could be used to
produce electricity. Urban local bodies have no planned dumping yards and no plan
to recycle it for better use. Delhi is infamous for unmanaged gutter, drains. In many
Municipal Corporations, Municipality does not include complete sewerage plan and
waste management. Hence, urban areas have become more dangerous for health and

well-being of human beings.

I, therefore, urge the Central Government that it must, in consultation
with the State Government, have a National Convention of all elected representatives
of urban bodies and formulate and implement a policy for the whole of country,
including Odisha, to keep clean, complete sewerage plant, proper management of
urban waste and human waste and also produce electricity by using the waste as it

is being done in famous countries.

Demand for early construction of the building of Kendriya Vidyalaya at Shajapur
in Madhya Pradesh

SHRI THAAWAR CHAND GEHLOT (Madhya Pradesh): #glgd, #Aeq U<¥ &
AR # fied g9 auf 9 ERR Adwl WX &1 $wg Egd 99 <@ g1 g9
femea & fag waa fmml 981 gon © ok onfl ) @' faume owafud o w9«
RE1 Bl 39 faemem & fau 9eq fmor 8q 4f Sude & 4 R S-S Bg 9,
o R faStell @ SgaRen Sudte T Fa fJemerm Wwew & SieRal 4 " W
MR < Al &, fog waa FEfvr & el 781 < 81 waq @1 Sfaq @ |
W & BRU bS] BE-BERT B 9N Bfeagai 8 @ €

d WHR A A Fal g & 98 IR, W YW b 39 dwy e &
fav wam fEr 2g fiw @efa gem &Y iR waq e s ehurfoeie eam
BT B P g |

MR. DEPUTY CHAIRMAN: Next, Shri Veer Singh; not present.

Demand to take early measures for development of plastice processing industries

in line with Assam Gas Cracker Project

SHRI BIRENDRA PRASAD BAISHYA (Assam): Sir, this is to draw the
attention of the Union Government towards the matter of need for urgent measures

to be taken to develop Plastic Processing Industries (PPI) in Assam in line with the
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ongoing Assam Gas Cracker Project (AGCP). The PPI in Assam and NER is definitely
having wide scope for entrepreneurship development as well as employment
generation among local youths based on the Gas Cracker Project. Assam Gas
Cracker Project is attached with the emotions of the endogenous people of Assam
and approved in Assam Accord with the basic objective of development and
creation of high employment-oriented plastic-based industries in the region. Already
a long period of 27 years has passed and yet it remains to be functional. There are
only 178 plastic processing units in NER as compared to 55,000 in India. Despite
special industrial policy, that is, NEEIIP in NER, plastic processing units of the
region are facing many difficulties due to the non-availability of raw materials. Most
of the plastic products consumed in NER come from outside at a heavy cost due to
long distance transportation. In these circumstances, with commissioning of Assam
Gas Cracker Project, raw materials will be easily available within the region, which
will make the local PPI to meet not only the current gap between per capita
consumption and processing capacity but also growing demand in various sectors
both within and outside the region. Plastic products may be exported to many of the
border countries like Bangladesh, Bhutan, Myanmar and South East Asia at a very
competitive cost due to highly subsidized gas price for AGCP fixed for 15 years and
backed by powerful package of incentive under NEEIIP.

Hence, I urge upon the Government to take adequate measures at the earliest
and stress upon the process to develop PPI for the great interest of
entrepreneurship development and employment generation in Assam and NER, which

would benefit with locally-produced raw materials in Assam Gas Cracker Project.

MR. DEPUTY CHAIRMAN: Next, Shrimati Renubala Pradhan; not present.
Now, Shri K.C. Tyagi.

Demand to increase the amount of pension under EPF Pension Scheme for

employees and private sector in the country

SHRI K.C. TYAGI (Bihar): #glgd, § &R &I IM@Td T Aredl g f&
et il vd ol da-eRa # wM wRA gl HHARAl B da-gad g
w ghid 95 & d8d fUUwm, Uvw freh ¥ SHUw. U & W 5 RIS
JPERF AR T 35 @ TULUw., UeEWR
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Sa ded # FafaReg deal ” WReR @1 = efya e S &

1.

SUILTA. 95 & SFTId WBRNI Aidbel & AFAR 27 URRK AN =gAdH
12 P9 Ufg HI® W B} 500 BUY Ufd HIE dd SR 56 Ufqwrd o
500 9 ¥ 1000 U Ul AE db UIH U B

SHI AT & A= e arell U R @1 difbe qedied,  did
SUHIG Hed [APi® $ AER W M AMRY, olfbd A 1196 A A

2000 & ANE HAPT HAA: 4 Uhwr, 55 UkEE, 4 gkeE 4
4 uicerd & feae @ fear wan, Raer o demwiiEl o fren dor wq
2001 ¥ IR 3 TH P 9 W dANEH AP A BRI W ga
g, ofda i wer fewreR gEed v W 9w dfyd wen gl

R |feg (3M Td IONR) AFAR TH.d. saRdd @l ot o Tfed
fews wffy @ RoE o1 o= =Y 9 gR1 Wigd glew 9Rd
WHR & U EREE € R YAad UeE 1000 B0 Tl Siftrbad
Jad WRT 6500 TUY W dQIBY 15000 IUA HRA B UG T

sHTE tymwifal & dvm @ ddftg fafre ol % 81e diel A
dfgd geedl &1 FRaRo #9g wdea =wmaeE 9 fAie 11.11.2008
@ ™ e ¥ P wer @ R fem mn e shenfre faare
e & orweid wHAIRAl B fiem el fiuw, d=gdt g e A
o faig 78 T ok "Amdm g Wi grem & gfednn ¥ SHUw.
o &1 gKIenT a)S$ e @fed Bl SN dre uvE

SR Reme @uaudmed & =) dHaRdl $1 dar g @)
fafr @ @ Affw AFex gof dem @ Wl

IR WWHR $ HEAE gurE HAl g 5| SR OIISMR HA SYAad U 1000
PUY G HEW WAl < B OENUN HE 2013 H PR b &, AP @G W Tb
a1 fharagy 8 8 Far 21 39 G9y d 9t d<w s Ao 9 i w9 ofig
4 @ fau SiReR &M W A @ g

3 SR dl R IYRAYES IR B gY AMIND JRET d A DI
e Rgd gU A1 WY P IAAYed d HeWls b HedoR sULUG. U H gfg
B DI FPAT BN

MR. DEPUTY CHAIRMAN: Next, Sardar Sukhdev Singh Dhindsa; not

present. ...(Interruptions)... Those who are not present or not laying Special
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Mentions can read it later. ...(Interruptions)... Now, we will take up the Pension Fund
Regulatory and Development Authority Bill, 2013. ...(Interruptions)... Shri P.
Chidambaram. ...(Interruptions)... 3Md % a9 GHAQI .. (@EEH)... .. Please listen.
...(Interruptions)... Sit down. ...(Interruptions)... Mr. Ramesh, I allowed you the day
before yesterday. I allowed Mr. Chowdary also. Now, what is your complaint?
...(Interruptions)... Stand up and tell me. ...(Interruptions)... Mr. Rapolu, you sit

down. ...(Interruptions)... I have called Mr. Chowdary.

SHRI Y.S. CHOWDARY (Andhra Pradesh): Sir, the situation in the State of
Andhra Pradesh is extremely bad. That is what we want to bring to the notice.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Listen. I will allow you two minutes. After two

minutes, you should keep silent. ...(Interruptions)... Agreed?
SHRI Y.S. CHOWDARY: Yes, Sir.

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... I am not allowing you.
...(Interruptions)... You have no complaint. You are from Telengana.
...(Interruptions)... You sit down. ...(Interruptions)... What do you want?

...(Interruptions)...

SHRI M. VENKAIAH NAIDU (Karnataka): Sir, there are two regions in the

State. Give each one of them two minutes. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: So, do you want me to have a clash here?

...(Interruptions)...

SHRI M. VENKAIAH NAIDU: No, Sir. ...(Interruptions)... Both will have their

points. ...(Interruptions)... Leave it there. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. I will consider your view.
...(Interruptions)... Mr. Chowdary, you speak for two minutes on the condition that

after that, you will keep quiet. ...(Interruptions)...
SHRI Y.S. CHOWDARY: Naturally, Sir. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. ...(Interruptions)... Silence, please.

...(Interruptions)...
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SHRI Y. S. CHOWDARY: Sir, the Head of the Government who got elected

democratically”

MR. DEPUTY CHAIRMAN: No, no. That is expunged. What are you saying?
...(Interruptions)... That is expunged. ..(Interruptions)... You can’t say that. You
cannot make such an allegation. ...(Interruptions)... You cannot make such an

allegation. That is expunged. The whole sentence is expunged.

SHRI Y. S. CHOWDARY: The whole State of Andhra Pradesh is agitating.
They are not able to conduct meetings peacefully in Hyderabad. If the Government
is so insensitive, what do you expect of the public representatives to do? Why are
we coming to this House? We are just simply choking. Honesty is not enough, Sir.
Honesty has no meaning as long as it delivers and one is capable of running the
country. It has cost the country heavily. We continuously demand a democratic
decision to be taken to resolve the Andhra Pradesh issue. Before that, they have to
commit something to restore peace. People are dying everyday. So many suicides are
taking place. I request the whole House, each and every Member of the House, to
come and have a look at the affairs of Andhra Pradesh so that, at least, they can
understand how the Government is keeping both the Centre and the
State...(Interruptions)... It is a mockery, Sir. Their own Ministers are fasting. Is it
democratic? The fundamental principle of Parliament is to resolve issues by
deliberation and debate, not by just simply dictating. Is it the way? Since last 35-37
days, the State of Andhra Pradesh is burning. Can this House or can the Members
of Parliament remain silent spectators? It is happening today to our State. Tomorrow,
it will happen to other States. It has ignited the entire country for splitting the
country. It is with great difficulty that we brought princely States to the Republic of
India. Is it for doing this? Just for the purpose of coming back to power, we cannot

allow the Central Government or a single Party to take decisions as they wish...
MR. DEPUTY CHAIRMAN: That is all.
SHRI Y. S. CHOWDARY: The honesty is not the answer for that.

MR. DPEUTY CHAIRMAN: That is all. Shri Rapolu. ...(Inferruptions)... What
I want to understand is this? Let me ask you one thing. Do you belong to the

Telangana Region?

* Expugned as ordered by the Chair.
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SHRI ANANDA BHASKAR RAPOLU (Andhra Pradesh): I am the son of the

soil of Telangana. ..(Interruptions)...

MR. DEPUTY CHAIRMAN: What is your complaint? Why are you wasting
the time of the House? Why do you want to raise this point here? You simply want

to raise this issue here because he has raised it. Okay, just take one minute.

SHRI ANANDA BHASKAR RAPOLU: Mr. Deputy Chairman, Sir, tomorrow,
the 7th September, happens to be a very sensitive day for us. Just now in the early
morning, a very learned boy committed suicide in the precincts of Osmania
University. Our generation of youth has become self-immolating and self-sacrificing
generation. The emotional disintegration is in such a deepening condition

that...(Interruptions)... we no longer can be together. This is...

MR. DEPUTY CHAIRMAN: That is over. ...(Interruptions)... Nothing more.

Please sit down. Please take your seat. Now, Shri P. Chidambaram.

GOVERNMENT BILLS
The Pension Fund Regulatory and Development Authority Bill, 2013
THE MINISTER OF FINANCE (SHRI P. CHIDAMBARAM): Sir, I move:

That the Bill to provide for the establishment of an Authority to promote old
age income security by establishing, developing and regulating pension
funds, to protect the interests of subscribers to schemes of pension funds
and for matters connected therewith or incidental thereto, as passed by Lok

Sabha, be taken into consideration.

Sir, the PFRDA Bill, 2011, was referred to the Standing Committee on Finance
on the 29th March, 2011. The Standing Committee recommended enactment of the
Bill with certain modifications. The Government has decided to accept all
recommendations, some fully, one partially, and is unable to accept only one
recommendation. The Government has not accepted the recommendation regarding
facility of repayable advances from the pension accounts of subscribers, but

withdrawals have been permitted. Accordingly, the Government introduced official
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amendments to the PFRDA Bill, 2011. These have been accepted by the Lok Sabha

and the Bill has been passed with the official amendments.

Just to recapitulate, the Standing Committee made the following
recommendations. (i) The Standing Committee recommended that the foreign
investment policy for pension funds be provided for in the Bill itself. This has been
accepted. (ii)) The Standing Committee recommended that the membership of the
PFRDA may be confined to professionals having expertise in economics, finance or
law only. This has been accepted. (iii) The Standing Committee recommended that it
should be mandatory for pension fund managers to ensure the safety of funds
deposited by subscribers in order to provide complete security for their funds. It has
already been provided in the Bill that the interests of subscribers will be protected
by ensuring safety of the contribution of subscribers and by keeping the operational
costs in check. (iv) The Standing Committee recommended permitting withdrawals
and repayable advances from the pension account. The official amendments
provides for withdrawal not exceeding 25 per cent of the contribution made by
subscriber from the individual pension account subject to such conditions as has
been prescribed regarding purpose, frequency and limits. The only amendment
which we have not accepted is repayable advances because that will convert the
pension account into a current account and, sometimes, even into an overdraft
account. (v) The Standing Committee recommended providing minimum assured or
guaranteed returns to subscribers. The official amendments provide that subscribers
seeking minimum assured returns will be allowed to invest their funds in such
schemes providing minimum assured returns that will be notified by the PFRDA. (vi)
The Standing Committee recommended that at least one-third of fund managers are
selected from the public sector. It has been provided that, at least, one of the
pension fund managers shall be from the public sector. In fact, today, there are three
public fund managers already operating the pension funds. (vii) The Standing
Committee recommended establishment of a vibrant Pension Advisory Committee
with power to make recommendations on a suo motu basis. This has been accepted,
and that section has been amended to provide for the Advisory Committee to give
advice suo motu. (viii) The Standing Committee recommended that the NPA should
become a truly National Pension System. The Government has already launched
“Swavalamban” for unorganised sector workers, and a large number of people have
joined. Once the Authority becomes a Statutory Authority, I am sure that people will

join in very large numbers.
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Sir, all the concerns of the Standing Committee and other Members, who have
written to us, have been addressed. The Lok Sabha has passed this Bill, and I

commend this Bill for consideration and passing by this august House.
The question was proposed.

MR. DEPUTY CHAIRMAN: Hon. Members, before we start, I have to make a
request. The time allotted for this Bill is two hours. As we have other important
businesses to be taken up, let us strictly adhere to the time. I would make this

request to every hon. Member.

SHRI TAPAN KUMAR SEN (West Bengal): Sir, the time of two hours is
totally insufficient for this serious Bill. Why are we economizing on time? You may

have any number of businesses...
MR. DEPUTY CHAIRMAN: The BAC has decided it. It is not my decision.

SHRI TAPAN KUMAR SEN: This is a crucial business involving workers of

the country. So, two hours’ time will not work.

MR. DEPUTY CHAIRMAN: I know that you are a trade union leader. I can
give you a little more time. ..(Interruptions).. Time allotment is made by BAC and not

by me. You are a Member of that.
SHRI TAPAN KUMAR SEN: The House is the bigger forum than the BAC.

MR. DEPUTY CHAIRMAN: Okay, now, Shri Piyush Goyal. Mr. Goyal, your

party’s time is 24 minutes.

SHRI PIYUSH GOYAL (Maharashtra): Mr. Deputy Chairman, Sir, I rise to
speak in support of the Bill regulating and operationalising the New Pension System
and giving it a legal framework many years after it was first initiated by the NDA
Government way back in 2003. The intention of the proposed new pension scheme
was quite laudatory. It had addressed many of the issues which had brought out as
a part of the OSS recommendations which came out in 2000-01 and in the year 2003,
Government proposed to introduce the new pension system which since then has
made rapid strides in the last seven or eight years, since it was operationalised. Of
course, the Government changed in 2004 and though the Central Government had

operationalised the new pension system from Ist January, 2004, the NDA
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Government could not conclude it in terms of the new law. The UPA Government
brought this in terms of a PFRDA Bill, 2005 and introduced it in Parliament. It went
to the Standing Committee and within nine months the Bill was introduced in March
2005 and the Standing Committee gave its recommendations on 26th July, 2005
which in my opinion was a fairly quick response to the proposed Bill. At the outset,
I am a little unhappy and sad that the Government sat over those recommendations
from 2005 until 2009 and only brought these as official amendments in the law in
January, 2009. Soon thereafter we had Parliamentary elections and the Bill could not
be passed. Since 2004 until 2013, for nine years, this has been functioning under
government regulation, under Government orders without having any legislative
framework. I wish the Government had given the powers to this body, given teeth to
this body to regulate the body and popularise the scheme and reach out to the
labour in the unorganised sector far more than it has today. Then after nine years it
has been able to reach out to about 4.5 million or 5 million pensioners. Of course,
IR-IE-gow-3MIe | am glad that the Bill has finally been brought in, but even
then, as we look at the Bill today, we find there are certain things on which this Bill
could have probably done better. The OSS project in 2000 had given certain
directions, certain guidelines and the pension reform that we had expected was
largely focused on reaching out to the unorganised sector. I think, while the
Government, many State Governments, many Central Government employees have
compulsorily transited to the new pension scheme during the nature of Government
regulations and the fact is that they have stopped the old pension benefits, today
we have a situation where the Government employees are coming under the new
pension scheme but their interests are not equally provided as they should have
been provided and which were given as a cheer available to them under the old
pension scheme. Sir, at the outset I would like to request the Finance Minister to
have a look at the existing schemes as they prevail, as Central Government and State
Government employees are benefited from, and make sure that none of the
provisions under this new Act contravenes the original law and regulations made
there under and also to ensure that the benefits that the people were able to enjoy
under the old scheme continue, and in that respect one important issue I would like
to highlight to the hon. Minister. &l d& TN U@L & dald @, 2 AR,
2008 B TAGHT BT TP Sifhd HHARUSH fdprenn AT o iR S i AHRUSH &
fede A e UIR @l fAfEE, Yaw at the base level Wei HH 3,500 ¥UY B
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o @1 gfaer &1 yrggd o T ATl Taede i $f$ar b1 gw Siifhe e’
<. 38/37/08 of the P and PW(A) dated 2nd September, 2008 &I I 3iffthe FHARUTH
sy fHar mar o1 feH grT 55 # fo@r wa g ‘amount of pension shall be
subject to a minimum of Rs. 3500 and maximum up to 50 per cent of highest pay. @
WE 3 TR JUY BNG AR @I U &% wu H feelt W g A§ faem 91 e
galE @ R faRfl @fdq @1 Hia 81 WY, guiE W R @iy wfdd R qld|
e At B8, Ut ' W R WH Bs A I9dl Sl 9gd v 8
R IqH s H 1020 BOAR A 50 BOR &I Heige gY 8, al IAb [FAE@ A
IAb URAR Bl AT U ATGH! B U 100-200 AT 300 ¥UY Herf | s/@ Aew
a1 Hig N AR g T8 g fr v farda oRRefy d Seer dvm W 3 seR
U W T B SHBI PE B TNET W 900-1000 IUY URT @fed T SR uad Bfedt
| H AU G HEd & 6 WG 4 TOR, 5 TOR BUY AN g @fed W9 F,
Wfp sl g W H o@ls Al uawgE e T8 8, fd po fifmm dwm @
RS B S W af| el fafmm vm WM @l WeR eRar 2, effied
fafer, 49 oM ¥ SRERd § fF U s W AR AR IR S ded Bl rErd

<1 Kindly give an assurance to this House that you will ensure a basic level, a

minimum pension, will be guaranteed to everybody who comes under the new
Pension Scheme. This is a demand of the labour from all across the country.
Yesterday, we found agitations throughout the nation on this 3R 3MUF HUW A &I
PIT SRT BIEARKA IS & USTW 9 GUUEARSIY & IR W sHH Bz G
MY ARl US| sHF AU oMU I I IMUAT Wahd Bl AU TH SWRE  Uiferd
e wad € R d 'R ®IE Ul gEeT B a1 Ul BiE W ey, Al U™
AT B $TWNA $ §RI A6 3 BIR ¥UU a0 Fhd & AR @ b I 50
dRg F ged U 1 IS A 5 IRIS Holged s8R, A R WH W 39 @ gHiEe,
It may be barely 0.001 per cent of this scheme. @ &I &cn & & MU I B9 iR
iy gnfe of, SEH ¥ 39 ¥ fIU Um@g @R H U @l BIs dfods @
MG SR IE WH A B b a8 o |l HaRM UL BIRCIe™l Sme
IR v SHufaffE & oWy el de fid ok e degRd faw wo=af e,
dl g8l IR AW A YOI & uel WeR A BAR fAU @@ fRAre smudl WReR
T TN SRS & fav @ fewr wife deR @ FRRe W emmat R
g 72 gAfey A oM SRwAra © f oiet fafwm e @1 u@ge sR 2008 #
dre 3 BOR ¥UY o, Al fam #Al Sfl, sqa@ fefSie s=rivM &1 &M § W[ 8Y 5
BOR JUAy fAfHE UM & wu H S iy oM @9 UEeN dr’l Sgl I8 ud
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i s gr1 faiRa Wd Y g1 ozae fav &9 omue faw # emiede oW
F fog safme 98 wv @ € AfeT MU wou-TeRE A Qiffhw i€ gw,
STEY 3 HR WHd &1 WU W oo™ W FEaed € 6 ey wed &l SR QW @
W HAIR & AT § fF gy fea SeEmd

e faffer, 791 sgd @ © f& ou e Rawsy wledx, wfed
P B W Redews @t &= ot €1 3 W "W 7 & oo S ue
Redses B & SO W ey @ aqEygeal & oftl 'R R e @)
Rovee & formr o1 & figgew o@s @ R Wi # e vead Bfaferet off
A B | 3@ Y MR HT Aed <@ b g8l Al Bl SAP WX BEEGAT HA
@ Wi R § ued Wit A R & eRi # @9 91 3 wR Hed W@ B 9,
g WeR 1 Ruemgw fea f& o & faw == @ "feag 9ga oo &
d e I9 R ok uiss e RRMT fad € ik S uRaR @ ddrferd)
I oS FeRddl 8, d S=BF Ul WM wWhiH, U Uifdse Be Wi iR smue
AT T F AN Bl AR sexve o veeds fewve WM Ryl e wE
e e fafes TRes Red 8 R €, o 8 ufted W &% U @fdd o
W gAE @, e WY gEed g S AT B MR Bl WY, Bz bex ¥ 9fsd
8 Sg A R @1 B SffeE B ', al U uRRefy A S9 Aty ¢ U
T oo el WY @ e R el A d@l @ dsh | 9 12-14 IWEC @
ARl &6 & W SE W AR A US| U @l 'MWty f6 Ud R® Al 98
o Hifase e, duw H# O U9 o Y@ ¥, S9H S99 8 wde @ Red fia ek
TN WG O gHSAl & WHI Yl W TN & AU THH A o d SH 12 URHT,
14 WRE o usl gA owen § 6 ged @g emuR el g =Ry fe sw e
He ¥ S 8 WA I 9 Wi F Red fiaar g Sav W g 9 fagga & SR
TR @M B gfaer @ Wil g9d By §gd 991 e T8 € SR 3| axe
Y| AT MU 56 W YALER &Y, U W MU SREAR © |

W, Uue A UGS ®1 vy ggd wuel dfad 21 s9d aR H o= ui A
R W R A 9gd el diadid B Edl @ R Bs R B9 <l @ fdew
Al A BT B PR B SN 7 P faud tweleng @1 faRig @)A1 §, UBSlens
F fgaw § R ded d vE Aa d1 T8 @M T @ g1 U fa @ sma 2005
d AW Y, SW WY AU F UG P} Ao ¥, 2005 H AUBI GgAA o, UL U
|9 PO ATl 3 4 B UM PRI Bl I GHI AUB! Agd ot A1 S oY, g9 Ll
U AT A W A YHeSlAg R UIE B A dR W@ gl A sl Hed d U
qR ¥E fawy Iorm W ATl WE BT S s HAOR BIAT B, S@HI Gl oA R B
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2, P dfuca B &, a8 A 25 HRIs B dfica R 21 e W BB
Fufrat €, S v oo d g1 STl gl it W ouw 2 faw w@E S 9 @ e
T @ WeRI §1 g9 U ey H, S 25 RIS AT 50 FRIS AT 100 RIS DI
PBfice el ¥, 91 I9d AU UGSRNS @ R avIhdal ¥ @ §9 99 H U
gRRfT & % PR UwSlens UeM # omue 26 W 49 WR¥c W@l fHar, 1 Iw @
B TG, TGSRIE AT 98 B o, faew § A 99 AR 'l SIE? g9 e
e 9usl H A8l o el ¥ R Ul sdul Wiel S}l A9l SUel] Sog ®’§
fr ug Uom B W) foRRN & 'Y A WU A sHAT b, el d-odce  faeRr
F BT H Q7 3T W IS0 B GO b AT IR N WeW §, R Al
3 BM P G ARE WESW B BAR UM S IO IR ©, fre a4 d@
TG & S U WS B 60 WA, 70 A ¥ dAl I¥ Tl TA 25 BIS H 49
T A 12 FIs & fou e e Bl % Awas €2 dvw e § a1 d@
P We A RN FURA # W®E Dy dfuca Vet IR T8 € They are
only fund manager. amU®! St He SRIRE 2, T YoUwR § IFel Al gevy, BUl
o, g8 Al W U Bl SR HA Sff =E, A # S W Ued WR W AHal gl S
SN Wi ®er f& FDI in funds is immaterial. It does not matter 26 &I, 49 &I,

SIRTI We are capable of handling pension fund ourselves and w can live without

FDI in pensions. This is a provision which is absolutely irrelevant. There was no

need to even link it to insurance. SIART # Hfucd VHM &1 w1 BT B
o # WAl Pz dficd Ufeael B SRd T80 g sdfaw # U Hq9san g fF
AT B! SN SR 9 i fHar, 9ol @iy oqavgddr A8l ol

ey, 39 vy @1 dex ge g # a9 W el ST v, $Iel IR
g1 omfeR B9 W A AT R OWRE PR I® B2 H dHsal § fF I8 26 WwEe
g godr IEdl, S Usd ¥ 9 I8 8, S e gaAfder 9 T g1 g9 o © b
AMUH Y8 49 URHC PR HI DINR A 3R TWR H Wl IFd 19 S[a7 d I
H MU TH Told FAS WO AN # oISl X ® B R SHAdT U1 BRI §RRe
BN, dl 9 Au BT fhdar saF @, SHdT Sf$ud gexve @ Wiy fhadr Udrsde
R safey sifed fifer, a9 o Raave € f& oy 59 w® gAfdeR &Y 3R
st # 3w o 4 foflr g 7 S9er waee g T8 R dvw # ot Sedwd
BH 49 WHC UGSIE & WHd & |

HEley, TP fawy St ol #=ft St 9 QleRmn, Rfen #Adt 7 del o fo
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e Red o1 RS Red @ @M 9t g Swl d S99 B WEd $Ral g
iR H =ea § & d wice =Xe wfdd il Uww e # UW erear ®, that
default option should be that it goes into a guaranteed return scheme. &9 $¥IRY

H @, WM BR$ Sl UIsde BRI doles I BRI d9ve STRY HUFRT Td &9
auf & ams & o9 9t dull A Suwledell b 9 ©ol (Al ®, Sdl Teld-Told
W 99 €, Sel Red & IR # RE fRw T ¥ iR Sle | ugd 2010
H @ ¥l H# oISl gy AT I, Fglad Y ¥, IAh UgS BT IR MY TTARE Bl
dPUSs W, A Al 7 W JHAE S gl H9 W wd, with all my

knowledge and understanding of financial issues, I myself, when I studied my

insurance policies to speak on this same House, I realized how I was made a* of by

the insurance companies. 3@ I S WM ST Tdd Ig & ...(TIEM)...

MR. DEPUTY CHAIRMAN: * is an unparliamentary word, even if it applies

to you. It is expunged.
SHRI PIYUSH GOYAL: Which one, Sir? @8 & #§ ¥z & IR ¥ dld 8T &l

MR. DEPUTY CHAIRMAN: * is an unparliamentary word, even if youmean it

for you. So, it is expunged.

SHRI PIYUSH GOYAL: I was also misled, and a mis-selling of a policy was
done to me. S @M U Hew WE A A, I A FEURIG: GEE SEER B,
@l ol e BIAREd  SfeRwCfSn &l 'Rl A1 # @@war g e Rwiee
e NGRS H§ Feas! g1 Aty & 98 dwr fafew @ié Red o s,
unless the person opts to go into an equity scheme 3R I o © b I8 agd
THd uEgE g, e ar o Jfem gelew e L (wwa @t ).

MR. DEPUTY CHAIRMAN: Piyushji, you have only three more minutes.

SHRI PIYUSH GOYAL: Sir, you please don’t disturb. Then, it spoils the...
...(Interruptions)... Kindly give me five minutes more. @ 3 ol 2 f& g9 sifwe
P AN b WY gewAN A 8 f& 9 sfEc A Sl S@ @ oew de 9 g
ofe w98 5 Tad w1 SeavEs RWw g 99 99 S9el gfdact § El
STl Afey R Hsl ol ® fob st W $o faffe @ =gyl In any case,
not more than 25 or 40 per cent can, even at the option of the subscriber, be put

into the equity scheme.

W, ol d& wdiTE. d 45 IR U™ U £ $B "l A I ¥ s«feg
* Expunged as ordered by the Chair.
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M & & S 9Ra B oRfgeaven H Siew & fbue T8 ' @ 2, there is almost
no jobs. There is only consumption-led growth for the last nine years, @I afffeqzraett
=g Uue M A Wl BH A, TR Ie dlavie g8 ondl g e ol Uhe SR
P SR RIS gbd dd Ugdd bl Uh AIRTA BIRRT I8 AR AR ITa!
PUHARSIT &R, a1 R &1 AN S SHH @ ST Fhal ©1 AUl @i
W v g, i e $iegEE B 'dR IUU | 3@ T 2l e TR
IEHl ®: BIR JUY Pl A I dE SfS Bl Hegws A U WM gREA A Fen
U Y@ ¥ W], Ui Wl vUY HEMT, O B BWR BUY Wl gRNl dl HY oFrar ®

fF 59 B 'R JUW & foIffic &1 S B9R, T B9R AT @3 BAR HRAT TR,
R SUe SUIET A 39 Wi H 3N Wd 3R W@dewd WeE d1 ff g Bl
TS R R YSHRIRENTT B, FET ANl a@ Ugdl W REE ¥ R WaR @
Hog arag # SFRIFIgeS ghd Bl §EH oM Bl § R AR AeHl 3EH 8N
I BEYe PRAT 7, Al WHR P G WA @, AN IRE Al JUY Hoge
PRI ARy, ANl Bl UiEed R4 b fAU fF MU s W™ # ool SR Sruel
Aes T B UIE THIE B ol swd fue w1 gafar § Rede s fe
Ml S fAguaRE § ..(@H @t ")), less than one per cent of the people, and less

than one per cent of the AUM is from the unorganized sector. ...(Time-bell rings)...

You should make a serious effort to increase this, and that can be only done with

greater publicity and by incentivizing the people to come under the scheme.

Sir, the last point is, the current NPS is exempt, exempt, tax; whereas the
existing pension schemes are exempt, exempt, exempt. RTH THH d d 3M&H 41
SEdal 8, dd@ fl Sl o UoeH e § ek o9 dwr o fyerar g, a9 W
SHPl Rl VTR e B o H o9ue wear g & f d@s @1 saer 0w @
SRd § SR 99 WX TR T B, Hife 3l Tl bl gad pRAT 7, ol
T o 5 (ww @t Ed).,. W@ gg U AR & U 9o ofar §, a9 W 99
T W YR e Ayl There should be an ‘exempt, exempt, exempt’ clause in

it. (Time-bell rings) 1 hope the hon. Minister will seriously look at that and make

sure that the people are not made to pay tax after the amount comes back to them.
(Time-bell rings) I want an assurance from the Minister for a minimum pension of
Rs.5,000/-. T would seek the support of the entire House on this that a minimum

pension should be guaranteed to anybody under the NPS. Thank you very much.

MR. DEPUTY CHAIRMAN: Shri Rama Chandra Khuntia. Khuntiaji, your time

is 12 minutes. You just speak accordingly.
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SHRI RAMA CHANDRA KHUNTIA (Odisha): Sir, I support the Bill
introduced by the hon. Finance Minister here to provide for the establishment of an
Authority to promote old age income security by establishing, developing and
regulating pension funds, to protect the interests of subscribers. Sir, the system is
already working from 1.1.2004 till today. As has been said, in order to stabilize the
system, a Regulatory Authority is being created for the benefit of the subscribers. It
is also good that after the scheme started, they are getting the interest of more than
9 per cent. The interest which is paid in EPF is less than that. The interest in this
Pension Fund is more than 9 per cent. Sir, I think this Regulatory Authority which
has been created is working well. I have to suggest two-three things. But before that
it has been said by an hon. Member just now that the Congress-led UPA
Government has not done anything for the working class. This is not correct. We
have been agitating on many issues for the working class even jointly with all other
trade unions. But saying that Congress-led UPA has not done anything is wrong. I
can boldly say that whatever progressive legislation has been enacted in this
country it has been done only by the Congress Governments till today except one
Act, namely, the Industrial Migrant Labour Act, 1979, which has never been
implemented in this country. ...(Interruptions)... Why have these things come?
...(Interruptions)... They have come because the Sixth Pay Commission for which I
must thank the Government and the Finance Minister was constituted on time, gave
its report in time and has given benefit to the Central Government, State Government
and Defence workers which they were not able to get during the whole period after
Independence. They are happy. Now, if you go to the old pension scheme, the
pension amount is more than the payment required for the workforce in the country
to be paid to them. I do not say that everything has been done or fulfilled with that.
I say and reiterate that there are many points which the Government has to consider
and discuss them with the trade unions in order to resolve them. Sir, three things I
want to say here. One, in clause 2(g), ‘intermediary’ includes pension funds, central
recordkeeping agency, National Pension System Trust, pension fund adviser, point
of presence and such other person or entity connected with collection, etc. Here
‘security’ means what? Of course, the Government has given an opportunity for the
individual subscriber so far as his option is concerned to invest in the fund. But the
question is as to who is the ‘security’. Will the Government come forward to give

the security that his fund or the security of his fund will not be misused? On this
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point, I want a clear answer from the hon. Finance Minister. I also agree that there
should be minimum guarantee for subscribers so far as the pension is concerned. Sir,
as far as pension is concerned, we have three pension schemes in this country. One
of them is EPF pension. It was good at one time. But the pension they were getting
was about Rs.100 or Rs.150 for majority of the pensioners. I request the hon.
Minister and there is a proposal also that this should be made minimum Rs.1,000/-.
The contributor must get at least Rs.1,000/-. There is an Old-Age Pension Scheme
also. It has, in various States, been revised from Rs. 300 to Rs. 1,000. Those who are
not contributing, they are farmers and workers. This is the old pension scheme. But,
now, there is a new scheme and the Government employees are the getting new
scheme. I do agree not only with this scheme, but every pension scheme in this
country. There must be a minimum guaranteed pension for survival. If a person gets

Rs. 100 as pension ...(Interruptions)....
SHRI TAPAN KUMAR SEN : That’s true. 20 %9d1 fiedm g1 ...(aaeEm)..

SHRI RAMA CHANDRA KHUNTIA: I do agree. ...(Interruptions).... There is
a proposal to give a pension of minimum Rs. 1,000. It would require around Rs. 2,300
crores. I would like to point out one more thing. This is certainly a welcome
proposal. The Authority consists of the following members: The Chairperson, three
whole-time members and three part-time members. The Chairperson and the three
whole-time members may be experts. But what about these three part-time members?
It is workers’” money. They are investing employees’ money. In the Employees
Provident Fund, we have more than Rs. 3,00,000 crore. In ESI also, we have
sufficient reserve fund. But that is being managed by the representatives of the
workers. But, here, there is no provision for representatives of workers. So, my
proposal would be ...(Interruptions).... That’s okay. Even there are also experts.
...(Interruptions).... That’s why I want that these three part-time members could be
workers’ representatives, who could either be elected or nominated by the workers’
organization, so that they have a say in the Authority. I think, this is an important
suggestion. It has been accepted by the ESI Corporation. It has been accepted by
the Employees Provident Fund. And, they are being managed very well. So, I

request the hon. Minister to consider this proposal.

With these words, I, once again, support this Bill. And, I expect, after
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the Authority is created, this would definitely be very useful.

MR. DEPUTY CHAIRMAN: Thank you very much. This should be an
example for others. He has taken less than the time allotted to him. Now, Shri Veer

Singh.

Mt IR g (SR wew): A SUEEUid AJeled, SMue Y 9 "edqul
W Al b1 AR fedn, sd fu # ouel agdagd gwae S|l dRal gl AR,
# oo HEEH W oAEAE WA SN A ¥ dEA WEW 6w gw weayel fagye
DI SFTA M UBAM ST RE ©, @l W)k @R < F OWBRI HHARAT H Ggd
g Y @ gl gd 2004 & g€ WHRI FHARI S G W SHar & foy @
BN, AR g9 A SEP! S @ Af¥eR, Sl $9 W d e | g A8l afed
SOMEl & U A AT Al S ARAR B A W VG oM ® | ARER, H
FEAl AR e Uue @l Wi e 8 afed IHd SeR 2 39 SR @ g
of AIfTer B E B 39 J9 ¥ I RE F AN E-Td d @ €, S 99 2004 9@
UEd WX QA # ¥, Sud g Uee @) waRen oert ¥ R g <9 H O ol
gy 2004 P T WHRI Jd W IS ©, SAb U G FART 8| I§ Sl ARBRI
HHeRAl & fIU IE @Ewn 9 99 H §, SHY S oAy g

AR, s UIM WE H UiRaiRe UvE @ ddfou wgaven WEl @ U g
Ffy ofy AN A R, @ SHH! gl BN U BT AW fremr @iy iR afy ool
A 7 T A SHS ufd B UIH w1 oW frerm @iigel ofy e wert @ ek
gHCEY 9y W U g B Wl §, Al S9P URIR B YOIRT HY BMN, SASD
gl B uers HW R § A W@l S @ 3w @ew @R fF S wRaRe
Uoe @l d8 SR Bl UE™E o T 2, s WU yAfdEar e | afe el
WHRT AR B g & ol & IR S9F fY I9@! Ueh g ged I® O §
IR FW-H O SHB! U AFell & I W T R gwd Wt Wiy @ <d g1 @
I9 9Hg S9d fag WM TS d9gd 91 WeRI Bl g1 98 99 WM & WER B
U OIRT HRCAT g, SAfGIY g9A YWl U@UE B difey f6 S9e faw ue el
UoF @ »aR] B HEER HA S, 39 UR O} fOUR @ |

qAYER, 39 A% UTE FARYT & AJAR IR IR H qeffaes g9 goiufa g
SIS WM & A g, Fe1 9gd 991 WA 21 39 R OIR A SAR-GEd A
FHARAT B TSI HAE, S U9 & w4 § g8 dBdl © I9d gad b RN
MBI &1 SHY FHAIRAT A BB AW Tl A we@n g 6 G WP A s IR
IR # HHAIRAT & U1 o SIQ, SO GHAIRAT B BRIET g dren Tl g,
gfer wenfEl & U1 8, sefau Ameg #@E S, oMo g W W AR @
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EICI RN

AR, WS 4 H UIRGROT b ARGl bl el w1 # @EW fH guidiers
el B WRT 3 W §@I} 5 P oMl @Ry 9 g Usl Wy, uEdl &
e B gy g Wi A S Afedl e W g @Ryl

Ge-5 H yoierde wewl H FEiRd ony WM 62 99 A F@reR 65 d¥ B
S =Ry

Hqeled, U ISl A GRET B AEW HEqUl A & AEINTS  JREm
W JANT M gg 7 Al U fER W[ Y B, dSoid Aqurd URETRT gw
urell A A e |l B O AT H Ul BN, 98 WETSl 9 Q¥ ARaEbl bR
59 RGB! H GOl BT FHM dgd SNl | oIl B G dd B8R S MY U™
B AR Bl IR ANGA P | AR, IO HY A b1 ARG e, gwfew, #
AUH FRIEAlE <@ § SR AU PB Gal b A 39 [ w1 owHd dpRal g

PREICE]

SHRI TAPAN KUMAR SEN: Mr. Deputy Chairman, Sir, I rise to oppose the
Bill. I am hurt. There was a general consensus in the Standing Committee, but let me
convey to this House, in the community for which this Bill is meant for, there is also
a consenus in that World of Work who are opposing this thoroughly, the entire
trade union movement-right, left and center—there is no difference in them. They
are considering it as a great betrayal to them. They have expressed their expression
of opposition through various programmes throughout the country. The Government
must take a note of it. Only by having a limited consensus, you cannot govern this
nation. Because, it is these workers who are being betryed; it is they who generate
your GDP, deliver revenue to your exchequer and also create profit for the handful
of employers. So, with this, I would like to say that the basic point that has come up
is that this Bill seeks to retire the very concept of pension as an assured source of
human survival from the very lexicon of social security. It is being claimed that it is
there to provide security to pension, but what has been done in the Bill is
thoroughly opposite. It is retiring the very concept of pension as an assured source
of survival in the old days when people are incapacitated, when they are no more
productive. They need to survive but that right is being snatched by this piece of
Bill. Sir, please bear with me. The Hon. Minister has talked about an assured return
arrangement made in the Bill. Whatever has been done in the name of ‘assured

return’ in no way ensures an assured pension to be linked with his last earning as a
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productive worker. That is the basic concept of pension. Internationally, it has been
admitted that the concept of pension must always be linked with what I have drawn
last in my productive life, at the time of retirement. So, the foreign agencies would
come here, bringing money from abroad, and give us better pension. Is that the
perception? They could not manage business in their own country. Would they
come into this country and manage our pension fund in a better way, for the benefit
of the people? Are we to believe that? And, what is the approach of the
Government? Sir, I have been writing to the Government since 1st of January on
some private insurance companies deceiving the Government and also deceiving the
insurers from the unorganized segments, the weavers and the handicraft workers.
There is clear evidence of that. I have been writing, since 1st January till now, to the
Finance Ministry and also to the IRDA. So soft is the Government on this that in
their anxiety to get foreign funds and inflows from abroad, no corrective action has
yet been taken on that. It is on record. I don’t wish to name those companies, it
would not be fair, but it is a matter of record and the Finance Minister knows about
it. I had written to the IRDA also, and it is shocking that the IRDA has given an
affidavit in the Court, in response to a PIL, that the MP had filed that complaint with
a political motive. So, if this remains, what would be the fate of our pension fund?
You have shifted it from a benefit-defined scheme to a contribution-defined scheme
and then, made all arrangements so that everything remains assured in that system,
right from who would be handling that fund, who would be doing business out of
that fund and getting a return, etc. Everything is assured, except the pension
amount that the worker would be getting from contribution made through his entire

life. Is that the purpose behind your making so many noises?

You may get a political consensus on the Bill both in the Lok Sabha and
the Rajya Sabha, but you are gradually creating a volcano all over the country and
the world over. Workers would not accept such a deception lying down. That
situation is glooming, please note. We have patiently heard the hon. Prime Minister.

Please, Sir. ...(Interruptions)....

MR. DEPUTY CHAIRMAN: 1 didn’t say anything. Why are
you...(Interruptions)... I didn’t say anything.

SHRI TAPAN KUMAR SEN: Sir, I have patiently heard the hon. Prime

Minister. He made a statement in this House, on 30th August, on the state of our
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economy. He said that the country’s economy was in shock and we have to face it.
He told us that the days of easy reforms were over and that now we have to go in
for difficult reforms. He had listed those difficult reforms. One of them was about the
pension fund. Cutting the subsidies on the people and pension sector reforms —
these two reforms are listed among the difficult reforms that the country has to

embark upon to tide over the present crisis.

MR. DEPUTY CHAIRMAN: You have just two more minutes, Mr. Sen.

...(Interruptions)... 1 will give you two minutes more. ...(Interruptions)...

SHRI T.K. RANGARAJAN (Tamil Nadu): Why are you in a hurry, Mr. Finance

Minister? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Why are you wasting time, Mr. Rangarajan?

Please...(Interruptions)...

SHRI TAPAN KUMAR SEN: Sir, even the Prime Minister has admitted that
this is the time for difficult reforms. There is no consensus. My humble submission
is, even if we agree that the days of easy reforms are over and now we are in for
difficult reforms, please apply all your wisdom and exercise those difficult reforms on
the beneficiaries of the easy reform-days, the corporate class. Please try. You have a
fiscal deficit which is rather depressing. We are equally alarmed about that. We have
a serious Current Account Deficit; we are equally alarmed about that. Please,
exercise and experiment your difficult reforms on the beneficiaries of the easy reform-
days, of about two decades ago. Please get back to them. Request them to pay, at
least, half of their direct and corporate tax accumulations, which they are not paying.

It is to the tune of five lakh crore rupees.

Please, cut the leverage to them, at least, by 50 per cent. Please, spare the
workers. Please, spare the working community, who are creating GDP for the country,
generating revenue, from the lurch of your difficult reforms. Please, spare them. They

owe that much compensation from the Government.

MR. DEPUTY CHAIRMAN: Okay, conclude now.
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SHRI TAPAN KUMAR SEN: Please, do it. I will say just one sentence. I
know my appeal will fall flat in the deaf ears. I am moving some amendments. I insist
and urge the hon. Members to support those amendments so that this * on workers’

lives is not allowed to pass.
MR. DEPUTY CHAIRMAN: * is expunged.
ft 99 AR A A A
MR. DEPUTY CHAIRMAN: I will look into it.

SHRI TAPAN KUMAR SEN: If * is expunged, then what should I

say?...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay, I will look into it. I will re-examine it.

...(Interruptions)... 1 will reconsider it. ...(Interruptions)... Don’t get angry.
The House is adjourned to meet at 2.30 p.m.
The House then adjourned for lunch at one minute past one of the clock.
The House reassembled at thirty minutes past two of the clock,
[MR. DEPUTY CHAIRMAN in the Chair].

MR. DEPUTY CHAIRMAN: Let us continue with the Bill. Now, Shri
Sukhendu Sekhar Roy. ..(Interruptions)..

SHRI ANIL DESAI (Maharashtra): Sir, I have a request to make. Sir, I have to
catch my flight. Can you please give me a chance to speak before my turn comes?

..(Interruptions)..

MR. DEPUTY CHAIRMAN: Could you allow him to speak before you?

..(Interruptions).. Okay. But, please take only three to four minutes.

SHRI ANIL DESALI: Sir, I stand here to speak on the Pension Fund Regulatory
and Development Authority Bill, 2013. Sir, all along, a Defined Benefit Pension
Scheme is a public pension system which was covering around 12 per cent of the
working population. Though the scheme was being operated by the Government, it
was falling short of covering working class which was there in the private and huge

unorganized sector. The working class of these sectors remained out of the ambit of

* Expugned as ordered by the Chair.
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this Defined Benefit Pension Scheme. Now, New Pension Scheme (NPS) is based on
a concept of defined contribution and this scheme which is being contemplated, was
already there as the Government had come out with an ordinance in 2003, and,
through a notification, it was implemented. From January, 2004, this New Pension
Scheme was made mandatory to the working class, especially, the Central
Government Services except Armed Forces, through interim Pension Fund
Regulatory and Development Authority, and, now, it is coming up as a Bill, which

has been passed by the Lok Sabha, and, which is being passed in the Rajya Sabha.

Sir, the basic difference is that the organized sector employees were covered,
who formed around 10 to 12 per cent of the working class population, whereas
employees and workers of the private and huge unorganized sectors were left out of
its ambit. Now, this Bill is seeking to cover them, and, it is coming up as a pension

reform, which was of utmost necessity to a country like India.

Sir, the basic thing is that the contributions will be coming from the
employees and his main worry is as to how his contribution, how his fund would be
deployed by the Government. He is also worried about the minimum guarantee of
return, which he will be getting. Because it is an old-age security scheme, a social
welfare scheme, this needs to be tackled in a very diligent way, which, I am sure the

hon. Finance Minister, with his all experience, will manage while taking due care.

However, Sir, there are a few points, which need to be mentioned here. Now,
they have put a mechanism which includes NPS Trust, Central Record Keeping
Agency, Pension Fund, Trustee Bank etc. Now, with all this mechanism, they have
evolved as to what the composition of the Board would be, how the operators will

be there in the market and how they will be taken care of.

Sir, the main thing to be seen is that with the kind of social measures or
social conditions which are prevailing in this country, whether the workers, who are
bothering about their contribution and old age safety and security, will be opting for
the Government Pension Fund Managers or the private Pension Fund Managers.
They will be concerned about their capital, which is put in by them, which is earned
by shedding sweat to earn their livelihood. They have to see which hands that
goes, whether that will be deployed, whether that will be taken up by the capital

market where it will be deployed in equities. They have to see chances of getting a
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guaranteed return, which is available to the EPFO, which comes to the tune or 8 to
9 per cent, or, at some places, 9 to 10 per cent. Will it be exceeding that, whatever is
being provided? What we get, the journals published by the Government shows, is
14 per cent to down 8 per cent returns. These are the average returns which they are
getting. But, in practicality, will this be taken up by them? Tomorrow, it should not
come out in the form of ponzi companies. They have really duped en masse the poor
people of the country. This social security measure should not turn out that way.
The provision for FDI also is there. I think FDI is absolutely unnecessary or it is not

of essence in this NPS, that is, National Pension Scheme. (Time-bell rings)
MR. DEPUTY CHAIRMAN: Yes, okay.

SHRI ANIL DESAI: Because in the insurance sector, where FDI was invited

by the Government, it has not played any significant role. On the contrary...
MR. DEPUTY CHAIRMAN: Please conclude now.

SHRI ANIL DESALI ...the impetus or the stimulus should have been given to
the state-owned companies. If it is continued to be given to the State-owned
companies in the insurance sector, that would show the difference because there is
no level-playing in the insurance and similar things which give way for the Foreign

Direct Investment in this pension scheme. (Time-bell rings)
MR. DEPUTY CHAIRMAN: Yes, okay.
SHRI ANIL DESAI: This will be ..(Interruptions)..
MR. DEPUTY CHAIRMAN: That is enough. ..(Interruptions)..

SHRI ANIL DESAI: Because the foreigners who will be foreign direct
investors, if they come, they will have an eye on the Indian money. They are not

going to do any ..(Interruptions)..

MR. DEPUTY CHAIRMAN: You have to catch your flight. ..(Interruptions)..
Be careful about your flight.

SHRI ANIL DESALI: All of a sudden, flight of hot money...
MR. DEPUTY CHAIRMAN: I am more concerned about your flight.

SHRI ANIL DESAI: You saw that it is going out (7ime-bell rings) and the

index came down. That has shown how the country is going to the slow-down.
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MR. DEPUTY CHAIRMAN: Okay. Anilji, that is enough.
SHRI ANIL DESALI: Just one or two points, Sir.
MR. DEPUTY CHAIRMAN: No, no. You have already taken six minutes.
SHRI ANIL DESAI: Your minimum guaranteed pension ...
MR. DEPUTY CHAIRMAN: Anilji, please, stop. ..(Interruptions)..

SHRI ANIL DESALI: It was shown in September 2008, when the memorandum
was issued. It showed minimum of Rs. 3,500. Compared to 2008 and 2013, it should
be increased to Rs. 5,000 to Rs. 7,000 so, that relief ... (Time-bell rings)

MR. DEPUTY CHAIRMAN: Okay. That is enough, Anilji.

SHRI ANIL DESAI: The measure which is being contemplated, which is being
designed for huge masses of the people of India, that would serve the purpose. It

will be in the...

MR. DEPUTY CHAIRMAN: That is okay. Thank you. Now, Shri Sukhendu
Sekhar Roy.

SHRI SUKHENDU SEKHAR ROY (West Bengal): Thank you, Mr. Deputy
Chairman, Sir. Our Party, the All India Trinamool Congress, and our Leader, Ms.
Mamata Banerjee, stand always for the welfare of the working class. This is why I
rise to oppose this draconian Bill. The Bill, although it says that it is meant to
promote old-age income security, but if we go through the provisions of the Bill, we
find that this is a Bill to promote old-age income insecurity. Sir, this is a black
September to the millions of workers of our country because the time-tested social
security arrangement, hitherto made available to the working class, has been
abridged or withdrawn through this draconian Bill. Their bargaining power is shifted
in the name of public good. Pension, Sir, is not a charity, but it is a return for the
sacrifice and the services rendered by the employees. Sir, it seems that the
Government refuses to see the writing on the wall. It has conveniently assigned for
itself the role of an agent of multi-national corporates and the crony capitalists bent
upon marauding the Indian economy. Otherwise, why the Indian Government shall
keep opening mercilessly the door of Indian economy for the foreign capital when
the role of unbridled capital in devastating the US and the European economy has

amply been proved? Why has India been made a big bazaar for the international
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crooks? Now all of us feel the effect. The flight of foreign capital has started after
taking a pound of flesh from the body of each Indian and that too without any drop

of blood. But we are bleeding from within.

Sir, many Latin American countries initiated and imitated the Chile model
and reformed their pension schemes in 1990s, turning them into a fully or partially
funded system of mandatory individual accounts. But privatisation of pension has
not lived up to the promises of proponents and supporters. Instead of handing over
pension and savings of the workers to the vagaries of foreign economic
expansionists, the Government should have followed those reformist countries,
which are now introducing and working on reforming the reforms. This is the need
of the hour that this reformist Government should work on reforming the reform,
because it has been proved beyond doubt that all those measures taken by the
Government in the name of reforms and liberalisation of economy are anti-people
and anti-worker. If we give a quick look to some of the provisions of the Bill,

whatever I have stated will be proved beyond doubt.

First of all, it is a very funny thing that I have found in this Bill. Clause
14(3) of Chapter V empowers the so-called authority to exercise the power of a civil
court. It says that it will have the power to issue commissions for the examination of
witnesses or documents. I have never heard of this thing that civil court issues
commissions for the examination of witnesses or documents. The Government is
always looking for commissions everywhere be it under the ground or above the
ground. Here also, the Government, with that mindset, has introduced the word
‘commissions’. Perhaps it will be ‘summons’. If T am correct, it should be ‘summons’.

But the Government is looking for commissions everywhere.

The second thing that I would like to say about this Bill is this. There is a
provision for attachment of bank account of intermediaries. But it is also said in the
proviso that only those accounts relating to pension will be attached. Suppose in
the pension account there remains no balance, then what will be the effect of
attaching that account? Other accounts of the intermediaries will not be touched. So,
there will be Mehtas, there will be Parekhs, the public money will be looted and bank

accounts will be attached without yielding any result.

The next provision that I would like to highlight is from Chapter VI. It says

that there shall not be any implicit or explicit assurance of benefits except market-
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based guarantee mechanism. Again, those Mehtas and Parekhs will come and loot

the money and the subscriber shall be captive to the so-called beneficial scheme.

Sir, clause 24 of the Bill is very important. I will take only one or two minutes.
It is a very vital Bill. Clause 24 says, “The aggregate holding of equity shares by a
foreign company either by itself or through its subsidiary companies or its nominees
or by an individual or by an association of persons whether registered or not under
any law of a country..” Those entities, irrespective of registration or not, in any
country of the world will play with the money of the workers, the pension fund of
the workers. It is surprising that the Government has provided a provision in this
Bill in this fashion. What could be more anti-people, anti-workers? That means, any
entity-even an entity not having paper existence—can loot the money at their whims
and fancies and the blanket intrusion of FDI, that is, Foreign Direct Intrusion, has
been guaranteed by clause 24 by the Government. This is why, my Party strongly
opposes this anti-labour Bill and I would appeal to all the Members of this House to

vote against this Bill so that workers are not put in further distress. Thank you.
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SHRI N.K. SINGH (Bihar): Mr. Deputy Chairman, Sir, thank you. There is an
old adage that pursue your passion and not your pension. I think that successive
Governments have pursued pension with a commendable passion. The long journey
of this Bill which the hon. Finance Minister knows very well has seen many

Governments in different shapes and forms. It began with the NDA Government.
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There was an effort at the time of the UPA-1 and it has taken enormously a long
time at the end of the tenure of the UPA-2 for this Bill to see the light of day. The
overarching broad architecture of this proposal is that this is the centre piece of
building a robust social security system in this country which we have not yet been
able to do so in all these years. This Bill, to some extent, is the centre piece of that
architecture for a robust social security system. The history of this suggests that
the NPS which was started in a limited way has indeed made a good progress. It has
delivered over 9 per cent rate of return, managed by three public sector entities, 9.13
per cent is far better than some of the other alternative ways in which the pension
has been managed. Therefore, there is a need to build on this experience. Based on
this, Sir, I have six points to make for the Finance Minister’s consideration. My first
point is that notwithstanding the fact that this effort was initiated quite some time
ago 88 per cent of the population, particularly in the unorganised sector are outside
the purview of any pension system. So, the first important challenge is how to
improve the depth, diversity and reach of this pension system to really reach those
88 per cent people who are outside the framework of any pension system. For that,
of course, the Finance Minister may have to consider some kind of an incentive
structure which will enable a faster movement and a faster progress in covering the

organised sector.

The second point is that we require enormously most sophisticated
marketing. We require a better technology. We require skills. We require to market
this in an innovative way given the risk averseness of a normal Indian. That risk
averseness needs overcoming and he moves towards a more inclusive pension
system. It is not a small challenge. We will have to learn by experience. But, I think,

this Bill provides an opening in this direction.

My third point is that currently even though, the Central Government and the
State Government, their exposure to the equity has been placed at a much higher
amount of 50 per cent in equities. It is limited to 15 per cent for non-Governmental
employees. Now, a young man at the age of 21 who is not so risk averse, if he
wishes to have a higher exposure to equity, I believe that this 15 per cent limit needs

to have a second look by the Finance Minister.

My fourth point is that no doubt a minimum rate of return has been

guaranteed. But 20 year treasury bonds which the Government floats which is one
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way of guaranteeing minimum rate of return. For people who are very young, and
this country has a very young demography, he could consider 30 year or 40 year
maturity bonds which will enable them to make this kind of an investment

comparatively in a risk free way.

My fifth point is which was also made by my good friend, Mr. Piyush Goyal
that why not convert the exempt, exempt tax to exempt, exempt, exempt. Now, the
hon. finance Minister knows very well that in the preliminary draft of the Director
Tax Code which saw the first version, there was exempt, exempt, exempt. But one
problem of accepting it, perhaps, is that Government pension is currently taxed. No
doubt the Government pension in the EPF and the Government pension in the GPF
are not taxed. So, one alternative is to have a graduated scale in the application of
EET in which you don’t directly move for total EEE but have a more graduated way

in which you are giving some kind of a structure.

My final point is the issue of the FDI. I don’t support the proposition frankly
that this Bill should have kept that open.I think the Finance Minister should have
put 49 per cent straightaway as far as the pension is concerned. I know that this has
undergone a lot of negotiations. Leaving this issue to the uncertainty on what will

happen in the insurance sector, in my view, not the most smart idea.

And to my friend’s point, Mr. Goyal, that considering the fact the minimum
threshold is only a modest Rs.25 crore. Yes, that is so. But the idea is if you wish to
really get Fund Managers from all over, wish to employ technology, wish to employ
high levels of skills, it is not the only question of money, but what is the stake that
you are giving him. Obviously his incentive being limited to 26 per cent is far lower
than if you provide incentive at 49 per cent. So, in case you wish to really harness
the enormous talents which are available in managing this idea, in marketing this an
enormous amount of innovation would be required. In improving the depth and
reach of this pension scheme, the 88 per cent unorganized sector , then, I believe
that raising the FDI from 26 per cent to 49 per cent would have been the right way
to go. But I agree that this is an important start. This is a critical start. I really hope
that this particular effort which has not borne fruition will undergo substantive and
further constructive modification for this to become an important ingredient in our
economic strategy. My Party, therefore, Sir, with these suggestions, support this

particular Bill which has been brought to this House. Thank you.
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[THE VICE-CHAIRMAN (SHRIMATI RENUKA CHOWDHURY) in the Chair].

SHRI N. BALAGANGA (Tamil Nadu): Madam, it is quite common that our
elders and parents have a desire of placing their children, sons and daughters, in the
Government sector in the hope that their job will be safe, salary will be guaranteed
and above all at the time of retirement they will get pension. The main attraction of
the Government job is family pension. While replying, the hon. Finance Minister
stated in the Lok Sabha that among 26 States which joined NPS, Tamil Nadu also
was one of them. Therefore, I would like to raise certain fundamental issues that
need to be addressed by the Government to give comfort to the current and future
pensioners. We all understand the helplessness and anxiety of the pensioners,
particularly in a country like ours where social pressures are heavy till one dies. Sir,

please allow me to quote some lines of a Tamil song:
“(Hon. Member, please fill in the Tamil version)”

It means the past does not return, present does not like you and the future is

never promising.

Any pension scheme must ensure a minimum return to the pensioner, which
should be inflation-indexed. India has been seeing a double-digit inflation for a long
time. Unless today’s Rs. 5,000 is inflation-indexed, what will Rs. 5,000 of today buy

in 2020 or 2030? Hence I again insist that the new scheme must be inflation-indexed.

Looking at the past 20 years of the Indian stock market and other investment
opportunities, I demand an explicit or implicit guarantee from the Government for the
pension wealth. Like the bank deposits are guaranteed up to Rs. 1 lakh, the fund

needs certain protection.

Old age requires a lot of medical attention. Please see to it that some link can
be made between the pensioner and the general medical insurance. A strong legal
and statutory protection is very important. Remember what happened in the USA
when the pension fund managers, like WorldCom collapsed and a lot of old people
lost their hard earned money and hope of peaceful living. Let that not happen in

India.
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The annuity to subscribers should never be lower than the interest rates.
Some subscribers who live longer should have additional benefits. We have to be
very alert about FDI and FII in pension funds. Never leave anything to chance. This
august House and we, as Members, entrusted with the task of safeguarding our
people, must ensure that external factors do not erode the wealth of our helpless

parents.

I would request the Minister to ensure that the Government continues to
attract the best talented young men and women even at a time when a strong old
age protection through pension as it is now, is changed into a contributory pension

era. With these words, I conclude. Thank you.

SHRI T.M. SELVAGANAPATHI (Tamil Nadu): Madam, this piece of legislation
is a long-pending legislation aimed at a key reform. Reform is always a double-edged
weapon. It has both pros and cons. But the Government has taken a dangerous

weapon. Sir, we have certain apprehensions to be registered in this august House.

Social security of a vast majority, that is, Government employees and working
class, is put at market risk. This is our first apprehension. When we look at clause
20, it is amply clear, and I read: “There shall not be implicit or explicit assurance of
benefits except market-based guarantee mechanism to be purchased by the
subscriber.” This means that a vast majority of the working class is put to market
risk. There is no minimum guarantee. This is our apprehension which we want to
register. Madam, pension is not a charity, but it is an inalienable right. This
inalienable right is put to a heavy risk. You are subjecting the social security
component to the market risk. Now, who are the fund managers as per this
Authority? Most of them are being from the corporate sector, except one or two, and
this public money will be utilized for players to thrive and flourish. Madam, what
happens in developed countries? Has this Government studied the model? If there is
a major market crash, then, what will happen to the future of the crores of employees
of this country? The Government must take this into consideration. This 26 per cent
FDI is in the name of reform. The economy is in doldrums, in a serious crisis. Since
1991, what has this reform yielded? The Government shares have come down in
nationalized banks. Even the public sector shares of the Government are disinvested.

What have we achieved? By adding this 26 per cent FDI, what are we going to make
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out of it? Instead, the national capitalists are going to loot, and international
capitalists, after this FDI, are going to loot the hard-earned money. This is our
objection. And this Bill was referred to the Standing Committee twice. One of the
paramount recommendations was that the Government must devise a mechanism to
enable the subscriber to be ensured of such minimum assured guarantee returns. But
this has been outrightly rejected. Madam, I agree that there is an option clause
where the subscriber, that is, the pensioner can invest in Government securities.
When you increase the FDI, with the kind of luring, the kind of attraction, it would
end up with the B-class employees with a wrong start. This is what is happening in
the market. Mutual fund is always associated with market prices and market risks.
Therefore, Madam, if this minimum guarantee is not ensured to our vast majority,
then, it will be a futile exercise. Also, the pensioner has to choose any one of the
schemes out of a number of schemes available. With the kind of choices that he has,
there is no safeguard for a short market crisis. This is what happened in developed
countries. I hope the Government will not yield to the pressure of the World Bank
and International Monetary Fund which have been echoing that there has to be a
drastic change in the Indian Pension System. If that is the dictate, Sir, ensure that
bloodshed money should be safeguarded. Therefore, with these views and

observations, I thank the Chair for giving me this opportunity. Thank you.

SHRI SHASHI BHUSAN BEHERA (Odisha): Madam, I rise to speak on this
very important Bill. Government is making so many social reforms and the ruling
party Members are claiming that the pension reforms are progressive reforms. Sir,
this is all about working class interest, their social security. The employee section
and labour class compose mass sections of our country. The Pension Reforms Bill
certainly aims for the benefit of the employees and the working class section. If you
go back to the history, till 2009, the old pension was available only to Government
employees and individuals from organised sectors. Sir, it was extended to the
unorganised sector with the recommendation of Dave Committee. Madam, in 2003,
the Pension Fund Regularity and Development Authority was constituted only to
develop the pension system of the nation. The Government through a notification
implemented this scheme for the employees after 2004 January. Madam, the National
Pension Scheme is now termed as National Pension Sector. It was started in 2011.
The most important part of this Bill is that it is for the unorganised sectors of our

country. They are the very important sectors of our society and their economy also
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needs a great change. They challenge the economy of our country because more
than 88 per cent constitute the unorganised sector. It is the organised sector, the
employees of the State Government and the Central Government constitute very less
in number and they are investing. They are not getting any returns. They only want
assured, guaranteed return from the Government. They don’t know whether their
money is played by the multi-nationals or they will be safeguarded by the public
sector fund managers like SBI, LIC and UTI though they are doing some good job
for this sector. But to invite FDI, which has created a hue and cry in this country
when they were entering into the marketing sector and if we allow FDIs in pension
sector, it will create suspicion. It is creating a sense of doubt among the employees
and the working class is agitating. They are in doubt. They are in the dark about
what will be their future in their old age. So, if at all Government invites my
suggestions to FDI in this pension sector, then 26 per cent cap must be there. They
should not go ahead of this 26 per cent and if they are thinking about the welfare of
this community, when the FDI is not well experimented in our country, the pension
sections and mostly the unorganised sector for which the Government is thinking
more about them, if you can make some improvement, we can make some
achievement for the unorganised sector, we can extend our equity issues from 20
years to 30 years or 50 years......so that we can be self-guaranteed that our money
will be enhanced and our money will be guaranteed by our own companies. So, if
the Government is so interested, we can also invite the Indian insurance companies.
They can be invited to invest as per the Insurance Act, 1938. So, all these measures

can be taken for the welfare of this scheme if Government is thinking of any reforms.

Sir, if these suggestions are considered, they will take care of reforms. So, the
Government should come with full guaranteed return. It is only then the people trust

the Government, not the FDI or foreign investor.

THE VICE-CHAIRMAN (SHRIMATI RENUKA CHOWDHURY): Try and
conclude Mr. Shashi Bhusanji.

SHRI SHASHI BHUSAN BEHERA: And the Government should stand as full

guarantee for assured return of pension. Thank you.

DR. YOGENDRA P. TRIVEDI (Maharashtra): Thank you, Madam, my party

welcomes this Bill. But, it feels that there are a lot of misgivings about this Bill. You
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must look at the Bill in the background of the savings which it wants to harness.
Our savings rate is one of the highest in the world. Madam, we have, at times,
reached 30 per cent of the GDP! But, how these savings are to be channalized? This
is something to which we have to apply our mind. Tapanbabu said about the small
rickshawwalas and his savings. Saving is something which is engrained in our
blood. Every Indian wants to save and tries to save. When rickshawwala saves
money, where does the saving go? It goes to a chit fund or it goes to Ponzi
schemes and after a while he cries, because money is lost. A little well-to-do man,
when he has savings, he knows that he cannot start an industry with those savings.
So, the first thing he does in Mumbai is to go to Dalal Street—Stock Exchange—and
invest in the stocks and, very often, he cries. If he is a little educated, he goes to
Mutual Funds. There are different types of Mutual Funds. There is equity fund,
there is debt fund, there is mix fund, there are liquid funds, there are maturity funds,
there are capital securing funds, there are index funds and people have given fancy
names like rock funds and tiger funds. Our friend, Mr. Piyush Goyal, admitted that
he was foolish which was considered to be unparliamentary. But, I might say, ‘I was
gullible’—it is a Parliamentary word—in going in for some tiger or line fund and I
also lost money. So, it is necessary and is to be understood that this Pension Fund
is a suraksha fund. This Pension Fund is something which gives security to small
people, to the middleclass people, because their savings are not channalized in a

wrong manner.

Now, every time we invest in the Mutual Fund. All promises are mentioned in
the application. But, at the bottom of it, in fine lines, it is written “Mutual Funds are
subject to market risks.” And, we do not read it carefully and, ultimately, we repent
about it. Now, I am happy that this Fund will be monitored by the Government. I am
once again emphasizing that it is necessary to monitor this Fund from time to time.
It should not have the fate of the UTI. And, I think, monitoring should be there.
Then, it can be something like insurance where they say “Imesd dggmieq” and [
would suggest to the learned Finance Minister that he should have a slogan like
this: “Help us to Help you”, because this is Pension Fund which thinks in terms of
taking help from the people and, in return, to help them once again. We believe that
it should not have the feeling like what happened to the UTI or the National Spot
Exchange. For that, I have got one or two suggestions to make. One of the

suggestions is that you must have experts on your investment panel, experts from
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all fields to see that the moneys of the poor people are not put at risk. The second
thing which I am suggesting is that tax exemption should be granted. I heartily agree
with Shri N.K. Singh as well as with Shri Piyush Goyal that not only the moneys
which are deposited but the moneys which are withdrawn also, should be exempt
from tax because there is a talk about Income-tax Act here, from time and again. At
one place, it is misplaced, because under Clause 24 explanation, you have said the
words ‘foreign company’, shall have the meaning assigned to it in Clause (23A) of
Section 2 of the Income-tax Act, 1961. The Income-tax Act, 1961 is now on the way
out. So, again, when it goes out and the Direct Tax Code comes, an amendment will
become necessary here. So, I would suggest that instead of writing just the Indian
Income-tax Act, 1961, you also say, ‘or any subsequent legislation dealing with the
Income-tax Act,” or, you might say, ‘as defined under the Companies Act’, which has

now come to stay amongst us. So, that would be a better thing.

Then, my second thing is that this is going to compete with other insurance
companies which guarantee annuity or pension. We should bear in mind what is
their scheme, what is their methodology, what is their plan, strategy, which should

be also taken into consideration.

Well, a suggestion rolled out from Shri Piyush Goyal that a minimum of
Rs. 3,500 should be paid. I am entirely not at all in agreement with him because that
is like giving out doles. A man might subscribe to a pension scheme for a year or
two, then, he would withdraw, and, then, go on getting Rs.3,500 per year or per
month as he has envisaged. I think this is not correct. This is not a fund, or, this is
not an Act to give out doles to the people. But you may provide that if a man has
become a member of the Pension Fund for a period of three years or five years, and
envisaging something on the lines of social security bills in America, you should
say that in the event of his impairment or physical disability or death, then, his
family will be provided with certain minimum amount. It is because he is
incapacitated from further contributing to the Pension Fund, not because he has

voluntarily decided to resign from the Pension Fund.

THE VICE-CHAIRMAN (SHRIMATI RENUKA CHOWDHURY): Thank you,
Dr. Trivedi.
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DR. YOGENDRA P. TRIVEDI: Madam, I would only take two minutes more. I
only believe that if this is not done, then, people will become idle. We have seen
today in factories that there is a dearth of labourers because people find sitting at
home they can go and get the money. Then, there is something talked about the
withdrawal. I believe that withdrawals by itself can be given up to the extent of 25
per cent as is mentioned. But if a man wants to take a loan, the Finance Minister
says that it cannot become a current account, but, at the same time, loan can be
taken, not at the rate of two per cent or three per cent. But if he is borrowing from
outside at 24 per cent, and if he is getting from here at only eight per cent, he
should be charged 10 per cent; two per cent more than what he is contributing here,
and he can be allowed to get the loan as he has envisaged. I know, I have a lot
more to say, but my time is very little. Thank you very much to the Finance Minister

as to the Chairperson.

SHRI M.P. ACHUTHAN (Kerala): Madam, I rise to oppose this Bill. I am sure
that this Bill will be passed because the principal opposition party is becoming a
principal ally of the ruling UPA in the matter of economic reforms. When it comes to
the denial of benefits to the employees and workers, they are united. When it comes
to giving undue benefits to the corporate, and the foreign capital, they are united.
So, I am sure that this Bill is going to be passed. But by this enactment what the
Government is going to do is denying the millions of employees in India age-old
social security benefit. Pension is not a charity. A Constitution Bench of the
Supreme Court headed by Justice Y.V. Chandrachud said on 17th December, 1982
‘that the Government is obliged to provide pensioners with social and economic
security. The pension is not a bounty or a matter of grace depending upon the
sweet will of the employer.’..It is not an ex gratia payment but payment for the past
service rendered.” So, pension is an inalienable right of the employees. It is one of
the social security measures guaranteed in a welfare State. The Congress leadership
says that they are for a welfare State. You are going to demolish this very concept
of a welfare State with this neo-liberal economic policy. The tragedy is that this
Government, the leadership of the Congress is not ready to take any lesson from the
experience of the world. Take for example the economic crisis in the United States
and Europe. Who were the first victims when the stock market crashed and when
the insurance companies and banks crashed? It was the pensioners, the pension

fund. There are many reports that billions of dollars of the pensioners have wiped
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out in that crisis. Now this UPA leadership wants to repeat that crisis in India. They
want to deposit the pension fund with the FDI. They are inviting FDI. These
multinational companies do not need to invest much money for it but they are going
to get thousands of crores of rupees. One media report says that now the pension
fund is of nearly Rs.35,000 crores. If this Government is sincere, this amount can be
utilized for the infrastructure development of our country. This is the amount with
the Government but they are not interested. They are going to give it to the
multinational companies and the corporates in India. You are just demolishing the
existing social security measures to the whims and fancies of foreign monopoly

capital in order to appease them.

THE VICE-CHAIRMAN (SHRIMATI RENUKA CHOWDHURY): Yes, Mr.

Achuthan, please conclude.

SHRI M.P. ACHUTHAN: So, the employees are agitating against it. In Kerala
there was a prolonged agitation and a strike by the State Government employees.
The UDF Government led by Congress gave an assurance to the employees that
minimum pension will be guaranteed and the pension will be deposited in the
treasury. I request the hon. Finance Minister that he should make a commitment and
give an assurance to the House that a minimum pension linked with the last drawn
pay will be guaranteed because you are squeezing the employees. You are cutting
nearly 10 per cent of their salary. This amount is being deposited in the pension
fund. Normally, the employees need not give that share. So, please give an
assurance that you will guarantee the minimum pension linked with last drawn pay
and assure that whatever may be the fluctuations in the stock market, the
Government will guarantee the actual return to the employees and the workers. As
you are going to enlarge the scope of this fund, the unorganized workers are also
going to be enrolled in this scheme. So, don’t try to squeeze the people for the

benefit of the corporate. Thank you.

sft UGB TESHY (FERTSY): SUNHEdE HEId, I8 HiUE-Ad giiv WReR
fpam ok #Aogr faRiel &1 fpwm smarm 9 feami & fag S e Reprfed
useE @ RwIiRe @), g ey T A saferw WiwEdt & R @ o geead
q Wl A d die S disd®E g Vel ¥ SR feAE @l wer g e g
HqOlGR Bl wT WIRU? HOIGR Bl Aey ofd RreiREl, a9 RreiRer sk A
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ARIRE | o offg @RSy 981 & 8 &1 F9m Pz g ReRel 78l &, a8
dlUE deIR W ©l U a9 iR Wt 98 T w € Hife wiftae deR @1
RT wiwer g1 Rel g1 It has perpetuated the system which you wanted to abolish.
derd R, St At W), tue @l 98 W ¥ oud 98 W 89 o 7

2004 ¥ TGl A N W MU UEAl HW R fHAe v @ et 9
WHR 71 7ue g & BTt | The Government employees were first getting Formula-
based Inflation Index Pension. Now, what are you saying? You are saying that
Government’s liability will be limited to the employers’ contribution only, nothing

more. So, you are reducing your liability. You are reducing your responsibility.

MU HSIGRI @l WaE W Bre faar €1 f=er w81 frerar or, what was
the necessity? The necessity was that you should have universalized the pension
scheme. But you have not done that. What you have done is, you have not offered
any new coverage. Instead of universalization, you have shirked off your

responsibility.

d uep fAe d§ Sdivd &1 e SeERU gl HeH B dRIs AUl SRdlsd
o w1 1995 & fBIeR €1 40 @@ UM AR SEH €1 2020 WA diee
BT B GG SABI 200 AT 300 TUY YA frerh ¥ @RI St wer 9% €, @ o 9
YA #A g U § AfR onft 9w 9 oex e} 9, 9 ud I 1000 TUY U
o & fay dew s # TadHe So1.16% ot ¥, S9d! A% 05% demT e d'
Al Rewrm o 9 7@ Ryl Rewsa of 91 wwer 5 81 @y, Hfe 7 e
ey 8, gafaw 89 s9e1 9w for 2

Hosw w fueem @ fear iR wa & fifce @98 @1 Ru oz 2
fffe Ge @1 9 |ad B 8, dfea g8 ffmd G ferlt $ RiE sSad
PH hold BEM? g8 dWl BN 99 UIHE ®@ 39 it Ao ® TadRe Wi ufd
IR PP A PV G B WG ¥ BrEQIE | IR AW REm e B1OURE
P H S, SEY oS B S9dl oo el U d Suel e W T8l e
ffe U T8 frerfl

5000 ©Ud FAfER U @ 91d ®El TS Bl 46 BRIs Hogy &1 H A @R
g, R WPR B HOIGR & fAQ TRy HEM 100 AT 150 B0 W HrEe IRE &,
§ g8 e Rrua fewe @ar 81 g Al SHE SUPT W Bl Briege, TRAER Bl
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PIII JR WBR b1 Blroiege Aarey, Sad SHhl UeH frerfl, T8 @ Swe!
grem Ael fyerfi| afe smu var @l #Rd Al oMU [YRET Bl THR Y@ B, Al gEd
IABT AT B |

M MY H'E T & & Iwel dzw ferfil de9, § 9% # dWm @Rar ol
do § w@ UvE R Y=g @ dfew omE, O Ue-ford wWe Wr 4 IS @ diEd
&, 9 12%15% @ ferm| et 9 Uvm @1 offwm W@l fewnl @e d 20 WA
F 9g o MEdY B Wb ded UIH B TN TS AR q9 @l He el
T RerR gy, S Al 0 W wR UIE o ol

oSl Bl ¥ys el & f& g dAlgw v A€ ¢ @, MU T AGH Bl A DR
w F o 7 ozEe fov o o), Su o # te A g 5 fafem A
P TP AEE AU e fHar ¥

AW, 99 W dRE ¥ wWsed IR T Uwelns 'H  4ifey, High-End
Technology ! &4 =1fey, s9prgaar fl =Ry, <&f a1 AIEY @9 A, <o &l
WIS BN, fh g8t 8 8l o | BIC! IGH AP d9l IGH W PHeoll G
qrefl S Y weE €, S99 Ul.Elars. oEr drsdl @1 With a small amount of FDI,

they want to control the huge capital resources from the toil of the labour. J& ¥&r

2l W, AEIRIT @ U 10 A@ B R oAgwHd B2

THE VICE-CHAIRMAN (SHRIMATI RENUKA CHOWDHURY): You will have

to conclude, Mr. Javadekar.

SHRI PRAKASH JAVADEKAR: Yes, Madam. The Finance Minister will
recollect that ME.RSILT ¥ TS . & fiapd g2 Ugde dHa & ug H
o fofr o odeardig & foll & aR 7 TaamEd @ 'R AW ST
HRAT TeAl ® 1 @ U Bl N2 gafdy, B9 Y W A #Rd € 6 Iw e ewm
g1 i fafme fem R SR F far WReR B g ddlee eR @Iy
IR U B HolgX & [y &R #EW dl-se Wl vud W od €, il IE 9w g,
JE AT HEI B EHA HOlGRl Bl Sl oASlg ofel R SWe v sud ve udlE, e
feer a8 @ & & fafmm tvm &) RS <9 aren oifwm ff @, swfeg I8 @
SMUISERT HM AU fpar & 98 [ P, H g & WAl FRar g1 §ga-agd

PREICH]

DR. BHALCHANDRA MUNGEKAR (Nominated): Madam Chairperson, I rise
to support the Bill. But before I say something about the Bill, I must pay tribute to
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Dr. B.R. Ambedkar. Dr. Ambedkar was the only economist in the country who
submitted a memorandum to the Constituent Assembly in 1946 on the behalf of the
All-India Scheduled Castes Federation. One of the proposals Dr. Ambedkar made
was that insurance in this country must be made compulsory for every person for
two reasons. One, it will give security to each and every individual and second, it

will make funds available for development.

I compliment the Finance Minister and the Government because both the
objectives that Dr. Ambedkar was having in mind are sought to be fulfilled by this
Pension Fund Regulatory and Development Authority Bill, 2013. Today, there are
only two major schemes. One is the contributory PF benefit scheme and the other is
the pension scheme. A number of my colleagues spoke about the last drawn pay.
Fifty per cent of that should be given as pension. Now, let us see the size of the
labour force in the country. Simultaneously, my colleagues said that lives of millions
of workers will be destroyed. Madam, I taught labour economics in the University of
Mumbeai. There is some element of a trade unionist in me. I compliment trade union
movement in the country. But after having complimented, unfortunately, the entire
trade union movement after Independence failed to take into account and protect the
interests of the vast unorganised workers in our country When we are talking of the
50 per cent of the last drawn pay, we are talking only of the 10 or 8 per cent of the
organised sector—bank, insurance employees and so on. Remaining 90 per cent of
the unorganised sector workers are, absolutely, beyond the ambit of any social
security scheme. It is for the first time that this scheme is trying to bring them within
the ambit of some sort of social security; that is why, I welcome it . Madam, this
country needs fund for development and to make higher rate of economic growth
which would enable us to make a frontal attack on the poverty. Second, during the
last three or four years, particularly, after 2007-08, the savings and investments as
percentage of Gross Domestic Product have considerably fallen from 38 per cent to
32 per cent and savings from 36 per cent to around 30 per cent or so. We are having
the problems of current account deficit; we are having the problems of fiscal
account deficit and we are having the problem of rupee depreciation. All these
problems are to be simultaneously addressed. I do not think by status quoist
mechanism it will be possible to address these questions. When we talk about this
Pension Bill, it is trying to provide the social security to the maximum number of

people who will be subscribing to this. One estimate is that if the scheme is fully
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implemented, nearly 46 to 50 crores of workers are likely to be included in the
scheme. And, it is likely to mobilize nearly 60 billion dollars of currency so far as the

economic development is concerned.

Now, what are the salient features of this Scheme? One is that every
subscriber will be given an individual pension account. It is just like other schemes.
The second ,the account shall be portable in case of change in the employment. In
the existing pension and provident fund scheme, it is sticky and rigid. There is
absolutely no flexibility. Third, the subscriber may choose the allocation of his funds

across various pension schemes. Fourth, there is possibility of better returns.

Madam, the main contention of those who are having apprehensions about
the Scheme is the risk because the returns are market-determined and the risk is to
be borne by the participants. A number of people raised these apprehensions.
Madam, here, I remember the dialogue that took place between Mahatma Gandhi and
Winston Churchill. Churchill was deadly opposed to giving freedom for various
reasons. But he found one pretext and he asked Mahatma Gandhi, ‘If I give freedom
to your country, will you be able to manage the freedom?’ Now those who are
having apprehensions about the Scheme are overlooking the fact that accepting
democracy in 1947 was the biggest gamble because the rate of literacy at that time
was only 12 per cent; people didn’t know the Constitution; people didn’t know the
Fundamental Rights; people didn’t know the Directive Principles; and people didn’t
know adult suffrage. Now the people who didn’t know democracy and adult suffrage
only vote today by standing in the long queues, and the elite class, by adding
Saturdays and Sundays as ‘prefixes or suffixes’ to the election day, enjoy it for
going on outings. That is why let us not underestimate the judgement capacity of

the ordinary citizens of the country.

Now, I come to my second point. I consider it ‘innovation’, and, I think, this
innovation is worth trying. The entire theory of economic development is the theory
of innovations, and every innovation carries risk. In a lighter vein, to those who are
raising this apprehension, I would cite one thing from our personal life. I would ask
those hon. Members who are married here: Which is the most risky institution in the
life? The most risky and unstable institution in an individual life is that of marriage.

By the time this Bill will be passed, thousands of marriages would have taken place.
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Now, can the apprehension about the stability of the marriage prevent us from
marriage? That is why my simple point is, apprehensions are very much there but

the apprehension should not prevent us from making innovations.

Now, I shall come to my last point, i.e., to some of the suggestions which I
want to make to the Government. Madam, taking into account the purchasing power
of the people—and around 25-30 per cent of our people are living below the poverty
line—the minimum annual contribution of Rs. 6000, according to me, is substantially
large. Assuming that every person will be saving minimum five rupees a day, his
annual saving will come to around Rs.1900. That is why I will submit for the
consideration of the hon. Finance Minister that in order to increase the ambit and
include aam aadmi in the Scheme, let us try to bring down this minimum annual
contribution limit from Rs. 6000 per annum to Rs. 2000 per annum so that every

possible person is able to join the scheme.

Second is, we are talking about risk, and there is some amount of risk.
Madam, now when I hear about these risks, there is a question which strikes me.
Are we going to abolish the stock exchange market? Madam, I respectfully submit in
this House that in 1984, I considered that the Russian Revolution was the greatest
event in the history of humankind. The Russian Revolution took place and Soviet
Union collapsed in 1984, not because of the failure of Marxism and Leninism but
because of the inflexibility of the system which was not able to cope with the
changing circumstances. Madam, from that point of view, I would say, the risk is
very much there. That is why I would submit very respectfully for the consideration
of the hon. Finance Minister that let there be some risk aversion fund. Let the
Government create some risk aversion fund annually, some contingency fund, so
that when ordinary people’s savings are put into these various kinds of savings
mechanism, they can get the protection. The next point is about foreign direct
investment. Each person here knows that technically, administratively and
economically speaking, between 26 per cent and 49 per cent, there is absolutely no
difference as far as decision-making is concerned. Now, even today, with 26 per cent
investment being allowed, how many foreign investment companies have come? This
House had voted for investment in multi-brand retail and the Bill was passed by a
majority. Now, people were thinking that there would be thousands of multi-brand
investors coming here, but not a single multi-brand retail investor has come into this

country, because of certain conditions. That is why, even with 26 per cent foreign
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direct investment in place—I would not suggest going in for 49 per cent investment
at this stage at all—the people who would be coming into this country must have a
track record. A number of companies abroad, particularly in the United States, have
gone bankrupt. That is why, we cannot have an open door policy. Their track record,
their performance under the most stringent conditions so far in protecting the

interests of the people, etc., must be considered.

Lastly, every fund manager must have workers’ representatives on their
board. Now, I am aware of the concept of majority and minority. Ultimately, one
representative of the workers in every fund management company would not be able
to protect interests, but if we believe in what exactly is happening in the private
sector economy, at least, workers’ genuine representatives would be sane enough to

raise the voice of the workers and protect their interests.
With these words, I once again support the Bill. Thank you.

sft I Futed Aed ([ER):. dASH, BF IMUGT MUR HFdR B © [P MU 3H
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99 W9 A B W Uve 99 B awedl ©l feam iR thiva enfe ot W gEw
ge gU B, S A9 A UH WA AR T SR PP I AT A TR W Sl ©
fF &9 59 Ued § @Y @ 81 Se Ul @ g7 oMU R e ¥ FHaiRAl @
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WHR @ [REd drR w99 T & w®e A e @ aify, S oeondt d@ s
MBS ©, S AN APd © IR e H WUE B ©

THE VICE-CHAIRMAN (SHRIMATI RENUKA CHOWDHURY): Please,

conclude.
3t I FUE FEE: FeH, opft a1 1 e & gy E

Suwrreer (it Yvpaer @), @y wer T8 2 SR el U iR A
IR 9l dredl €|

M T pUIT Fqed: HeH, W fdeT € 6 a® e HEdyel fawy € ek A
gl e A Sl ard wEE BRI

Suwrreer (il Yo el e, MU Siedl W@ BT

sft YW puUTeT ged: fHeW, 99 I€! 9 ¥E v fh Jw A o dw U &
mMEE W S BS §Hgl ¥, 98 AW 154 IRI§ VU B, W 2015 qh dgdHR
T 20 ARG BRIS BUY Bl B SNQN| IE UH dgd ARFWRGH IHH © IR w9
W A B e E o 3 N I & A ¥ AdHvHd SRl @l 3 @l
St HArer femr S oREr g, S SEel frme s e w TS o f6 oem At @
AEITE GRem TR BT Bis o9 fifel, dfcd STa1 Frme sad g8 emee W T P
B PW TF Yl Bl AU SWANT H AN Bl B P | FAGY ALl YA BTl
B e 3 W o gg &1 H |usar § & U 3 U @l ¥R NIR A e |
W P NP Bl dR-ER WRE B X &, 9 U BT fedd R g dRe
THSe SfhRie @ @1 2, hpa Sfhfic 9 81 &1 IR IR § &9 Teds! 8l
STEE, EE! B RS TE 21 WA oy 9w ft T T MR IR A" S @ B,
P SR ST BT Bl s AReRdr ©l

THE VICE-CHAIRMAN (SHRIMATI RENUKA CHOWDHURY): Please,

conclude.

3t I PUT FEE: A S FASGR G b AN §, SHA APl dgd WRI SMMeHT
gl I Ul A WR o fF gW S U9 Wl @R} @ € 98 U9l S § SR
el v frerfil odfed S9@l 59 o e 7 fF ovR ¥E U IR geiR # o
STl 9’ & Blld Sl 9 8 @l dolg ¥ BRI U091 I A1 A8l I, '
Yo e ar 2 o, 3@ 9g 9 o omuifed €1 SEfiv onue Hiegw 9§ ANT
e 8 & oMU §9 el Bl R BRI B BM PIGG R Aepa g9 RS
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#l M PpUE Ared)

F A BeY 6 Sl @dwen org ome, Sud b W Reafd g, wogRl @l S o
IR 2, S Sl dvE fredt M A wwsar g 6 @e drm g wfier Nl
HqEled, =i de Rl & 9, § faed wvm & S smeds @ £, R RE
il Bl U g e @ 2, STel W 9 B9 & 9 dF B9k Uy ufd A &
fea@ @ Ued 9 @1 dM BN, dqIfE STIH1 ged § Th WERT 8 9d | dgd-agd

PREICH]

3t $YF I (SR USR): HERA, UvH e W g™ die @1 s fIun
sad fag # syl omul g1 TASLT @l WRPGR ERT 1 SRl 2004 & d&
WHRT FaT H ST BRI dlel PHANRA & fu =g U fAeed @ @uRom @l
AN fF M ATl e TS @ T 10 W 4l O % 9ie Wl WREGR - gRT

TAYGE. @ PR ST BN & U ISR gRT WRAngd f8Fe B wed § oA
T R wRdfad fadge & uragTl Bl IR ¥ ' R OWRGR! HHORAl & UvE ud
ey & ddy § WeR B ua W uvRkie @s 8 9 2

fioel 9 W@l § TAdlud. & d8d UA.UESLUA. §RT SMl WRGRI HHaRAl
F U9 § A 50 9 60 Uk @ ghg g8 g1 A Bs dA9SR b 10 IW &
;R fUset 9 Wl | dgax ik 15 W 16 vUY EY Bl IR H SifReEdart @
SR ENE Al T, O Ml TR IR AU HeW P IR H T @ gl fam
ddel ol |@fifd 3 wdltE W osme uftded H§ dEl o1 fF Wwer giieEad Red
WHRT FHARA $ TAULTE e W GHled | § WeR A $9 dad & H=gq
A ST oaEdl g omuE el g f6 uxanfad fgme A weigd eR dW o q PH 12
¥ 15 ufvea ghREd Red &1 um@gm fear Sl $899 aRisl WWeR! HHaial &
e vd gerv @1 gRfea fea 1 " g

T wEw@yl HEl ¥E ¥ OfF wafad fadwe & oguR wAdiva. & dsd
WHRI FHARAT & o W #7gmg 7o T2 A Sl s a6 R WRER gRT
dia e A W A 9 FHARAT & v ve Fraa tvw e e @ S g
WRe] AT 20 YRR B HEWs gfg 9l $9 dR H 3@ I Ao & fay o
ITH U Tl T8 g SR SIdT Siiad el # O HES b HRU ARG B AHdl
Tl deRT, TdiTE. & ded WiTel U @1 e \El g1 gded ued W H
WHRT FHART B A & 9§ AT Ul AT ufd A1 Snfia gl @l el dee
& SR ¥l =g I8 YU TAUUE. & dgd Wel &1 4 WReR W yedl @Edl g
ffF & AR T UEYHE gRT A R TERI Bl BN WS HRAT dEdl 87
WHR TIUTE. & ded GBiell U &1 Uaad dsms W iz giied & |
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BS IA9 MR & d§ 1 SAR), 2006 W RERR BN el WeR! HHATRI
Pl SAB Adl Ud dq9 P fREE W 10 @ db RerRde =gl al Sl gl uRe
HTE & d8d WeR Rerrde I=gd & Uifesd dR W T @ T WeR 9
# omrE @oft 5 TAdivd & d8d RemR BF e WeR FHaiRdl & fag =gl
o gowr SR @ oY, w®ife Il eHaR! @l Swal 9ar & fog & ot @
AR TIBT TE BP ol "I, Udmad UvH fagwe # ug wwe Fd § fé vAadiuw
& d8d Rerdc & 9 15 a1 20 96 d% o ued & S A1 o6 d@ RaRT
HHER g1 ', 9@ 9@ twe & S afs fAd 15 @ 20 W 9@ @ U
G, G WPHR I WK PN fF 75 I 80 WA Bl IH F a8 RIS WHR!
PHAR] AU SEF-AT B PRA? HEIAl, e H A Al AeHl Bl bis b A
|HAT T R A & et # gaw RIS iR WERE g @@ I uran ¥ fF 9w
T BH B Gh| FAGY WHR TIHTE. B Rews WeR! FHaRl & Sied &
siftm fas @@ ar #x, 81 @ <u H e wu A U= gei B W@ a}rel H
RS

THE VICE-CHAIRMAN (SHRIMATI RENUKA CHOWDHURY): Thank you

very much. Mr. Minister. ...(Interruptions)...

SHRI P. CHIDAMBARAM: Madam, Chairperson, I am grateful to the
seventeen hon. Members who participated in this discussion on the Bill to establish
the Pension Fund Regulatory and Development Authority. Madam, there is a brief
history of the Bill, and, I think, many Members would be happy to know what that
history is. In order to administer the New Pension Scheme (NPS), an interim Pension
Fund Regulatory and Development Authority was introduced in October, 2003 by
the then Government headed by Shri Atal Bihari Vajpayee. The notification that the
NPS will apply to all Government recruits was issued on 22.12.2003 and it came into
force on 1.1.2004. Therefore, following Mr. Piyush Goyal, I would have assumed that
other hon. Members from the BJP would have also taken credit for this New Pension

Scheme but I did hear one or two dissenting voices from BJP itself.
[MR. DEPUTY CHAIRMAN in the Chair].

The scheme came into force on 1.1.2004 and all Government servants in the
Central Government recruited after 1.1.2004 are governed by this scheme. We cannot
turn the clock back now. The scheme is in force now for nearly nine years, eight
months and six days, and, thousands have been recruited and appointed under this

scheme. The clock cannot be turned back.
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Based on the orders issued, the NPS Trust has been established, the Central
Record Keeping Agency has been established, Pension Funds have been created,
Pension Fund Managers have been appointed,and a Trustee Bank has been
appointed for all Government servants recruited after 1.1.2004, who are under this

scheme.

Now, as far as States are concerned, I am afraid, much water has flowed under
the bridge since 1.1.2004. Twenty-six States have joined the scheme voluntarily on
different dates, and, those States which have joined the scheme, except four States,
have also enrolled their employees as subscribers. They have collected money and
they have contributed the money to the Pension Fund set up under the Pension
Fund Regulatory and Development Authority. In fact, the total number of State
Government employees, who are today covered under the scheme as subscribers, is
17,75,056 as on 13th of August, and their money to the extent of Rs. 12,975 crore is

now being managed under the scheme.

This is one of those Bills which went through two Standing Committees, a
rare Bill which went through two Standing Committees. The first Bill was introduced,
as Mr. Goyal mentioned, in 2005. It went to the Standing Committee, chaired by
Major General Khanduri. The Standing Committee favourably reported this Bill.
There was, of course, a dissent by the Left Member. The Bill lapsed on the
dissolution of the Lok Sabha. So, we re-introduced the Bill. It went to another
Standing Committee, chaired again by a Member of the principal Opposition Party.
This time also, the Report was favourable, except one dissenting voice, and that
again belonged to one Member belonging to the Left Party. So, at least, in the
Standing Committee, all parties, other than the Left Parties, appeared to have
supported this Bill, not once but twice. The point I am trying to make is, the
consensus that is forged in the Standing Committee—and we accept the Report of
the Standing Committee, as I said in my opening remarks that we have accepted all
but one recommendation—that consensus should remain until we actually vote this
Bill. It can’t be a consensus forged in the Standing Committee and the consensus
disappears when it comes to voting of the Bill. More importantly, in the immediate

past, that is, yesterday, all but the Left Parties and the TMC voted for the Bill in the
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Lok Sabha. Therefore, while I acknowledge and I respect the concerns raised by the
hon. Members, and some of them are legitimate concerns which have to be
addressed as we go along, my appeal to all political parties, and I continue to appeal
to the Left and the TMC, that they should support this Bill. It has travelled a long
way since 01.01.2004. It has travelled about nine years now. I think, the Bill will be
very forlorn and very sad if after a nine-year travel, it is not passed in the Rajya

Sabha. So, let us give this Bill the honour that it deserves.

Sir, today, there are, as I said, over 17 lakh State Government employees who
have subscribed and who are contributing. There are a very large number of Central
Government employees who are contributing. I will give you the numbers. There are
12,01,636 Central Government employees, 17,76,973 State Government employees,
2,57,754 private sector employees and under Swavalamban, 20,46,849 employees.
There are 52,83,212 subscribers who have contributed 34,965 crore rupees which is
being managed by the Fund Managers. Sir, I should clarify that as far as
Government servants are concerned, to manage the funds of Government servants,
there are three fund managers—LIC Pension Fund Ltd., SBI Pension Funds Ltd. and
the UTI Retirement Solutions Ltd. — all of which are public sector bodies. As far as
private sector funds are concerned, there are eight managers — the three whom I
mentioned plus five others who are funds promoted by banks, including private
sector banks. They are selected very carefully after they fulfil qualifications, and it is
a competitive selection. The custodian is the Stockholding Corporation of India Ltd.
The supervision is by the NPS Trust which is established under the Indian Trusts
Act. The trustee bank is the Axis Bank, in which Government, as you know, has the
largest shareholding. There are seven annuity service providers. Two of them are
from the public sector. They are: Life Insurance Corporation of India and SBI Life
Insurance Company Limited. Therefore, there is enough in the structure of the NPS
that ensures that these funds will be managed well and managed safely. The NPS
has given good returns. Money comes in at different times and then you subscribe
to different schemes. For example in 2012-13, the Central Government employees got
a return of 12.39 per cent. The State Government employees’ funds got a return of
13 per cent in 2012-13. T think the NPS today compares very well with any other
return that you can get in any other comparable investment instrument. It gives a
return which is certainly better than the EPF return. The return, at least in 2012-13, is

more than the return in Government bonds. I think the returns are quite adequate.
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Sir, why did we not accept the sole recommendation which we turned down
on repayable advance? What is the purpose of an NPS? The purpose is that you
save while you earn and you accumulate those savings and accumulated savings
are managed by professionals, so that that enhances the accumulation. This
principle ‘save while you earn’ is accepted all over the world. Today, people save in
current account. They save in savings bank account. They save in fixed deposit
account. But nobody actually saves or a very few people save for a retirement
account. What we are introducing now is an option or opportunity for people to
save not for current expenses, not for expenses that will come next year or the year
after that, but for after retirement. Therefore, we must maximise the accumulation.
That is why on the date of retirement, the accumulated amount is large enough to
buy the saver or the pensioner sufficient annuity which will give him a reasonable
pension every year after retirement. Therefore, we have to place limits upon what he
will withdraw. We have accepted the recommendation of the Standing Committee that
there may be emergencies in which he would have to withdraw. So, we have
provided it by regulations and the Act provides that. Withdrawals will be permitted
but they will be limited by frequency, purpose and size of withdrawal. Regulations
will be framed for that. Act enables that. But you can’t provide for a repayable
advance. A repayable advance is a loan. You take a loan from this account and
repay the loan. But actually the NPS is not a lender. The NPS is not a banker. The
NPS is to professionally manage the funds, so that it accumulates. Repayable
advance will convert the NPS into a banking system, and that is not the purpose of
an NPS. It is completely inconsistent with an NPS. Then the account will, in many
cases, become a current account. In some cases, it may even become an overdraft

account. That is the reason why we declined that recommendation.

A question was raised that the capital is Rs.25 crore. Of course, the capital is
Rs.25 crore. But that does not prevent the Authority from raising the capital as and
when the accumulation goes up. Rs.25 crore is the minimum capital. And
accumulations will go up. Already, it is now Rs.35,000 crore. Accumulations will
increase, in fact, at a geometric pace as more and more people join it. Therefore, the
Authority will, from time to time, enhance capital requirements. Nobody is saying
that Rs.25 crore is the maximum capital that will ever be required. For fund managers,

capital can be increased.
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The third point that was asked is: What is the minimum annual contribution?
The minimum annual contribution under the NPS is Rs.6,000. It works out to about
Rs.500 a month but need not be in equated instalments. Why do we think that
Rs.6,000 is the minimum that should be required? For example, a Central Government
servant or a State Government servant today can certainly contribute Rs.6,000 a
year. Given the Sixth Pay Commission salaries and the prospect of a Seventh Pay
Commission in an other two years, Rs.6,000 a year is not a large amount. In fact,
these are called the mandatory savings, the compulsory savings. Your Provident
Fund is a compulsory saving. Likewise, these are mandatory savings. Every
employer must mandatorily require the employee to save. And given current salaries,
saving Rs.500 a month is not beyond the realm of possibility. It is perfectly feasible.
In fact, you should encourage him to save Rs.6,000 a year so that, as Dr. Mungekar
mentioned, over a period of time, the accumulation is large enough to buy a large
annuity which will keep him for the rest of his life in reasonable standard of living.
For the Swavalamban, which is for the unorganised sector, we have kept it at the
bare minimum, which is Rs.1,000 and the Government of India contributes Rs.1,000.
Now, I am happy to say that a couple of State Governments have also come forward
to contribute another Rs.1,000. More State Governments should come forward.
...(Interruptions)... No, every year, for three years, the Government of India gives Rs.
1,000. That depends on the Finance Minister of the day and the Budget of the day.
You can always extend that if you wish to. But, at the moment, it is for three years

that the Swavalamban contribution has been promised by the Central Government.

Sir, the most important question was: What happens to a Government servant
under NPS who dies or is invalidated? ...(Interruptions)... No, no. We are talking
about Government servants. For private persons, there is no contribution except for
Swavalamban. For private persons, there is no pension scheme of the Government
today. Swavalamban is an option open to private sector. Government is not
contributing to private sector’s pension. That is a completely new principle. But,
what happens to a Government servant who joined after 1.1.2004 and who may die
prematurely or may become invalidated? This point has been addressed by Office
Memorandum dated Sth of May, 2009 and the position has been made clear that the
New Pension Scheme is replacement for pension under normal circumstances.
“Considering the hardships being faced by employees appointed on or after

1.1.2004, who were discharged on invalidation/disablement and by families of such
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employees who have died during service since 1.1.2004, the President is pleased to
extend the following benefits to Central Civil Government Servants covered by the
New Pension Scheme.” What has been extended are the death gratuity computed in
terms of Rule 50 of the Central Civil Services (Pension) Rules and the family
pension, including enhanced family pension, computed in terms of Rule 54 of the
Central Civil Services (Pension) Rules. I have got those Rules and under those
Rules, all the benefits available to an employee who joined prior to 1.1.2004 will also
apply to employees who are recruited after 1.1.2004, which means that Rs.10 lakh
that you talked about and Rs.3,500 are all provided. So, I don’t think that there is
anything to worry. I was myself concerned when you raised it. Mr. Goyal, if you had
raised it in the Standing Committee, the Standing Committee would have pointed it
out and we could have found an answer. I am glad you raised it. I am glad that I had
an opportunity to clarify it. The New Pension Scheme replaces the retirement
pension that Government is paying. All other extra benefits, in respect of a person
who dies prematurely or is invalidated or disabled, which were applicable to
employees who were recruited prior to 1.1.2004, are also applicable to employees
who are recruited after 1.1.2004. So, that should put it at rest. People’s

apprehensions should be put at rest.

Sir, a question was raised about the individual rickshaw-pullers. Let me
say, with respect, that the individual rickshaw-pullers today do not get any pension.
So, we are not taking away any benefit of an individual rickshaw-puller. So, the
comparison is wrong. The individual rickshaw-puller has no social security today. In
fact, I think, rickshaw-pulling itself has been abolished in most States in India. It is
perhaps prevalent in, maybe, one or two States. Be that as it may, it is for him that
we have got the Swavalamban. It’s a modest beginning, but eventually, the
Swavalamban has to be expanded into a more beneficial universal pension scheme
depending upon the financial circumstances of the country. Mr. Shekhar Roy
referred to the word commission and tried to play a pun on the word commission.
He said, “I have never heard of the word commission”. I don’t blame him. Please see
Order 26 of the Civil Procedure Code that allows the courts to issue commissions;
and what has been copied here is a copy of the order 26 of the Civil Procedure

Code; and a similar provision giving powers of a civil court to statutory authorities
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is available to my knowledge in about a dozen Acts or maybe two dozen Acts. So,
the provision here is no different from the provision of any Acts. It is a copy of

order 26 of the Civil Procedure Code.

Mr. N.K. Singh raised two points. “Why don’t you give them opportunity to
invest in 30 or 40 year bonds?” Now, he knows better than I do. The bond market in
India is still not a very well developed market. We have short-term bonds. We have
ten year bonds. I think, we have even 20 year bonds. But, I don’t think we have yet
30 year or 40 year bonds. The bond market will be developed in this country. The
new Governor day-before-yesterday said deepening and broadening the bond market
is one of the goals. I sincerely hope that there will be a day when we will have
tradable, highly liquid 30 year or 40 year bonds. If such bonds are available, I am

sure, the Fund Managers will invest in those bonds too.

Then, he asked about the tax free status. He gave the answer also. Pension
today is taxed. Now, we can’t say the pension of all those who get regular pension
will be taxed, but the NPS will not be taxed. That is not possible. Besides there is a
matter of principle. As a matter of principle, I do not encourage; and I have never
supported in the Cabinet any other law dealing with tax matters except the Income
Tax Act. If every law made by every Ministry starts dealing with tax matters, then,
the Income Tax Act will be put in the backburner. Tax matters must be dealt within
the Income Tax Act. Tax treatment must be given in the Income Tax Act. So, my
request is, wait until the DTC is unveiled. DTC will deal with how superannuation
funds and pension funds would be taxed. Then, of course, we can debate and we
can come to a conclusion. We should not introduce tax treatment of any income, or,

anything akin to income in any other law except the Income Tax Act.
The same point was made by Mr. Trivedi. It is the same answer.

Sir, most Members raised concerns about the security, safety and returns. All
I can say is the current system is unsustainable system. An unfunded pension is a
ticking time bomb. All over the world they have recognised unfunded pensions are
dangerous. They can completely destabilise your economy. Our banks had unfunded
pensions. About 9 or 10 years ago I insisted on every one to switch over to funding
their pension liabilities. They have now started funding their pension liabilities. The
Unions of the Banks have accepted in principle that pension liabilities have to be

funded. Any unfunded liability is a great danger to the financial system. Therefore,
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world over every one has switched over, most countries have switched over, or, are
switching over from a defined benefit system to a defined contribution system. The
underlying principle of a defined contribution system is “save as you earn”. As you
earn, you save. The saving is then handed over to the professional managers who
will then accumulate and enhance accumulation. The entire system will be
supervised by a statutory authority, the Pension Fund Regulatory Authority. We are
putting in place such a system. As Prof. Mungekar said, we must have faith in what
we are doing. As we learn by experience, we can make corrections. No law is
immutable. No law goes unamended. Laws can be amended. As we learn from
experience, whatever safeguards are to be built, whatever corrections have to be
made, can be made. But, I think, it is absolutely important that Rs.35,000 crore now
being managed by a non-statutory authority without penal powers, without power to
punish, without power to hold an investigation must be converted into a statutory
authority so that powers that we give are available to this authority. The Rs.35,000
crore itself is a large amount. The amount will become even larger. Therefore, I think,
it is absolutely important that this authority becomes a statutory authority. I do not
wish to repeat all that I have said in the opening statement. All the recommendations
of the Standing Committee have been accepted except one. There were two Standing
Committees. They have bestowed their attention. We have accepted it. This is a fine
example of how legislation should be made without bitterness or without bickering.
The idea was mooted; the policy was mooted by a Government, that is, the NDA
Government. It was followed up by the UPA I Government; it was followed up by
the UPA II Government. It went through two Standing Committees, chaired by two
Members of the Opposition. It has been passed in the Lok Sabha. Today, it should
be passed in the Rajya Sabha, I hope, unanimously or, at least, by a very large
majority so that a signal goes that we are concerned about providing a fair pension
to our Government servants plus others and that we are putting in place a structure
that is sustainable and that will assure that the pension system is put on a sound

and a sustainable basis.
MR. DEPUTY CHAIRMAN: Now the question is...(Interruptions)...

SHRI TAPAN KUMAR SEN : Sir, I want to seek one clarification. At the

outset, I would like to compliment the hon. Finance Minister. I really learn by his
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way of articulating and I am still learning. Secondly, I just want to understand one
thing. The Minister has just said that the State Government subscriber’s fund under
NPS got a return of around 13 per cent, and in the case of the Central Government,
it was around 12 per cent. How does it compare with the pension earning of an

employee linked with his last pay drawn? How does that compare?

st fy MRer Sy @AWl Sf, d W@ St @1 e=gare o @A g e
S BRY # FRfhdemd v € f& R odde gdw= W @IS amuer et ®
dl Sual A dffee el dfed # SHer erm omefya wem, S R S=i
Pl 7 f& e A ..(aum)....

MR. DEPUTY CHAIRMAN: Seek your clarification.

SHRI PIYUSH GOYAL: Safety net to protect the poor ¥es a& # I8 & f&
PR freft emeft & S HIF omuar S ¥ a1 Swar fafmw dve fierftl g dvm
g @R B Rl AT U R ¥ B oMy $uwl @R, S TR oMEH! sud
I &, SHe W g9 fafee dvm @1 affee 31 osww S Tae wdwd T g,
ST A @ Uiedred e, SHdl sW O UIH e W T SIIGT ST RN 3y
PUAT RS 39 W fGEOR & 59 W UG T @ 8l AN, Fifd VB
g o B €, suferw omg Sal dffhe § a@ifs 9 SHeT oW Sed |

qERl, H Pl dEdl g & WEddd @M B TRe dRd @ fau e
TOR ¥UY I wAfE TE ®, PR HIE 5 BOR, 10 BOIR ¥UY <@l ¥, A TEHH HH
A P A SgEE w2 A Sel Ui fem fe 9 s el

SHRI V.P. SINGH BADNORE (Rajasthan): Sir, the biggest drawback of the
pension scheme anywhere in the country is that you pay money today, you get it
after 35 years, and by that time the money value has devalued to such an extent that
it does not look after your time after the retirement. So, that is where the bonds and

other systems come in. How are you going to protect that?

SHRI P. CHIDAMBARAM: As for the first point, you cannot compare apples
and oranges. He is asking me how does it return on invested funds compare with a
pension which is not a return but which is simply a proportion of your last drawn
salary. The two are not comparable. That is the answer. You can’t compare them. In
what cannot be compared, you cannot force a comparison. As far as what Shri Goyal
says, Sweden is a country with a small population and a very large per capita

income. I wish we had the per capita income of Sweden. The point is, some day,
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I have no doubt in my mind, and I hope it happens in my life time, and it will
certainly happen in your life time, this country will become a middle income country
and then a high income country where we can provide a universal pension to every
old person in this country. But today we are not in that position. We cannot take on
liabilities which are far beyond our financial capacity. So, we don’t take liabilities
which are beyond our capacity. For Government servants, we have taken a certain
liability, and, therefore, we are switching over to a system where Governments
contribute and Government servants contribute. This is accumulated and, hence, we
give a pension. For the private sector, in the case of organized private sector, I think,
many of them are in a position to contribute towards their employees. But, in the
unorganized sector, much as I wish that we can provide pension to everyone, the
best we can do, at the moment, is the National Social Assistance Programme wherein
the Government of India is making a modest contribution to an old person, and
many State Governments, I concede, are making a contribution larger than the
Central Government’s contribution. That is the best we can do. We should not take

on liabilities more than what we can afford.

As far as the last question is concerned, the whole idea is that you save
today so that there is accumulation of money and the interest is earned on the
accumulation. It is not accumulation by addition; it is not Rs. 500 adding to Rs. 500.
What you save today is invested and it earns an income and the accumulated
amount earns an income. The idea is to protect against inflation. There will be
inflation, and the idea is to protect against inflation. So, this is point No.l. Secondly,
at the end of your career, you have a large enough amount to buy an annuity. So,

the whole idea is to meet the very point that he is making.
MR. DEPUTY CHAIRMAN: The question is:

That the Bill to provide for the establishment of an Authority to promote
old age income security by establishing, developing and regulating
pension funds, to protect the interests of subscribers to schemes of
pension funds and for matters connected therewith or incidental

thereto, as passed by Lok Sabha, be taken into consideration.

The motion was adopted.
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MR. DEPUTY CHAIRMAN: I shall now take up clause-by-clause
consideration of the Bill. In clause 2, there is one Amendment (No.9) by Shri K.N.

Balagopal. Are you moving your Amendment?

SHRI K.N. BALAGOPAL (Kerala): If the Minister is correcting it, then, it is
okay because the President’s Assent is already there for the Companies Act, 2013,

whereas in the Bill, it is said, ‘1956°.

SHRI P. CHIDAMBARAM: As of today, in the 2013 Act, under section 1 (3),
the date of commencement has not been notified. Therefore, today, the law is the
Companies Act, 1956. But there is a provision in every Act that any reference to an
earlier Act will be deemed to be a reference to a later Act. I think that is there in the
General Clauses Act as well. Today I cannot correct it because under section 1 (3),

the date of commencement of the 2013 Act has not been notified.
MR. DEPUTY CHAIRMAN: So, you are not moving the Amendment, isn’t it?
SHRI K.N. BALAGOPAL: I am not moving it.
Clause 2 was added to the Bill.
Clauses 3 to 6 were added to the Bill.

MR. DEPUTY CHAIRMAN: Now, clause 7. There is one Amendment (No.10)
by Shri K.N. Balagopal. Are you moving it?

SHRI K.N. BALAGOPAL: No, Sir.
Clause 7 was added to the Bill.
Clauses 8 to 11 were added to the Bill.

MR. DEPUTY CHAIRMAN: Now, clause 12. There are two Amendments
(Nos. 11 and 12) by Shri K.N. Balagopal. Are you moving?

SHRI K.N. BALAGOPAL: In Kerala, the present employees are getting
pension. So, it can be amended only prospectively. Now, if the Government is
deciding to convert them under the New Pension Scheme, then, it is detrimental to

the interests of the existing employees. That is why, I said, ‘prospective employees’.

SHRI P. CHIDAMBARAM: Sir, in page 5, line 31, it says, “Notwithstanding

anything contained in sub-section (3), any State Government or administrator of a
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Union Territory may, by a notification, extend the National Pension System to its
employees.” It is applicable if the State Government notifies it. I have got the dates
of notification of every State Government. Kerala has already notified it on the 7th

of January, 2013 with effect from 1.4.2013. Therefore, it does not apply to any....
MR. DEPUTY CHAIRMAN: So, you are not moving?

SHRI K. N. BALAGOPAL: I have a doubt. Retrospectively with other

notifications, whether the Government can notify the existing employees.

SHRI P. CHIDAMBARAM: It cannot. Obviously it cannot because you can

only notify....
MR. DEPUTY CHAIRMAN: Okay; so you are not moving?

SHRI P. CHIDAMBARAM: Kerala has already notified it. So, the question

does not arise.
MR. DEPUTY CHAIRMAN: So, you are not moving, Mr. Balagopal?
SHRI K. N. BALAGOPAL: No, I am not moving.
MR. DEPUTY CHAIRMAN: Okay. Amendment is not moved.
Clause 12 was added to the Bill.
Clauses 13 to 19 were added to the Bill.

MR. DEPUTY CHAIRMAN: In clause 20, there are three Amendments.
Amendments (Nos. 1 and 2) by Shri Tapan Kumar Sen, Shri T. K. Rangarajan and
Shri P. Rajeeve and Amendment (No. 1) by Shri N. K. Singh. Now, Amendment (Nos.
1 and 2) by Shri Tapan Kumar Sen, Shri T. K. Rangarajan and Shri P. Rajeeve. Shri

Tapan Kumar Sen, are you moving?
Clause-20-National Pension System
BY SHRI TAPAN KUMAR SEN: Sir, I move:

1. That at page 11, for lines 25 to 27, the following be substituted,

namely:-
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“(b) minimum assured pension shall not be less than fifty per cent of
the last pay drawn or earning per month of the subscriber along
with provision of indexation to neutralise effect of change in

prices”.

2. That at page 11, for lines 41 and 42, the following be substituted,

namely:-

“(g) minimum guaranteed pension shall not be less than the pension
under the existing defined benefit pension system available to the
Central Government employees appointed before the 1st day of
January, 2004 and referred to in clause (d) of sub-section (3) of

section 127,
SHRI T. K. RANGARAJAN: Sir, I want division.
MR. DEPUTY CHAIRMAN: Are you serious?
SHRI T. K. RANGARAJAN: We are very serious.
SHRI P. RAJEEVE:*

MR. DEPUTY CHAIRMAN: The Chair knows what the Chair should ask or
not, and all those sentences by Shri P. Rajeeve are expunged because they are
indirect aspersions on the Chair. ...(Interruptions)... Please sit down. You have
moved it. I am now putting it to vote. All indirect aspersions on the Chair are

expunged.

MR. DEPUTY CHAIRMAN: I shall, now, put Amendments (Nos. 1 and 2)

moved by Shri Tapan Kumar Sen, Shri Rangarajan and Shri P. Rajeeve to vote.
The House divided

MR. DEPUTY CHAIRMAN:

Ayes 2
Noes 118
Ayes 22

Achuthan, Shri M.P.

Arjunan, Shri K.R.

* Expunged, as ordered by the Chair.
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The motions were negatived.
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Clause-20 was added to the Bill.
Clauses—21 and 22 were added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 23, there is one Amendment (No. 3) by

Shri Tapan Kumar Sen, Shri T.K. Rangarajan and Shri P. Rajeeve. Are you moving?
Clause-23-PENSION FUNDS
SHRI P. RAJEEVE (Kerala): Sir, I move:
3. That at page 12, for line 38, the following be substituted, namely:-
“Provided that all the pensions fund shall be Government companies”.
The question was put and the motion was negatived.
Clause 23 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 24, there are three amendments.
Amendment (No. 4) by Shri Tapan Kumar Sen, Shri T.K. Rangarajan and Shri P.
Rajeeve; Amendment (No. 7) by Shri N.K. Singh, and Amendment (No. 13) by
Shri K.N. Balagopal. Mr. Rajeeve, are you moving?

Clause—24—Certain restrictions on foreign companies or individual or

association of persons
SHRI P. RAJEEVE : Sir, I move:
4. That at page 12, for lines 44 to 49, the following be substituted, namely:-

“24. There shall be no holding of equity shares by the foreign

companies in the pension funds”.
The question was put and the motion was negatived.

MR. DEPUTY CHAIRMAN: Now, Amendment (No. 7) by Shri N.K. Singh. He
is not pressing. Amendment (No. 13) by Shri K.N. Balagopal. Are you moving?

SHRI K.N. BALAGOPAL : Sir, I move:
13.  That at page 12, lines 48 and 49, be deleted.
The question was put and the motion was negatived.

Clause-24 was added to the Bill.
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Clauses 25 to 32 were added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 33, there is one Amendment (No. 14)
by Shri K.N. Balagopal. Are you moving?

Clause 33 - Power to grant immunity

SHRI K.N. BALAGOPAL : Sir, this is a very important provision. This is on
power to grant immunity. I request the hon. LoP also to listen to me. This is a legal

provision. Anyone doing some fraud can be omitted. Sir, I move:
14.  That at page 15, lines 25 to 36, be deleted.
The question was put and the motion was negatived.
Clause 33 was added to the Bill.
Clause 34 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 35, there is one Amendment (No. 15)
by Shri K.N. Balagopal. Are you moving?

SHRI K.N. BALAGOPAL: Sir, here also it is about taking cognizance...
...(Interruptions)... Sir, 1 want to seek a clarification from the hon. Minister.

...(Interruptions)... The Minister is here, so, I want to seek a clarification.
MR. DEPUTY CHAIRMAN: Please cooperate. ...(Interruptions)...

SHRI K.N. BALAGOPAL: Sir, if I am not allowed to ask the clarification, then,

I would stage a walk-out. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I have allowed you. Why do you worry?

...(Interruptions)... First, you say whether you are moving it or not.
SHRI T.K. RANGARAJAN: They are making... ... (Interruptions)...

SHRI K.N. BALAGOPAL.: Sir, cognizance of any offence can be taken only on

a complaint made by the authority.
MR. DEPUTY CHAIRMAN: You are not asking your clarification.

SHRI K.N. BALAGOPAL: Only on the complaint of the authority, then, only
one can go to the court. This is the issue, Sir. So, I want to seek this clarification

from the hon. Minister.
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SHRI P. CHIDAMBARAM: Sir, this is a standard provision. If an offence is
punishable under this Act, then, the authority must make a complaint. Then, a court,
not less than a court of sessions will try the offence. These are serious offences

triable by sessions court.
MR. DEPUTY CHAIRMAN: So, are you pressing now? ...(Interruptions)...
SHRI K. N. BALAGOPAL: Sir, that is.. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. This kind of discussion is not..

...(Interruptions)..

SHRI P. CHIDAMBARAM: Mr. Balagopal, come to me and I will give you the

details. ...(Interruptions)..
SHRI K.N. BALAGOPAL.: This is about clause 35, Sir. ...(Interruptions)..

MR. DEPUTY CHAIRMAN: Okay. He has explained. Are you pressing now or

not? ...(Interruptions)..

SHRI K.N. BALAGOPAL: I am not saying about the Sessions Court.

...(Interruptions)..

SHRI P. CHIDAMBARAM: You want lines 3 and 4 to be deleted. If lines 3
and 4 are deleted, frivolous complaints can be filed. This is a Sessions Court
offence. These are serious offences. It must go to the authority. The authority will

file the complaint.
MR. DEPUTY CHAIRMAN: Are you moving now?
Clause 35-Cognizance of offences by Court
SHRI K.N. BALAGOPAL: Sir, I move:
15. That at page 16, lines 3 and 4, be deleted.
The question was put and the motion was negatived.
Clause—35 was added to the Bill.

MR. DEPUTY CHAIRMAN: I shall now take up clause 36 of the Bill. There is
one Amendment (No.16) by Shri K.N. Balagopal. Are you moving?
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SHRI K.N. BALAGOPAL : Sir, I am not moving.
Clause-36 was added to the Bill.

MR. DEPUTY CHAIRMAN: I shall now take up clause 37 of the Bill. There is
one Amendment (No.17) by Shri K.N. Balagopal. Are you moving?

Clause 37-Civil Court not to have jurisdiction
SHRI K.N. BALAGOPAL : Sir, I move:

17. That at page 16, line 28, for the words “No civil court shall have”, the
words “No civil court below the court of sessions shall have” be

substituted.
The question was put the motion was negatived.
Clause 37 was added to the Bill.

MR. DEPUTY CHAIRMAN: I shall now take up clause 38 of the Bill. There
are two Amendments (Nos.18 and 19) by Shri K.N. Balagopal, Are you moving?

Clause 38—Appeal to Supreme Court

SHRI K.N. BALAGOPAL : Sir, this is for all. I come from Kerala. I will have to
come to Supreme Court for appeal. High Court should be given the appellate

authority.

MR. DEPUTY CHAIRMAN: All right. Anyway, you have moved the

amendment.
SHRI K.N. BALAGOPAL: Sir, I move:

18. That at page 16, line 34, for the words “Supreme Court within sixty

days”, the words “High Court within ninety days” be substituted.

19. That at page 16, line 39, for the words “sixty days”, the words “ninety

days” be substituted.
The questions were put and the motions were negatived.
Clause 38 was added to the Bill.

Clauses 39 to 43 were added to the Bill.
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MR. DEPUTY CHAIRMAN: I shall now take up clause 44 of the Bill. There is
one Amendment (No.8) by Shri N.K. Singh. Are you moving?

SHRI N.K. SINGH : Sir, I am not moving.
Clause 44 was added to the Bill.

MR. DEPUTY CHAIRMAN: I shall now take up clause 45 of the Bill. There is
one Amendment (No.5) by Shri Tapan Kumar Sen, Shri T.K. Rangarajan and Shri P.

Rajeeve. Are you moving?
Clause 45-Establishment of Pension Advisory Committee

SHRI P. RAJEEVE : Sir, this is a very minor amendment. I hope the hon.
Minister accepts it. After ‘Association’ add ‘Union’. Sir, accept at least one

amendment.
Sir, I move:

5. That at page 18, lines 38 and 39, after the word ‘“associations,”, the

word “unions”, be inserted.
MR. DEPUTY CHAIRMAN: It is up to the Minister. I cannot do anything.
The question was put and the motion was negatived.
Clause 45 was added to the Bill.
Clauses 46 to 56 were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.

MR. DEPUTY CHAIRMAN: Shri Chidambaram may move that the Bill be

passed.
SHRI P. CHIDAMBARAM: Sir, I move:
That the Bill be passed.
SHRI P. RAJEEVE: Sir, we want division.
The House divided.
MR. DEPUTY CHAIRMAN:
Ayes 119

Noes : 24
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STATEMENTS BY MINISTERS

Report by Chairman, National Security Advisory Board regarding border

infrastructure

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): Sir, Shri Shyam Saran,
Chairman, National Security Advisory Board, visited Ladakh from August 2 to 9,
2013. He has submitted a report on infrastructure in Ladakh, a copy of which has
been sent by the Prime Minister’s Office to the Ministry of Defence, among others,
on the 2nd September, 2013. The report is primarily focused on the border
infrastructure but also deals with several aspects relating to the region covering a

broad spectrum of activities and requirements.

Broadly speaking, the report reviews the progress in development of border
infrastructure required to ensure connectivity between Ladakh and neighboring
areas. In this context, issues such as availability of modem machinery for
construction and maintenance of roads, upgradation of roads, tunneling and
alternate alignments, among others, have also been discussed. The report also deals
with the requirement of air facilities in the region, as also issues relating to land
acquisition and environmental and wildlife clearances. Other matters such as
employment opportunities to local youth, tourism, mobile and internet connectivity,
law and order, better equipment and facilities for ITBP, certain grievances of local

people, among others, have further been covered in the report.

I would like to state categorically that Shri Shyam Saran has not stated in this
report that China has occupied, or has denied access to India to any part of Indian
territory. I would like to assure the House that there is no question of India ceding
to China any part of Indian territory. Government keeps a constant watch on all
developments having a bearing on India’s security and takes all necessary measures
to safeguard it. I would further like to assure the House that Government would
continue to strengthen our capabilities in border areas to protect our national

interest.

MR. DEPUTY CHAIRMAN: Now, clarifications. But please confine yourself

only to seeking clarifications. Shri Balbir Punj.

SHRI BALBIR PUNIJ (Odisha): Mr. Deputy Chairman, Sir, all of us are
concerned about the chain of events that have been taking place on the Indo-China

border for more than two years now.
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Sir, we expected the Minister to share with the House, and also with the
country, what the state of affairs is in that crucial area, the area of Ladakh. But, the
Minister’s statement is a statement in denial. The Government is in a denial mode.
The hon. Minister’s statement hides more than what it reveals. The statement, Sir, is
full of half-truths. I would say the hon. Minister has been very economical with the
truth and he hasn’t shared with the House all the facts that relating to the repeated

incursions by the Chinese into Ladakh.

Mr. Deputy Chairman, Sir, I wish to ask the hon. Defence Minister a few
questions. Mr. Minister, isn’t it a fact that around the 17th of June or so, the PLA,
the People’s Liberation Army of China, had infiltrated into India, walked into India,
and took away the CCTV cameras installed inside the Indian territory? I am not very
sure of the date; it was somewhere in mid-June. Sir, they came back again and in the
last week of July. The PLA soldiers crossed the Line of Actual Control, took away
150 metres of optical cable linked to the surveillance cameras and 300 metres of
Indian Army’s telephone cable. Is that a fact or not? If it is a fact, Sir, why does it

not find any mention in the Minister’s reply?

Then, Sir, the Army is on record saying that there have been 150 incursions
by Chinese into the Indian territory in the last eight months and the number of
incursions in the last one year exceeds 400. These are the statements made by
responsible Army officers. Then, Sir, is the Government of India not aware that the
Chinese have built a string of airports, about 22, in the Tibet region and the only
target from those airports is one; in case of an emergency, in case of a problem with

India, their Air Force planes can take off from those airports.
MR. DEPUTY CHAIRMAN: Okay, okay.

SHRI BALBIR PUNIJ: One second, Sir. Sir, we have been watching it with
great concern. The Minister said, “I would like to assure the House that there is no
question of India ceding to China any part of the Indian territory.” We welcome the

statement. But the action on the ground does not support this resolve.
MR. DEPUTY CHAIRMAN: Okay, okay. That is all.

SHRI BALBIR PUNI: There has not been a single, what you can say, instance

of a determined opposition by the Indian Army against the Chinese incursion.
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5.00 p.m.
MR. DEPUTY CHAIRMAN: Okay, thank you.

SHRI BALBIR PUNIJ: Just one second, Sir. This Government lacks the political
will which is needed to combat the Chinese and, therefore, the Chinese are feeling

encouraged in...
MR. DEPUTY CHAIRMAN: Okay. That’s okay.

SHRI BALBIR PUNIJ: ...infiltrating and crossing into Indian territory and even
denying access to the Indian Army of the Line of Actual Control. Thank you, Sir.

MR. DEPUTY CHAIRMAN: Okay, Punjji. Shri Birendra Prasad Baishya. Put

questions only. Don’t take more than three minutes.

SHRI BIRENDRA PRASAD BAISHYA (Assam): Sir, I am happy with the
statement of the hon. Minister that they would protect the sovereignty of the
country. But I stand here to express my serious concern about Chinese incursions

into India.

Sir, more than 600 kilometers of the Indian land has been occupied by China

in the eastern Ladakh.

Secondly, I come from the North Eastern Region. It is already exposed by the
electronic and print media that the Chinese Red Army entered Arunachal Pradesh. It
has already been exposed by the electronic and print media. Sir, I come from a small
town of Assam, Tezpur, which is very near to Arunachal Pradesh. Sir, I remember in
the year 1962 when I was a student of a primary school, at that time, the Chinese
Army came up to Bondila. I am from Tezpur town. The district administration and the
Government asked the citizens of Tezpur to vacate the town. That was the situation
at that time. I remember in 1962 India had given slogans like Indo-China Bhai Bhai.
On the other hand, the Chinese entered and came up to Bondila. We vacated the
Tezpur town. I remember one worst thing in my life when Pt. Jawaharlal Nehru in his
radio speech had given goodbye to the people of Assam by saying this that ‘my
heart goes with the people of Assam.” Sir, we do not want this type of situation
again. I request that the Government should take strong measures to protect the
sovereignty of our country. In his statement, the hon. Minister categorically says

about the availability of modern machinery for construction and maintenance of the
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routes and upgradation of the roads. But the route in Arunachal leading to China
border is in a very horrible condition. Routes in Ladakh are in a very bad condition.
On the other hand, on Chinese side, they have constructed a very big route on
which Chinese can travel with ten vehicles. On our route, we cannot move even with

a single vehicle.
MR. DEPUTY CHAIRMAN: Put your question.

SHRI BIRENDRA PRASAD BAISHYA: I would like to know from the Minister

what steps he is going to take.
MR. DEPUTY CHAIRMAN: Put your question.

SHRI BIRENDRA PRASAD BAISHYA: As is mentioned in the statement,
what steps are being taken for improving the routes in Ladakh and Arunachal
Pradesh? Secondly, I want to know from the hon. Minister categorically which has
been exposed by the electronic and print media whether Chinese entered Arunachal

Pradesh (Time-bell rings).
MR. DEPUTY CHAIRMAN: That is all.

SHRI BIRENDRA PRASAD BAISHYA: Only a single point, Sir. In the Chinese
map Arunachal is included. If somebody from Arunachal Pradesh likes to visit China,
they are not giving visa to him. So, I want a response from the Government on this

point. Thank you.
MR. DEPUTY CHAIRMAN: Mr. D. Raja. Rajaji, take only two minutes.

SHRI D. RAJA (Tamil Nadu): Don’t worry about the time, Sir.

...(Interruptions)...

MR DEPUTY CHAIRMAN: I have to worry. ...(Interruptions)... Who has to

worry then?

SHRI D. RAJA: Sir, in his statement the Minister says, “I would like to state
categorically that Shri Shyam Saran has not stated in his report that China has
occupied or has denied access to India to any part of Indian territory.” Sir, I take it
as a factual position of the Government of India. But in the recent past there are

reports emerging about the Chinese incursions, Pakistani Army’s incursions as well
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even as Burmese Army’s incursions. In such a situation, the Government will have
to take note how these reports emerge. I would like to ask the Minister whether he
can throw some light and share some details on the talks between India and China
on the border dispute because we are told that the talks are at higher level. Both
countries keep meeting. The Defence Minister went to China, the External Affairs
Minister went to China, and the Prime Minister of China visited India. In such a
situation, where do these talks stand now? Can the Minister share some details and
throw some light on the talks between India and China on the border dispute

question? Thank you.

MR. DEPUTY CHAIRMAN: Thank you very much for keeping up the time.
Shri Derek O’Brien. You can very well follow Mr. D. Raja.

AN HON. MEMBER: How can he follow Left?
MR. DEPUTY CHAIRMAN: Regarding time. ...(Interruptions)...

SHRI DEREK O’BRIEN (West Bengal): Sir, for the last 15 years, since the
Trinamool Congress came into inception, we have always stood firmly by whichever
Government has been at the Centre when it comes to issues of national security.
And, we want to reiterate that today as well. There are only four States in India that
share their borders with three countries. Bengal is one of those States. As we all
know, India shares its borders with seven countries. We appreciate that in the
Statement the Defence Minister has, perhaps, disclosed what he is in a position to
disclose and, for reasons that we understand and appreciate, may not have
disclosed everything that does not need to be disclosed. But, at the same time,
unlike the LoC, the China’s view on the LAC-this is one point on which I want to
seek clarification—is one dotted line and India’s view on that same LAC is another
dotted line. The dotted lines are not the same. The clarification that I would like to
seek is this. All this report, which was submitted, was the journey — where the
gentlemen, Mr. Saran, went—closer to our dotted line or was it closer to China’s
interpretation of their dotted line? Secondly, you could either clarify or put to rest.
There are, at least, two pieces of twenty-one minute video footage which is
extremely disturbing and which is running on a few channels of the national media.
It is disturbing and it is still very speculative because neither the Government has
confirmed this nor has it denied that this footage exists. If you could clarify this, it

would put many minds to rest.
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SHRIMATI JAYA BACHCHAN (Uttar Pradesh): Sir, I welcome the Statement
which has very cleverly been worded. It has specified the development. In fact, I
feel it has very nicely said, if you read in between the lines, in what a poor
condition and state this border is in. All right, nothing can be done. I wish we had
thought of it earlier, knowing the past history of our neighbouring country of this
particular area. We should have made preparations, we should have been ready. It is
a sad state. So many development points have been given here. I mean, simple
things, like, road approach, connectivity—forget the lifeline, like, tourism; de® &l
T8l 8, gRS @ 9/ #x B & [ think, this is like counting your chicken before
the eggs are hatched — are missing. When are you going to take up this project? See
that our brave soldiers, who are standing there without any infrastructure, without
any support, are protected and how they are going to be protected. And, how are
you going to protect our border from this particular neighbouring country, which
has a past history of going back on its words? How long are you going to take and
when are you going to start the work? Please, Sir, when you are going to give a
statement in the House, do not say that there was no encroachment. As all my other
colleagues have said, it was shown on television. Everyone has seen it; and, how
bravely the Major, who was there at the border, managed, I don’t know what he did
afterwards, but, at that moment, one could see that he was trying to stop, he was
trying to speak them nicely, he was using all kinds of ways to see that they don’t

encroach. Please do not make such statements. It is very, very wrong.

st 3t @ (fER): W), 15 SFRA, 1947 W ABR &M db R W
AR 3ffpaor oY B 9Rd & fayrod & @ & daafadl w1 uger g9« 15

STIRA, 1947 & dI& Yo 8| Hs Jg 8 gb ¢, U IR SR ARA @I Rerar
3R fager Ay # omar em S@ wger USSR e &R sfmfa gfexr wieh wers #3 off |
9% SR TFH YA SR o W@ BA S el Bl dex @Rfm O wifew & oW
BHURT gg AT o1, SHS a6 el o H1 FHEIOT g o iR wAifgdd g b wdY
AR 9y off fo o dwfod wdRT MR 1 SHd TEIr 9 @ R® W Il
g, A SHB Hedis @@ fe@m oMWl g9 e $ Y HEAl Us 8§ fF

TP, @9, el ¥ I-Eed AE B ger W W W BHl P Al @ 8,
AR & A 4 A R ¥8 W g &) &yl We are not friendly even with
Nepal, qem s @ 9”1 @y avg @ dAf™i €1 You are not friendly even
with Sri Lanka.
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AR e Al St b1 S gue AeHd iR & fog, died @ Rwad &
fav & S a1 § wwdd wRar g ofed Ul w1 R g e, o a9 dce
isolated €| =Ear § f& omud fewidfed #@ Wi &M =MRYI oMU dody dfex
Roage w fgar @Yl agan fauer 98f & odex & A8T dP AUb WA gl A
1971 & J& & IR H W] Re A I Tl M ocd Rl aoudll, SS9 W@ g
SEE P omdE gl BRd ¥, S b} FAER] Gl & @l Aaeil q AR
@1 |y T o &R el W AT P Hee HHT W oemar §, A 98l 9 ¥sl 9@
g WY g, WAfeT WER B S AMEIRAT AR ASGRAT & (FEEF)...

#t wa fiE st (STREe): W), g9 A ve uee gedl gl . (SEum)..

sft v @l FreERt S, wiw @), USSR & disintegration & 91§ TS
TRET # S 99 off UfeR o1, 98 WRE gaNl #9 HiRW &1 @At Sernm el Smu
Saal HiRmwe e fomnl smuet R & aR # @@ A 22 onfi 4w wwe @
T Y fh oo HiRW & a) d @ 99 W B, A9 F IR A R AL I @ 8
el W ART @1 W ggd e usW| R feT diRw geie smm, Rgwm g9 el
HHar g1 ARAT & U™ 80 WIS pe A Tl WA H g d g€ AR B A
HerT o7, U Rfy TRt iy o dreft 81 S SfaRisfy geqd €, S9a1 u9id 84
w A Tsd g1 (@ @ .. W, § W e) e g1 A M ®e dedar g

& I [REM b HA W YR WA HA S P A g, offbq with a big 'if, [ am

saying a big 'if' RwMfedmel IR & FAGR &l M1 ARY, FHAR T2 g
eyl .. @t =Y. Sir, I am concluding. s89 S "1 W SO @eT ¥, o
Tefl @M & fay AR 2, S9er Mt W91 SR el dHeiRk B Sfar #

SHRI T.K. RANGARAJAN (Tamil Nadu): Sir, I welcome the Minister’s
Statement. But I need two clarifications. One is, the media in every fifteen days or
fortnight give some information. I do not know whether it is true or false. But it
creates debate in this country. What is the role of the media? Is it true? If it is not

true, why does the Government of India contradict it?

My second clarification is this. When the NDA was in power, they were also
dealing with China and other countries. What is the difference between NDA-
dealing and UPA-dealing with them and your meeting those foreign Defence
Ministers? How is our relationship, State-to-State relationship? Are we in a war

mood? I request you to please clarify all these things.
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MR. DEPUTY CHAIRMAN: Koshyariji. Put only one question.

sft wa Rie et W, 31 U 7 5 o oweem @l S, SAsT vl
R SEl-oiel 9 Ml inclursion g B, w1 S g8l W e @1 g2 Ife Tl
A B gE A H wWd A ufedel SfeE & |, SH-SH WMl IR SN
BN Afd! @1 morale g/ 7 BTAR < B JReW & U Ig de fF TSl BH
IO W H e Y, wifs oMy g8t Wi el € WX 'H AT g8l o € o fam
WHRI Sferiled & o &1 # S "edr g 6 " asl w9 el AR OB 8-
I WE W HY dHI G2 MU FUAT W IR A BH WK WY ¥ ARy, difd
g | Rl &1 ARA e 8l

st Suwufr s WY sEre | o R e uwE qfev |

st e A (SR TRy i, a9 @1 # W= ' oo fF oenft Seed
RIS w® fsde gl a2, B ddar © & g9 S99 dgd W ad $ed, dfed
g8l ™ wWifee gam T oo S € I S A el € fF amw @ w9
IR oo AN & W ffey @ 9@ @ g1 HUAl U qE ¥E 9N Bl Ful
P b AT A AU USY Bl AU AR H Wy @ g, 99 AU ArsHr &
ey fifey 4 gl @ @ &1 9 999 39 W aidl gs P 9 9N 9 9
wR wEad © & onumEd wew S9e few @ o§ Rgwm @ feww g, afy Tl
S I S

T 9 g § 5 ae 39 wWa fTgwm A 31 aR gar g iR fuwel
gR 46 IR GAT AT WA s IR fegEE A gEl, $9 W AR WAl A BERI
WBR I PrAGIE] PR IE] v2 A ofd H FE I g W@ B A" g @
StoSfl20 AHWeE H W Wd & faU ww U, g8l iR oArsen & ougd fafier off
S B ST S ) S R 1 B S R R G e B | 1 ) A 4
TE A @@ TE R

MR. DEPUTY CHAIRMAN: Mr. Badnore, you gave your name very late. So,

put only one question.

SHRI V.P. SINGH BADNORE (Rajasthan): Sir, I would put one question but I

would take two minutes.
MR. DEPUTY CHAIRMAN: It would be a lengthy question!

Mt A 7 ek wx, #@5 Sh FEl @l e Al d ;ST o W, a1 #
U A1 BT AW AT b AMA Ul A HE?
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MR. DEPUTY CHAIRMAN: The Minister is here. You may proceed. It is
being recorded. You may put the question. It is being recorded, don’t worry. The

MoS is here.

SHRI V.P. SINGH BADNORE: But if he is not answering, then what is the

point in putting the question?

MR. DEPUTY CHAIRMAN: No, no; please. You may speak. The MoS is here.
That is okay.

SHRI V.P. SINGH BADNORE: Sir, my point is that the issue and the problem
has to be understood first. You have undefined boundaries. Your boundaries have a
LoC and a LAC, undefined, in a sense, at the place. On the paper you may have it,
but they are no boundaries. Usually, you can have a river as a boundary but you
don’t have it. It is a very difficult terrain. I have been going there and I know that
terrain. And when you have that sort of a situation, what happens is, you have
tented posts, the Chinese come behind the LAC or the LoC and put new posts and
those are tented posts. So, you have this problem and then we say, ‘you have come
into our area’. Have we also done that? If we do not do that, we can also do that,
but you have not been giving permission to the Army to do it. If that permission is
given to the Army, that you can also do that, then it can be balanced. And this
permission is what I have been talking about. But there are dangers. Do you have
the supply chains that they have? We do not have the supply chains; they have the
supply chains. And that is the only way out to contain this problem. Will you give

the permission to the Army to do this? This is my question.

MR. DEPUTY CHAIRMAN: Shri Tarun Vijay; he had given his name but he is
not there. Shri Ravi Shankar Prasad.

SHRI RAVI SHANKAR PRASAD (Bihar): Sir, I am grateful that you have

given me the opportunity.

Hon. Defence Minister, you would surely appreciate that even though Mr.
Shyam Sharan is a very distinguished diplomat and is the Chairman of the National
Security Advisory Board, yet, if he goes to Ladakh and gives a report, concerns
immediately emanate in the country, so much so that you have to come to the
House and dispel them, saying that there is no such report of Chinese incursion or

occupation of Indian territory. Of late, I have been visiting India’s neighbours
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because of certain assignment given to me by my Party. I had been to Sri Lanka
earlier. I had been to Nepal very recently. We hear about Bhutan. In all our
neighbours, China is making a very powerful presence strategically, and also in
terms of infrastructure support. Among all these traditional friends of India, be it Sri
Lanka or be it Nepal, this is giving rise to a serious concern as far as our own
strategic interest is concerned. This is a concern shared even by our strategic

experts, who are India-friendly, be it Sri Lanka or be it Nepal.

Nareshji just asked about hon. Defence Minister’s visit to China. One day
before his visit, if I recollect correctly, a senior military officer of the Chinese Army
made a very castigating comment about India’s designs. There was no rebuttal by
the Government of India which ought to have been there. I think hon. Minister’s

visit is important, but the prestige of India is equally important.

This being the background of the whole situation, I have two questions to
put to the hon. Minister. The first and foremost is about hon. Minister’s categorical
assurance that not even an inch of India’s territory has been occupied by China. I
was a very little kid. At that time, there was a statement by a very popular Prime
Minister in the wake of 1962 War that in the areas, which had been taken over by
China, not a blade of grass grew there. I remember I was then a kid, but when I am
speaking today in your presence, let me salute that brave Congress M.P., Shri
Mahavir Tyagi, who took out his cap and told the then Prime Minister, ‘“Please,
remove your cap. Not a blade of grass grows here. Would you mean that you will
chuck out my head?” That has been the concern in existence about China from 1962
onwards. We cannot wish away that background. Then, you say that Shyam Saran’s
Report does not make a mention of Chinese occupation on any part of Indian
territory. Mr. Badnore’s query is right that there is dispute about the borders. We
hear about problems in Arunachal. We just heard about problems in Daulat Beg Oldi.
For nineteen days, there was problem in the country. We see other things on
television which Jayaji has mentioned. We respect hon. Minister in terms of his
being a senior Minister, but should we take his categorical assurance on the floor of
the House, or, is there some scope for ambiguity? That is my first question to the
hon. Minister. When the border is in dispute, how is he saying that there is no

incursion at all? Does he say that all the media reports that we have been hearing
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for the last about a couple of months are no more relevant today and our borders

are safe? That is the first query I have to ask.

The second query to the hon. Minister is about infrastructure. Of late,
because of certain programme that Mr. J.P. Nadda and I are doing, under the
leadership of Shri Rajnath Singh, about studying the Kashmir situation, we have
been frequently visiting Kashmir. I have gone to Ladakh and Kargil three times
along with Mr. Nadda. Since you told about infrastructure, let me give you today an
information which I saw on the border. Mr. Koshyari and Mr. Rudy were sent to
travel in the entire borders. I was told there in Ladakh by the Indian panchayat in
the adjoining village that they make their road, but whenever, under the Pradhan
Mantri Gramin Sadak Yojana, roads on Indian sides are sought to be made, the
Chinese oppose from that side and instead of protesting, our Army, our security
says, “Please, don’t make it a big issue.” Mr. Nadda is sitting here. Thrice, I was in
Ladakh. In Kargil, I met personally those panchayat sevaks who told me this. I had
an occasion to convey it to the Foreign Affairs Minister also, and today, I don’t
wish to take his name. But, I met many senior Army officers and they said, “Sir, we
normally avoid making an issue out of it.” Obviously, no one wants to have a
tension unnecessarily. But, how can we be oblivious and indifferent to India’s
strategic needs as far as infrastructure is concerned. Therefore, my second question
to the hon. Defence Minister is whether he is going to assure the House that all the
border roads on the border with China are in good shape. Are proper construction,
repair and maintenance being permitted regardless of the objection by the

Government or the Army of China? These are my two specific queries.
MR. DEPUTY CHAIRMAN: Thank you. Now, the hon. Minister.

SHRI A.K. ANTONY: Sir, I am glad that whenever an issue concerning the
national security is discussed in this House, in spite of the criticism about the way
the Government handles the issues, there is almost unanimity here, cent per cent
unanimity or consensus about safeguarding our national interest and protecting our

national security.

Today, many hon. Members raised many, many important issues concerning
our national security in general, with some of them regarding the Indo-Pak border,

and, by and large about the Indo-China border. Actually, today, we are not having a



136  Statements [RAJYA SABHA] by Ministers
[Shri A.K. Antony]

discussion on Indo-China border, and, this is not a discussion on national security.
This is a suo-motu statement and the reason is that there was a demand for the
same due to the media reports about the purported statement by Mr. Shyam Saran
about China occupying 640 square kilometres of Indian territory. The media report
was that in the report submitted by Mr. Shyam Saran to the PMO, there is a mention
of 640 square kilometres land of India being occupied by China. Actually, this
discussion itself is somewhat a problem because we are discussing about the report
given by Mr. Shyam Saran to PMO about China occupying more than 640 square
kilometres of Indian territory. Really, it is a matter of concern for anybody. The entire
country is really concerned after seeing the report. But what is the truth? The very
same man, Mr. Shyam Saran, who is supposed to have given the report to the PMO
about this India losing 640 square kilometres land to China, he himself denied it.
Today, in the papers, I saw his statement. The Chairman, National Security Advisory
Board (NSAB), Mr. Shyam Saran, has denied media reports that he has submitted an
official report to the PMO accusing the PLA for occupying 640 square kilometres of
Indian territory. He himself is denying it and saying that he has not given such a
report to the PMO. That is another reality, and, he said that the NSAB does not
concern itself with operational matters. He was asked to submit a report on border
infrastructure and other related issues. At no point of time, he has given a report

about the Chinese encroachment of 640 square kilometres of Indian territory.

So, today, my Statement is a limited one, and, that is why, unfortunately, I am
not able to satisfy the points raised by my colleagues in my Statement. This
response is a limited one. This response is a limited one regarding the report
supposed to have been submitted by Mr. Shyam Saran to the Prime Minister’s Office
but the officer himself says that he has not given such a report. That is one part of
the story; let it be there. Everybody knows about India-China border issue. We have

a long border with China, more than 3,488 kilometres.
SHRI BALBIR PUNI: It is approximately 4,085 kilometres.

SHRI A.K. ANTONY: It includes other areas also. There has been a dispute. It
is a long story. It started many years ago, more than 50 years ago. Mr. Ravi Shankar
Prasad told us about losing our land. I do not say that we did not lose our land. We

know that. In 1962 and in 1963, we lost large stretches of Indian land in Ladakh, in
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PoK and in Arunachal area. It happened in 1962 and 1963, not now. It is a reality
also. I don’t deny that reality. But the fact of the matter is, after 1962 and 1963, many
Governments came and gone, but the issue is unsettled, the India-China border
issue is unsettled. There are many areas where there is agreement about LAC, the
Line of Actual Control. But, unfortunately, still there are many points where both the
countries do not agree about the LAC; both countries agree that it is a disputed

area.

Then comes my colleague, Mr. Derek O’Brien, who also said it in similar
language. China puts one dotted line on the border as their area. India puts another
dotted line as our area. So, in the long India-China border, there are vast areas where
both the countries agree that it is the Line of Actual Control. Even though issue is
unsettled, one thing is settled. Vast areas are in actual control of both countries. But
there are areas, there are disputed points, which China feels are their land. They will
consider their land according to their perception, according to their dotted line. India

will consider our land as per our perception.

SHRI BALBIR PUNIJ: Mr. Minister, what happens to the McMahon Line?
..(Interruptions).. That has been accepted as the international border.
..(Interruptions).. What happens to the McMahon Line? ..(Interruptions).. That has
been the border right from the British days. ..(Interruptions).. From 1914, it has been

..(Interruptions)..

MR. DEPUTY CHAIRMAN: No, no. ..(Interruptions).. Please, Mr. Punj.

..(Interruptions)..

SHRI BHAGAT SINGH KOSHYARI: Sir, across the border line, China

occupied ..(Interruptions)..

MR. DEPUTY CHAIRMAN: No, no. No more clarifications. ..(Interruptions)..
Let him reply. ..(Interruptions).. Koshyariji, let the Minister reply, please.
..(Interruptions).. Mr. Punj, you cannot interrupt like this. ..(Interruptions).. Mr. Punj,
take your seat. ..(Interruptions).. No, no, I am not allowing it. ..(Interruptions).. I am

not allowing it, Mr. Punj. ..(Interruptions).. Let him complete. ..(Interruptions)..

SHRI A.K. ANTONY: My learned colleague, Shri Balbir Punj, knows that even

though we are accepting that, unfortunately, the other side is not accepting that line.



138  Statements [RAJYA SABHA] by Ministers
SHRI BALBIR PUNJ:*
MR. DEPUTY CHAIRMAN: No, no. No interaction ..(Interruptions)..

It is not allowed, Mr. Punj. ..(Interruptions).. It is not going on record.
..(Interruptions).. What is this? You have made your point and then again you are

getting into this. ..(Interruptions)..

SHRI A.K. ANTONY: The reality is, in disputed areas, our patrols go up to
the area which we consider it is our land; their patrols go to the area which they feel
their land. So, on the LAC, which is accepted by both the countries, there is no
such conflict of patrolling. At disputed sites, our patrol goes up to our perception
and their patrol comes up to their perceptions. Some 30-50 years ago, even China did
not develop their infrastructure to this extent. The theory in the Indian Defence
Establishment was that it’s safe and correct policy not to develop border areas. In
olden days, undeveloped borders were considered the safest and protected. But
China started developing its capabilities years ago. Everybody knows it and I have
no hesitation in accepting the fact. Compared to India, in the area of development of
infrastructure, China is superior. The Chinese Government has been continuously,
without any let-up, developing its infrastructure, including roads, airfields and rails,
in their areas. India, actually, after long years of indifference, started developing its
infrastructure only 20-25 years ago. That also was very slow. If we compare India
with China in terms of infrastructure in border areas, I have no hesitation in saying
that China is better positioned than India. We admit that. If it is a mistake, it is a
mistake to be owned by all of us because it is a historical legacy. Let me complete.
We are far behind. But of late I am happy that we have also started developing
infrastructure in border areas. During your Government also, you also developed
infrastructure in the border areas. I don’t dispute that. You also contributed to that.
But if you compare all Governments in India, I can claim, without any exaggeration,
that in the last nine years Indian Government has developed maximum infrastructure
in the border areas. It is the ‘maximum’ so far. China also realises that now. Even
though they still feel that they are superior to India in terms of border infrastructure,
they also feel that India is also trying to catch up. This is their fear. I can’t share
everything completely. That will create problem for me. But I can tell

you...(Interruptions)...

* No recorded.
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SHRI RAVI SHANKAR PRASAD: Hon. Defence Minister, I have my serious
reservation, but for the sake of country, I am not contesting you. I have my serious

reservation, but for the sake of India, I am not formally contesting you. That’s all.

SHRI A.K. ANTONY: Let us agree to disagree for the sake of India. We are
Indians first. Actually, in the last eight-nine years, after 29 years, we raised two new
mountain divisions in the North-East Sector. We raised so many ALGs, new airfields,
new roads, and several other capabilities. I don’t want to explain too much.
Recently,we have decided to raise additional forces substantially on the border.
Compared to past, now we are also moving ahead. We are trying to catch up. They
are also moving fast. This I can assure the House. In earlier years, there was some
neglect on India’s part in developing capabilities in border areas. We are very much
clear that while we are trying to improve our relations with China, we will not let up,
we will continue to strengthen our capabilities in the border areas, so that we can
protect our national interest. There won’t be any let up. Continuously, we will try. If
you compare, in the last nine years, we have substantially built up our capabilities in
the Eastern sector as well as other areas. But, the problem is that the border issue is
unsettled. What we are trying to do is this. My colleagues asked me that.
Diplomatically, we are trying to settle this long-pending border issue with China
amicably. That was started. In successive Governments, that process continued.
Whether UPA or NDA or Congress, successive Governments continued that policy.
Special representatives from both countries, the Indian NSA and his counterpart, are
entrusted to negotiate and find a solution to the long-pending border issue. But, it
will take some time. You can’t expect miracles. We are trying at political level, military
level, Minister’s level and at other political levels like at the level of the External
Affairs Minister or the Defence Minister or the Prime Minister. But, at the moment,
we are entrusting the responsibility of finding a solution to the border issue to
special representatives. They will come up with a formula. But, wait for that. Till that
time, the border cannot be an area of permanent tension. Till we find a permanent
solution to the border issue, our minimum concern is to maintain peace and
tranquillity on the Indo-China border. For that, attempts are being made at diplomatic
level. During my visit also, we discussed that. That is one thing. Speedy
infrastructure development is taking place in border areas on both sides. Of course,
China is a little ahead. We are now catching up. In the past, two Armies were at a

vast distance. Now, infrastructure is coming up in the disputed areas. So, in recent
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years, both Armies and their patrols are coming nearer and sometimes, coming
closer. As a result, not once, every year, we accuse their Army of incursions. They
also say that our patrol is increasing. They say that Indian patrol is increasing. That
is their complaint. It happens. But, it is not a permanent thing. They come and go.
We go and come back. But, at times, in last many years, it leads to a situation like
face-off and unfortunate incidents. My good friend told me about channels.
Channels also reported a face-off. Unfortunately, that face-off was an old face-off,
but not a new one, that happened. Many face-offs also take place, of which the
longest one was in the Depsang. Both countries agreed to a reasonably mutually
satisfactory solution. They withdrew to their original position and the issue was
settled. So, as long as this border issue is unsettled and as long as the Indian Army
and India feel that we can go up to an area which we feel is ours, according to our
perception, we will go. This is generally a basic decision taken in 1976 about the
patrolling pattern. By and large, that pattern is continuing. ...(Interruptions)... So, our
Army, and in some places ITBP, are having patrols up to the area we feel ours. They
are coming to areas they feel theirs. Occasionally, there is face-off. It is unfortunate.
We have now taken two decisions. On the one side, China has already built up
enough capabilities and still they are continuing. Regarding building capabilities,

there is no compromise. ..(Interruptions)...

MR. DEPUTY CHAIRMAN: No, please, not allowed. ..(Interruptions)... Not
allowed. ..(Interruptions)... Not allowed. Hon. Minister may not yield.

..(Interruptions)... Not allowed please. No, please.

SHRI A.K. ANTONY: I can tell you only one thing. As far as the Indian
Government is concerned, on the one side, we are trying to improve our relations
with China, on the other, we are trying to strengthen our capabilities. There is no
question of freezing. We will strengthen our capabilities to our best. At the same
time, as I said, we will protect every inch of the Indian land. We have to strengthen
our Armed Forces, strengthen our capabilities and do everything possible to protect
our national security. At the same time, we want a peaceful solution. One is by
resolving long standing border issues peacefully. Second is to maintain peace and
tranquility in our border areas for which there are so many agreements; and there are

so many forums. Negotiations are going on to form another effective mechanism to
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deal with incursions immediately, whenever they take place; and solve it. That
attempt is parallely going on. That will continue. On the one side, we are
strengthening our capabilities, and on the other a sincere attempt is being made to
find a peaceful solution. Along with this, a sincere attempt is also being made to
maintain peace and tranquillity in the border areas till a final settlement is made. This
is our approach. I think on this, the nation is one. This kind of confusion has been
created; and the whole nation is concerned. I can understand that the Parliament is

also concerned. Members are agitated.

It has been reported that the former Foreign Secretary, Shri Shyam Sharan
has given a report to the Prime Minister saying that the Chinese Army has occupied
640 sq. KMs. The whole nation is concerned over this. Naturally, the Parliament is
concerned. But Shri Shyam Sharan has himself denied that he has given any such
report. According to me, he has sent one report to our Department. I have gone
through it. There is not a single word about the Chinese occupying the Indian

Territory.

In the end, I would like to assure you, so far as protecting India’s national
interest is concerned, there will not be any compromise. Let us stand united. There

is no dispute on this.

MR. DEPUTY CHAIRMAN: Now, Shri Kapil Sibal is not here. Kumari Selja is

not here. What do you say? ..(Interruptions)... No more questions.

SHRI RAVI SHANKAR PRASAD: Sir, before any Bill is taken up, I want to
submit that a Short Duration Discussion on price rise and onion prices is
incomplete. My hon. friend, Shri Naresh Agrawal spoke. Thereafter, in the last four
days, it has never been taken up. Daily we are considering only Government Bills;
and those are being passed. But our concerns are not being addressed. We have
also asked for a debate on the National Security. That also has not been taken up.

It is not fair. ..(Interruptions)..

st TRET AT HElGY, ¥ Had 9 UM BT IE ¥ SR HEME dAT A
RS w Taf g9 78 T W E1 (e s ' gEl dad d ot e
& foar &1 emu ¥ (@uM).. I8 WeR b d t w1 E R L(dEm)...

sfY I v TN WX, §9 9ed A WeHR ddd fdd ow iR H HEME BT
fea faer, g8 @ =& @l L (smaem)...
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MR. DEPUTY CHAIRMAN: So, I would like to know, why not we take up ..
...(Interruptions)...

WG BRE AT § I HA @R Ao W A e H@A (st eha grae):
w, W g T8 T Sk opft BER W Wewl 4 del fe I\ & dWdy d
wede B ARy ok 89 X FIRfhde eF @Ry, @ ' 99 W QRd wedc
AR FIRMPHIT HRag SEfp I8 HIs 9 T8l o7l . (FGEH)... Fed S AN B
g, B S9d M gHd ¥ R UB! I AEd o (FE)..

3t g goT. UEW s Al UP BRI USSl B S o7l . (GEH)...

# ol gaer: Y SN, oMU g Al o | L (FEEE).. W, W A g8 RERe
RIRMPHITT F T TR X o 3R SH6 9 Usd 39 Bl o o, d 8H dls
amufy el gl

Y Suaumfer 81 Wohar ®, o Ry & U R Ged 27

SHRI DEREK O’ BRIEN: ®, fifex &1 sifafer & I W wede T

..... (@aer) You are doing these meetings. ...(Interruptions)...

SHRI PRASANTA CHATTERIJEE: Sir, the Short Duration Discussion on price

rise should be taken up first. ...(Interruptions)...

Y TR AT WX, I§ I B OV P b 11 g9 ORI {R & 9 U™
I R vMe RrRE o fom ool 9 A R 9wy e @ fad S|
TN i o™ &R @ TREr TE 'l (@I § focpa Wer T8 H |

MR. DEPUTY CHAIRMAN: I concede that the discussion on price rise
should be taken up. But I also see a point that Shri V. Kishore Chandra Deo’s Bill is

a non-controversial Bill. Everybody accepts it. If you can pass it...

L A A (@) WY, IR AaR Mt 9 W 5 fe dieil oL (STTTET)

MR. DEPUTY CHAIRMAN: You don’t want to pass it without discussion!

...(Interruptions)...

M NI JmATT b b U q¥ B v fE SR R P 9 G Ugd
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e 39 R fSWpIH BNTI 99 9@ B9 AR b 9 U T8l R S|

MR. DEPUTY CHAIRMAN: Let us do one thing. This Bill will take half-an-

hour. After that we will take up the Short Duration Discussion. ...(Interruptions)...
3t Iofa e ol e 8 a f9d U gem g (STTENT)
MR. DEPUTY CHAIRMAN: That we will take up later.

st b AAET & HA BT UL Wede ¥ s dxd dfwl The Home

Minster is not well. Therefore, the MoS has come here.

SHRI RAVI SHANKAR PRASAD: Sir, I totally agree with Nareshji and others
that tomorrow after Zero Hour, let us take up the Short Duration Discussion on price
rise, followed by the Short Duration Discussion on national security in the country.
These are the two concerns. We can sit till late also. But these two have to be taken
up tomorrow. Today, as far as Shri V. Kishore Chandra Deo’s Bill is concerned, we
can take it up, provided the Government agrees that tomorrow after Zero Hour, the

discussion on price rise will be taken up.

SHRI RAJEEV SHUKLA: That will be decided by the Chairman.

...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: Sir, what is this? The House is important.

...(Interruptions)... ¥ USH g1 B fSTHIH P& HIISY, dled b AT THRT
SaSHR St AR &1 ... (SHTEIT)

st Iolg gaer: d A FEal € B uisd s9 oSl €1 YH RISVl bd AP
AT Y& BRI UIRH S| . (SHATET)

MR. DEPUTY CHAIRMAN: Since the Bill is non-controversial, we will pass it
in 30 minutes. Then we will take up the Short Duration Discussion on price rise.

...(Interruptions)... I ST

SHRI DEREK O’ BRIEN: Sir, the MoS is sitting here. He has to make a

statement.

MR. DEPUTY CHAIRMAN: That will also be done. We can take up all the

three.

SHRI DEREK O’ BRIEN: Sir, the Home Minister is not well. The MoS

...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Both the Ministers are here. This Bill will take
only half-an-hour. ...(Interruptions)... After this Bill, we will take up the Short

Duration Discussion on price rise. ...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY: Sir, I have to make one submission. We
have nothing against taking up this Bill now. The only thing is that in the morning,
the Minister of State for Parliamentary Affairs, Shri Rajeev Shukla, assured that the
Minister of State for Home Affairs would make a statement. And he has come with

the statement. It will only take a few minutes.

MR. DEPUTY CHAIRMAN: I am giving you an assurance that it will be

done, if not today, then, tomorrow. ..(Interruptions)..
SHRI DEREK O’ BRIEN: No, Sir. ..(Interruptions)..

MR. DEPUTY CHAIRMAN: Anyhow, the consensus of the House is to take
the Bill first. Shri V. Kishore Chandra Deo to move the Bill. ..(Interruptions).. 1 have
given the ruling. ..(Interruptions).. You cannot decide the agenda. I have to decide.

Please sit down. ..(Interruptions).. 1 told you that it will be done.
SHRI SUKHENDU SEKHAR ROY: Why tomorrow, Sir?

MR. DEPUTY CHAIRMAN: It is for the Chair to decide. I have given you an
assurance. Mr. Minister, I have given an assurance to the hon. Members that if
clarifications are not taken up today, then, it will be done tomorrow. Now, Shri V.

Kishore Chandra Deo.

GOVERNMENT BILLS-Contd.
The Constitution (Scheduled Tribes) Order (Amendment) Bill, 2013

THE MINISTER OF TRIBAL AFFAIRS (SHRI V. KISHORE CHANDRA DEO):

Sir, I move:

That the Bill further to amend the Constitution (Scheduled Tribes) Order,
1950 to modify the list of Scheduled Tribes in the States of Kerala and
Chhattisgarh, as passed by Lok Sabha, be taken into consideration.

The question was proposed.
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[THE VICE-CHAIRMAN (SHRIMATT RENUKA CHOWDHURY) in the Chair].

#ft e R gaw @ uQw): #weedl, WAl S g (@rRgfed ST
e (gERT WuleE) f4g¥e, 2013 @ex ded H Iy g

qEIgdl, 39 WA < b A SNl B S "Hel T, SHH bRa 3R
B B d FRMEN @B WA g1 d]a 9 uffie 27 & gwEr HRICT @l
$US BRA1 2| HEIGWl, ¥E HRIC' s Udh WG &5 $ dex ¥ BrRRTs e
P BEgH AR FIRRIAS dleqd-d a1 U &F §, R H gl SEendi @l gSll
o & fov g Rgye wme w21 9gl wakme A ufafie 16 § OoRR & uwEnq
g Hifgar SR wfafe 27 # @Rar F oUvER USIS! RO ofd: wfiud @l
ST B HWeledr, BANTe Bl WRGR A 39 o oHuadl bl ey Seenfa iR
SO BT Sl 99 b AR A Pel g1 Heledr, # WAl SN A bad I§ HeAl dArsdl
g P @ W A Rl W S )i W ARG WRGR b U SSiedl @
wWed o1 & fau 9gd WR ueEl W yuSied ST © | Heledn, H Sr¥gfud ot
P aR H SR faRiva: eyfud SEof v B SRl b gR H dEAr @edr § (e
REEECISIEI I CIC I

el & gd ¥ el Rfd & ar # @wer m & 26 Sadl, 1950 @1
IR e @r] B9 & uvErd €1 SEoodl q€l SOk el Bl SR
SO ® ARTE W9 99 @ aravaddl HEYW 83| WRA WAR b SRR,
1935 # fUogl SonfEl &1 We¥ ¥ dUl IRd WReR & ey 1936 @t 13df
SRl & ofavia o, [ER, SSN, Wy uid, uf¥ed dWel, #E a9l aW|g bl o
Sl B fUeg! SHenfaal @l goft § e W em| wduerd enfew  SISnkrdl @
ST AR @1 WA 1931 B UM $ WHI H OgAT ATl Bed B ARY IS ©
& sad R Sefodl & aR H Soold@ g © A1 MU BTG W SA SISl
Bl dAGR AT Rufd o <, @ <o § arw Y 75 TR Seonfadi €, e faw
IRA WPHR & [ e a5l 8 & g8 g9 SHenfadl @ gRam wR, g5 e
faer @ A &), a1 e ok fRfec & IR 9 &GO &1 I8 WRd WER
B REeRl § R WeR &1 dflcdc g w9fdu ¥g ot a9y SHenfd et
HRAM B, 3P IR H WeR & foar ox=1 IRy iR <o & 9t 75 SHonfaat
b IR # W fErR e =fkul

g, |aldl $hdedl 39 91d BI Bl Al ¥, 9Bl S SN 8. #9 ®El
fF ol 39 UBR & Hald dgd SO, AW o # W Twn, dwa H A J=1,
g3l H ed Al Sl SO |ES] b Al g, Sl faRiveR woigdl & forg sraH #
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B we G Fow)

g8l W DI SISl b1 Wed U qel w1 Wi s 9 @l ® fF SiEi-oist
W T YSR B & SRHEEQT §, qY A o v & g Axy e e gR
B b T WHR B, FAGd Bl fbdl T A b IR H Gredr 9y, dls

WIS HELE g9 Gy fh 99 " USY & SHoNadT HS BT AT, BUe

F SO HHST BT AfK, HERIE & SFOadT GHTST B ik, XToRmT AT

ORI & SEod A &1 Afed I q¥ STR - B Seld HS b1 fad, $9
T F fet S oW # e @Rar 2, @ S9d aR H W a2 =ifRvl sw
gd & I I8 WHR FHad AERe #xdl § RS9 I WeR @l HmiRe &
YR R AN F U Ig fawy emar g, R ¥ aRSienE, & ouw Smar g1
g o Rafy ¥ f5 =0 wRerR oo RmiRel o € 9 sreere WX WR Aord
gl W@ BM @ JA™ d g8 A TH W A TR OUSW A S g, SAe
Rafd & ar 4§ 9 Greqr gsal & R o |ard g9l a1 b1 2, g9y # el
TEAl § 6 U WAl W OB R eRAr ARyl oo wHa HH 8, W] # ArHN
S W 59 ad & fag Wt fEeT @k AEa § 6 98 S w7, I8 'R
R W F AT T SR TN SRl SOE WSl B Wed o H OB $iE
MRy el &1 B9 sHdl WHdH FRd §, W U 39 a1 b1 ¢ B oW F e S
ey € SH% wme ft 39 YR @ GEed oMt €1 .(WEa @t "l 3ol fieet
d ISP Bl Wed T8l gl B9 sEPl [RIg T8 PR w8, W @ glawredi Bl
| AT B, I9b NeIe AP w1 Wara omar 7, dl 39 9Ny uRRefEi & 9w
d A TSl gl

THE VICE-CHAIRMAN (SHRIMATI RENUKA CHOWDHURY): You, now,

please conclude Mr. Kulaste.
M B fiE gorw: R gAY Heledl, I8 dgd "ewqUl U © |

Suaurerer (et YopeT dtedl): REU, @gd WR e 39 "EqAqy AW W)
dledT dTed &, $9fIY Wi &MU dwelle HIIY| .. (Sdem)...

M o g go: @ S99 SEE d, Al 39 aR H PR UH A,
APRIAS Sdd & d g5 o & & wfew & gfe 4§ ok I d @ dreft
Sefodl & ddw H TP oresl U Bl Wedl 8, Il Aa¥ S Wedl g1 S
g9 dle & fag @y e, Sgd-9gd g=dis |

JuTETeT (3T YUt @er)): s ergar fGE ey Sft, difere
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sft oA fiEg HHAYH (SR u<w): Hergwr, amud {3l The Constitution
(Scheduled Tribes) Order (Amendment) Bill, 2013 w dra= &1 #iar & 7, s96

fae # omuer g=rare AT gl

SuATEe (3Tl YUt @erdl): omu wew H  difergm|

#ft oA R g FEEE, deyes gRed @1 $¥Y d9gd dfufed vy g,
39F fow # omuaml 9 w1 WM GRd U WET W Ul 9 Y@ B BIRTT
HEM, AfGT TRl IR I MMUG AMHA Al @1 Hidl fen € safv v 9 3B
al Ul A gfe TRl HElgwl, S fawe Bl Ry @)9 &1 Hex B, dgo |
el e WY SUl HeA &S PRl ©, ol BART ®eAl IE © b gH UsPes
gIEs & Bl Bl W Wl BH fove @l Ry wR @ €, fed 9SS A
Refqd 8, S goAfe Wed ¥, SUd IR ¥ g9 $d T2 UT el $l AR
3R BlE ® 1 SRRl B A Bl G, ISP @ W Sl UsHes glged b @nl
g, s Refy @ & 98 § omud wEm R aear g1 2001 &1 W99 g ®
f6 A TP BT AWEE YRS 65.38 WHE B, dfbd deges glwed SAd 47

WHE W WS X W &l 39 UBR P & Tles H oW 18 WA &1 dd &
feri® Tl B UgHeE @ TIEd YRl 54.16 wde ©, R 3476 we
USees oIS B BIA Bl TBIE el €1 39 yeR g@d 1940 wde &1 SwRw
g1 SUd AT dises Hiefddl Y€ @ PR '89 oW ar 2005-06 & W Rurd ¥,
Sad FgAR 1000 @rga @ F dY qeEa VRS 62 7, Wfed ds¥es cleed & 84
Tgedl B @gd 9 $ SRE g B G gl 39 yeR 1000 = F odiw 22 @
feodd 2 R Ud @ dw & diw 2,200 &1 THE Tl Sl dRE 9 e
qifefardl Ye S g, SEP! IEA VRS 22 B, i YsYes clged & 46 Tl w9
TAR 3FH 1000 & v 24 &1 I ¥ THSH Il SN IieNde g §, SHADI
T VRS 14 8, df$a Usgas gsed b1 26 gl WA 15 wiMdl dsges glsed
¥ BRI A ON @ gl deldd ¥l 9 UGR BW U8 S@d § & omurdl & 65 auf
JH B8 TE ded @ b BH Usyes BRed AR Usyes lwed & g feadl g
UG Igt 9gd del-ae! AN &, fPT eI W STAdI AR R B, IAD! T
BIgl M TEiR A7 oud WA Wl E-US[HT &b &3 H, SESIgHc & &l
|, TR F &lF H O dsyes gIzed B Bl dgd WRIE B S Ifll

S FHEE g, A oA g, S9el Ruld & odateyw 3 @ uw
'R 238 “In LWE areas, women are battered and raped by both the
Government and rebels.” It has been admitted in the Planning Commission
Report, III volume, page 238. “And there is no system of security and

redressal for the same. As tribal women move out of their households to find out
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B sraaR fag SRl

work as domestic workers, they are exploited in their workspace.” Jg BTeld 3fTST
IsYes s @ gl ¥E P ¢ B oM foe B Ry aR @ E1 U SRR @Rl
aIfey, <fbT SHd AN, SHANHG Wed & R W 3 ¥ Bl WHR Dl TR
fFar e =1y ok S9 feem # 9] d9 SoM ARyl WEIdl, Ud AR Ifdel
# oue AHT @A ARl s 9w H 149 Jwped € O ¥ 4 dsdes gimsd &
g, 108 ufewaa Awedl & W 4 2 Ysyes TEsw & & 477 wEe Al g,
o @ 13 deges glged $ € R 590 SrREed €, o A w7 dsges
oleed & &1 gAY WRT oMUY gg e § 6 ou vl iR el @ SHd Ue
WA B PR T PR ERIAA UR UG AR BT BAaIT A 8l, SHD HUX
TP JSHY AEH B SRA 87 BH URC @R H Y, J8l W Usges FIged ATl
P ST H fRepa 7w, § 99 Sifl & A W Bl oGl g, dfed wHI Bl
FH Tl B S ¥ U, g8 dsges giRed AW OIEAT ¥ ST @W & faw wiee
T %, 9Ie fov uodwm W€ & S U™ e & fow @i Aew TE ' e
F WY W FEER 9@ g2 I wEl 6 ad 2004 ¥ ue e o off, ford
anthropologists = I8 R&ds e f& WPpfa @& U &=1 & A7 Jsges RS

P as it is @I TgAT T
Iuareer (3Tt YT @) AEgE S, @i deas B |

M saar fig g few, § das X el gl OH oonll v fe d
FEIS HX gM| T PEl & Anthropologists H1 Ig RwIRe & & deyes
TIES Bl A RGA, GBI Bl Wede BRA b [ ) w1 H A wRar g fF
s Rue & Ry fear WU ok S9¢ fau o ]IS, @Usl, 7aF, Uen-fws, daw!
sau gl o il Bl ' dsges gisd @l fove # g[S @R %@ €, g9d
R H 9 o¥E efla ® fe

Suareer (sfelt Yot @) O9F g eImYd S| s9d e W@, Nothing

will go on record after this.
#ft sEaR fiE AR d P e § dRgs aR BT gL

THE VICE-CHAIRMAN (SHRIMATI RENUKA CHOWDHURY): Nothing is

going on record. Now, Shri P. Rajeeve.

M IR e FaaIgH:-

* Not recorded.
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THE VICE-CHAIRMAN (SHRIMATI RENUKA CHOWDHURY): Now, Shri P.
Rajeeve. You have to be very brief. There are more than ten speakers still, and the

Chairman has said only half-an-hour.

SHRI P. RAJEEVE (Kerala): Madam, this is one of the rarest occasions for us
to support a Bill moved by the Government. I would like to congratulate the hon.
Minister, Shri V. Kishore Chandra Deo, for bringing in this Bill, which the
Government of Kerala had failed to do so. The hon. Minister has done a very good
home-work, and he went through all files. Madam, our Member of Parliament from
Kasargod, in the Lok Sabha, Shri P. Karunakaran, has been raising this issue since
2002. The hon. Minister had sat with him, and taken so much initiative. So, I would

like to congratulate him.

Madam, while incorporating the deserving communities to SC and ST
category, we should look into the plight and status of the SC and ST communities in
our country. Our distinguished Member, Shri Karimpuri, mentioned about the status
of STs in Andaman and Nicobar. Madam, Kerala is the most developed State in our
country. In Social Human Index, Kerala is always compared with the developed
nations and the socialist countries. But, in the last one year, around 60 tribal
children died in Attappady in Palakkad District. Madam, 60 tribal children died due
to malnutrition! This is a very pitiable condition in Kerala. The Kerala Government
has failed to protect the interests of the Scheduled Tribes in the State. I hope the
Minister would intervene. He has taken some steps to resolve that problem. I
request the hon. Minister to visit Attappady. The hon. Minister of Rural
Development, Shri Jairam Ramesh, is here. He is well-aware of that issue also. But

nothing has been done, after your declarations.

THE MINISTER OF RURAL DEVELOPMENT (SHRI JAIRAM RAMESH): He

is not factually right.

SHRI P. RAJEEVE: Madam, nothing has happened. After the hon. Minister’s
visit and declaration, the situation is the same. The children are dying due to

malnutrition. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRIMATI RENUKA CHOWDHURY): Please,

please. ...(Interruptions)... You can’t shout across like this.
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SHRI P. RAJEEVE: Madam, the Chief Minister stated that because of
alcoholic consumption of the tribal women these all malnutrition things are

happening. This is a very shameful statement by the Chief Minister of Kerala.

Madam, there are several communities which are deserving to get the status
of Scheduled Tribe. But this is a very complex process for getting the status.
Actually, the Marathi community in Kasargod, Hosdurg, were enjoying this status
from 1952 up to 2002. Thereafter, without any proper study and analysis, they were
deprived and denied this status. Actually, this is a rectification legislation to restore
the status which was enjoyed by this Marathi community. Madam, there is a Korwa
community in Chhattisgarh. They are getting the ST status. In some States, it is
Korba community, in Kerala it is only SC. In Kudumbi, Kerala, they are not enjoying
any SC or ST status. But in Goa they have ST status. In Maharashtra, they have ST
status. There are several differences for the same community depending upon other
factors. Sir, I request the Minister to do a very comprehensive scientific study.
While giving reply in Lok Sabha, the Minister himself has stated that the Ministry is
not aware of the names of the communities which are actually getting the right of SC
and ST status. So, I request the Minister to intervene in this matter and give the
status to the deserving communities the status of SC and ST. At the same, there are

serious issues of land problem. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRIMATI RENUKA CHOWDHURY): Please
conclude. You have to conclude, Mr. Rajeeve. ...(Interruptions)... 1 will not allow

anything to go on record.

SHRI P. RAJEEVE: He should take all these issues positively and once again

I would like to congratulate him for moving this Bill. Thank you, Madam.

SHRI K. R. ARJUNAN (Tamil Nadu): Madam Vice-Chairman, before beginning
my maiden speech, I first of all thank our beloved leader Dr. Puratchi Thalaivi Amma,

hon. Chief Minister of Tamil Nadu who made me a Member of this House.

I Thank you, hon. Madam, for providing me this opportunity to speak on the
Constitution (Scheduled Tribes) Order (Amendment) Bill, 2013 brought to this
House to modify the list of Scheduled Tribes in the States of Kerala and
Chhattisgarh.
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While participating in the discussion I first of all welcome this Bill which is

brought to this House for inclusion of communities in the list of Scheduled Tribes.

With extreme gratitude to our beloved hon. Chief Minister of Tamil Nadu,
Puratchi Thalavi Amma, I request the indulgence of the Chair to allow me in my
maiden speech to highlight a few issues of the hill district of the Nilgiris before
speaking on the Bill.

I wish to bring to the attention of the House the long pending demand of the
Badaga community of Nilgiris district in the State of Tamil Nadu for their inclusion in

the Scheduled Tribes list thereby restoring their ancient Tribal status.

The Nilgiris is a tribal heritage district of the tribes namely Badagas, Thodas,

Kotas, Kurumbas, Irulas, Paniyas and Kattu Nayakars.

The Madras Census of 1901 says that the Badaga Community in the Nilgiris

district of Tamil Nadu is a tribe.

The 1911 census indicates that Badagas are Hindu animists speaking a tribal

mother tongue which is called as “ Badugu”

The 1931 census speaks that the Badagas are primitive and important tribe of

the Nilgiris.

The Constitution (Scheduled Tribe) Order, 1950 had its norms for inclusion
of the Tribal Badagas in the list of Scheduled Tribes. But unfortunately it was not

taken.

The First Backward Class Commission Report of 1955 recommended that
the Badagas should be treated as Scheduled Tribes. It was also not accepted. In

both cases the reasons are unknown.

On 5.9.2003 hon. Chief Minister of Tamil Nadu Dr. Puratchi Thalaivi Amma
had strongly recommended to the relevant authorities of Central Government with a
detailed analysis of various attributes contained in Clause 2 of Article 342 of the
Indian Constitution regarding Badaga Community such as primitive tribes,
distinctive culture, shyness of conduct with the public at large, geographical
isolation and social and economic backwardness to declare them as a Scheduled

Tribe.
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THE VICE-CHAIRMAN (SHRIMATI RENUKA CHOWDHURY): Arjunaji,
please try to conclude now. I know it is your maiden speech. But this format does
not really allow us to indulge. ...(Interruptions).. Then all of you have to give your

time to him. ...(Interruptions)..

DR. V. MAITREYAN (Tamil Nadu): It is his maiden speech. Please don’t

interrupt like this. ...(Interruptions)..

THE VICE-CHAIRMAN (SHRIMATI RENUKA CHOWDHURY): Dr. Maitreyan,
let me say what I have to say. ...(Interruptions).. Please wait. I am saying if all of
you agree, since it is Mr. Arjunan’s maiden speech, then someone else should give

up his time to facilitate him.
DR. V. MAITREYAN: He is taking only five minutes. ...(Interruptions)..

THE VICE-CHAIRMAN (SHRIMATI RENUKA CHOWDHURY): Dr. Maitreyan,

you are wasting his time. ...(Interruptions)...

SHRI K. R. ARJUNAN: In this regard, on 28.07.2011, Hon. Amma had again
sent a letter to the hon. Prime Minister of India stating that the request of the
Badaga Commuity, of the Nilgiris District of Tamil Nadu, to include them in the list of

Scheduled Tribes has been pending for a long time.

So , I request the Hon. Minister of Tribal Affairs to take up the matter of
restoring the tribal status to the Badaga community by including them in the list of

Scheduled Tribes as early as possible.

Our hon. Chief Minister of Tamil Nadu wrote a letter to the hon. Prime
Minister regarding a long-pending issue relating to a nomadic tribal group, found in
Tamil Nadu, known as Narikoravan or Narikoravar or Kuruvikkaran or Kuruvikkarar
community, which has been representing to the Government for inclusion in the list

of Scheduled Tribes in Tamil Nadu.

Based on the recommendations of the State Government , the Government of
India, Ministry of Tribal Affairs, informed that the Registrar General of India and the
National Commission of Scheduled Tribes, New Delhi, have also agreed to the
proposal for inclusion of ‘Narikoravan grouped with Kuruvikkaran’ in the list of the
Scheduled Tribes of Tamil Nadu, and the Ministry is in the process of preparing a

draft Cabinet note for inclusion of Narikoravan group, with Kuruvikkaran, in the list
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of Scheduled Tribes of Tamil Nadu. As demanded by our hon. Chief Minister of
Tamil Nadu Dr. Puratchi Thalaivi Amma, I urge upon the Central Government to bring

necessary legislation in this regard, in the current session of Parliament itself.
Thank you, Madam.

THE VICE-CHAIRMAN (SHRIMATI RENUKA CHOWDHURY): Thank you.
Now, Shri Thangavelu.

DR. V. MAITREYAN: He has taken just five minutes. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRIMATI RENUKA CHOWDHURY): Dr. Maitreyan,

would you like to come and sit here? ...(Interruptions)...

DR. V. MAITREYAN: I don’t have any problem. But you can’t interrupt a

maiden speech like this. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRIMATI RENUKA CHOWDHURY): Dr. Maitreyan,
I don’t think you can address the Chair like this. ...(Interruptions)...

DR. V. MAITREYAN: I expect some decency from the Chair too.

...(Interruptions)...

THE VICE-CHAIRMAN (SHRIMATT RENUKA CHOWDHURY): Please don’t

argue. ...(Interruptions)...
DR. V. MAITREYAN: Should a maiden speech be...(Interruptions)...

THE VICE-CHAIRMAN (SHRIMATI RENUKA CHOWDHURY): No. There
cannot be a maiden speech in this format. ...(Interruptions)... The maiden speech was
being read. ...(Interruptions)... Please don’t argue. ...(Interruptions)... Shri

Thangavelu. ...(Interruptions)...
DR. V. MAITREYAN: Many Members read their speeches. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRIMATIT RENUKA CHOWDHURY): Do not take
the time of another Member. I have already called him. ...(Interruptions)... Mr.

Thangavelu, please be brief. ...(Interruptions)...

SHRI S. THANGAVELU (Tamil Nadu): Madam Vice-Chairperson, the welfare of
the people is the paramount consideration of the Government. By including these
groups in the Scheduled Tribe List, the Government has taken care of their long-

pending demand.
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Madam, I have a request to make. The Kuruvikaran or the Narikuravara
community has been demanding for ST status for a long time. Our beloved leader,
Dr. Kalaignar, has written to the hon. Prime Minister of India to accord the ST status
to the Narikuravara community. In this connection, I would like to share an important
information with this House. Our beloved leader, Dr. Kalaignar, started the Tamil
Nadu Narikuravar Welfare Board on 27th May, 2008, with a membership of 9,762
families. And, 3,593 families were paid assistance to the tune of Rs. 1,97,11,000 in
order to uplift the poor families. They are nomadic tribe. They are socially and
economically backward. The Lokur Committee and the Joint Committee of Parliament
had also recommended inclusion of Narikoravan or Kuruvikkaran in the Scheduled
Tribes list of Tamil Nadu. I request the hon. Minister to kindly look into this issue
and include the Narikoravan or Kuruvikkaran community in the list of Scheduled
Tribes. The hon. Minister is also requested to include the Padukas, Kattu Naicker

and Irula communities in this list.
With these words, I support the Bill.

SHRI SHASHI BHUSAN BEHERA (Odisha): Madam, I would like to suggest
only one or two things to the hon. Minister. I have nothing to say about Kerala and
Chhatisgarh. They are good insertions. But, Mr. Minister, do you know that the ST
population of Odisha is more than 22 per cent? It is very much adjacent to Andhra
Pradesh and, Sir, you know a lot about Odisha’s tribal people. They are like some
other tribal communities. There are very much known communities like ‘Saar and
Sabar.” These cases have come to the Centre so many times. I think they are
fulfilling all other criteria—‘Saar and Sabar’. These are all phonetic differences. So,
some spelling difference is there. Sir, because of all these things, these communities
are suffering a lot. Neither are they considered as the Scheduled Tribe nor are they
treated as the General community. So, after 66 years of Independence, the genuine
Scheduled Tribe people are not getting the benefit of reservation. So, I hope that
alongwith ‘Saar and Sabar’, all other recommendations from Odisha and other States
will be taken into consideration. These things should not be pending for long time.

Thank you very much.

SHRI BIRENDRA PRASAD BAISHYA (Assam): Madam Vice-Chairperson, I
rise here to support the Bill. After supporting the Bill, I would like to draw the
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attention of the hon. Minister to the present situation in Assam. The six
communities of Assam, namely, Koch Rajbanshi, Tai Ahom, Moran, Matak, Chutia
and Tea Tribes are fighting to get the ST status for their own communities. Madam,
at present, there is a series of agitation going on in Assam. All those communities
are also fighting together to get justice from the Central Government. In this regard,
I would like to mention here that out of these six communities, some communities
already enjoy the ST status in other parts of the country. My friend from Jharkhand
has very rightly said about the tea tribe community of Assam. By name, they are tea
tribals, but they have not got the tribal status till today. In the year 1996, tribal
status was given to the Koch Rajbanshi community of Assam. They enjoyed the
status of ST from 1996 to 1997. Now, the Director-General of Registration has
declined to recommend their request for the ST status. This is the double standard
of the Government. I would like to draw the attention of the hon. Minister to this.
Now, the Director-General has declined to give the status of ST to Koch Rajbanshi
community. But in 1996, Scheduled Tribe status was given to the Koch Rajbanshi
community of Assam. I don’t understand this. Now the Government is saying that
they have no qualities to get the ST status. If they do not have any such quality,

how come the Central Government gave them the ST status in the year 19967

THE VICE-CHAIRMAN (SHRIMATI RENUKA CHOWDHURY): Mr. Baishya,

please try to conclude.

SHRI BIRENDRA PRASAD BAISHYA: Yes, Madam, I am going to conclude.
I would like to make one more point. So, Sir, try to understand the situation of
Assam. These communities, Koch Rajbanshi, Tai Ahom, Moran, Matak and Chutia
are still agitating in Assam to get the ST status. I would like to request the hon.
Minister to kindly lay special emphasis on these issues. Assam is burning. These
communities are fighting in the streets, Sir. The situation is, still under control. So, it
is the call of the hour to give them the ST status. Otherwise, if the situation would
go out of control, then, nobody, but only the Central Government will be totally

responsible for that situation.

So, I appeal the hon. Minister to consider the demand of these six

communities of Assam to give them the ST status.

THE VICE-CHAIRMAN (SHRIMATI RENUKA CHOWDHURY): Please
conclude, Mr. Baishya.
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SHRI BIRENDRA PRASAD BAISHYA: I am concluding, Madam. Give me just
one minute. I again remind you that Koch Rajbanshi community was given the ST
status by the Central Government in the year 1996 and the same Government is now
declining to give them the ST status by saying that they have no qualities of tribals.
If they have no qualities of tribals, why did the Government declare them the ST

earlier?

So, I request the hon. Minister to kindly consider the request of the six

communities of Assam and give them the ST status immediately. Thank you.

THE VICE-CHAIRMAN (SHRIMATI RENUKA CHOWDHURY): Mr. V.P. Singh
Badnore. You have to be brief. Kindly keep that in mind.

SHRI V.P. SINGH BADNORE (Rajasthan): Madam, I will take only five

minutes.

Madam, I rise to support The Constitution (Scheduled Tribes) Order
(Amendment) Bill, 2013. At the outset, I feel it my duty to pay homage to Dr.
Babasaheb Ambedkar and the founding fathers for putting the reservation in place
in those days for the SC and ST in our Constitution. This, I feel, was such an
important legislation of that time that it has given this India story, the growth India

story, a real impetus.

Madam, having said all this, I will come to the specifics. We have had this
reservation for the Scheduled Tribes — because I am only talking about the
Scheduled Tribes now—for the last fifty-five years. Have you done any study,
review, or, are you considering a review because the norms, the conditions of those
times have changed now? There are tribes which have really developed — socially,
economically and education-wise. So, are you ready to exclude some and include
some because after fifty years, you are including some? In those days, were these
tribes okay? Were they in a condition that they were not needed to be put into this
Scheduled Tribe category? And, now, you are doing it after fifty years. So, that

means, they have lost out these fifty years. Are you ready to do that?

There are two types of job conditions or categories. One is the Central, the
other is the State; and if you look into it, there are tribes which have been cornering
these Central and State jobs. I am happy that they have been doing it because they

have now, education-wise and otherwise, come to that status. But are you ready to
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see that those tribes are taking the jobs of the other tribes who have not come into
the jobs? Those are being discriminated, and that is the reason that some have
really travelled in the development side, in the growth story. They have done well;
and I congratulate them. But what about the ones which are missing out on the
jobs? Will it take another 200 years for those other tribes to come up? And when will
they come up? If these people are not excluded, are you ready to consider this?
This is something very, very important. Are you ready to have a Review Commission
of some kind? Otherwise, this reservation will go on and on. I am happy to say that
this reservation has benefited millions and millions. It is a good thing, but there are
millions who have not benefited. When will they be benefited? Are you ready to put

something like that into this Review Commission?
Let me also say that in Rajasthan...

THE VICE-CHAIRMAN (SHRIMATI RENUKA CHOWDHURY): Please

conclude, Mr. Badnore.

SHRI V.P. SINGH BADNORE: Madam, I now come to Rajasthan, because
recommendations have to come from the State. Is it a fact, Mr. Minster, that in 1997,
the State had recommended that the Gujjars should come into this category of
tribals, that they should be included in this category? Is it a fact, and if it was, why
were they not included? Can you give us the whole story on this? We have had a
lot of rivalry, acrimony and things like that in Rajasthan. Now, if the recommendation
had come to you, why was this recommendation not taken care of, like you have
done it for these two-three tribes? Were the Gujjars in that list? Shouldn’t it have

been done? Why was it not done? This is another specific question that I have.

I also congratulate the Minister for moving the Bill on the rights of forest
dwellers. This was the biggest piece of legislation that the Minister had done. I am
told that the Minister is a ‘raja’ and still a tribal, and he thought about this. But
have those people got the pattas? Have they got land in their names? Or, is it just
in name? Have they really benefited from this Bill on forest dwellers that you had

moved?

THE VICE-CHAIRMAN (SHRIMATI RENUKA CHOWDHURY): Mr. Badnore,
you will have to conclude, please. We have a timeconstraint. Please appreciate that.

...(Interruptions)...
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SHRI V.P. SINGH BADNORE: Madam, I come to the last issue. Have these
pattas been given? We have had this Bill for the last two years. What is the status?
How are you going to give the pattas and will these tribes really benefit? These
were uneducated people; they did not know what a patta is, what registration is, etc.
So, will they get it? How many have got it? How many are going to get it? These

are some of my questions. Thank you.
[MR. DEPUTY CHAIRMAN in the Chair].
MR. DEPUTY CHAIRMAN: I think, it was only for half-an-hour.

SHRI DEVENDER GOUD T. (Andhra Pradesh): Sir, I would take just half a

minute.

MR. DEPUTY CHAIRMAN: I would allow you if you adhere to that. All right.

I can give you one minute; just one minute.

SHRI SATYAVRAT CHATURVEDI (Madhya Pradesh): Sir, please allow Dr.
Sadho to speak too, as she is the only lady Member to speak and the only one from

the Congress Party.

MR. DEPUTY CHAIRMAN: Okay. Just one minute. Now, Mr. Devender Goud.

Don’t make any introductions; just make points.

SHRI DEVENDER GOUD T.: Sir, I put just one question. The Government of
Andhra Pradesh had recommended the inclusion of many communities to the
Government of India. Of course, he belongs to my State also. The inclusion of how
many communities is pending with the Government of India? The State Assembly
had unanimously passed a Resolution. I was a Member in the State Assembly three
times. What is the status of the recommendation for inclusion of the Boya
community, the Vaddera community, fishermen and washermen, etc.? We support the
Bill, but I would like to know from the Minister, how many of them are pending with

the Government of India.
MR. DEPUTY CHAIRMAN: Now, Shri D. Raja. Just put questions.

SHRI RAVI SHANKAR PRASAD (Bihar): Sir, please allow Mr. Dharmendra

Pradhan to speak too.

MR. DEPUTY CHAIRMAN: Okay. Now I have to obey your orders!
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..(Interruptions)...
SHRI D. RAJA (Tamil Nadu): Sir, am I allowed to speak?

MR. DEPUTY CHAIRMAN: Yes, why not? I have already called your name.

No introduction; just ask the question.
SHRI D. RAJA: Sir, at the outset, I support this Bill.

MR. DEPUTY CHAIRMAN: Very good. Then you can conclude; that is all!

...(Interruptions)...

SHRI D. RAJA: Secondly, thanks to Dr. Ambedkar, certain castes, which were
socially oppressed and treated as untouchables, and certain tribes, are being
brought under the Scheduled list. Sir, in Tamil Nadu, there are some communities.
My esteemed colleagues, who spoke before me, referred to some communities, some
tribes — the Nari Kuravas. And, I do not think there is any difficulty in including
Narikuravar under the Scheduled Tribe List. But, there is one tribe that is called
Malayali. It is the name of a tribe. They live in ten districts. They live in Dharmapuri,
Vellore, Pudukottai, Salem, Namakkal, Cuddalore, Tiruchirapalli, Karur and Perambalur
districts. They also live in Erode district. Among 36 tribes, they are the biggest and
they are called Malayali, but when the Tamil Nadu Government sent the
recommendation to the Centre, somehow, the Malayali became Malayali Gond. Some
error took place. I am asking the Minister to take note of this and do some
correction so that Malayali tribe gets its due place. (7ime bell) This is what I want

that the Minister to explain.

MR. DEPUTY CHAIRMAN: Now, Shri Bandyopadhyay. Take only one

minute.

SHRI D. BANDYOPADHYAY (West Bengal): Sir, I rise to support the Bill. I
have one suggestion to make to the hon. Minister. Whenever such questions come,
we support. But, why does the Government of India not have a thorough
anthropological survey to identify as to which tribes are still left out and then take

a long-term action for their reservation and upliftment?

SHRI DHARMENDRA PRADHAN (Bihar): Sir, I am grateful to you. ¥¥, #
AUH HEH W AFAE A ST W U Uwd gedl aedl § SR G gema W
areal g1 H 39 fd A e omvedc off @ g1 oI wReR T 1981, 1985 sk
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2009 # gg AR1 B greed foe d W BRA P OSGINET BReb e ARNBR DI
IS & 9 I S¥E A TH HREl, YE ORI F AW H, S AEEE #5 oS F
T e @ war e, wmfa e @1 o8 e arR d R g 9 i oy 'l
S Qoo @Y I ¥, UFH grammatical error 89 & FHRU IS g T oSNfEEm @
TH FRFE & fau gema omar B, el omerdl oW uie a2l gE AR &
fog @gt et # Sudda 8 S 2, 9@ f& 9% Sudha BN ARUI TH ¥ WM W
€ BF & BRU g8l $ ofedrl @R g €1 W@ g8 dedleeR P UM
dfefppe & fau s 2, S @1 9g @ Afcfrde & fov @ 2, 99 a9 @
fog s 2, @ SEer gfow T8 el wm @t o'd)..

MR. DEPUTY CHAIRMAN: I thought that you have already spoken.

sft efig g WX, X7 sMvsHe IEl ¥ fF oNfeem WReR & Tribal Advisory
Council ¥ 2010 # S Jgsma A1 2, S9S 9 [ # wnfya fear <ol

R, H demureard St & gwma W wewd gl o & f&qi # Director General
(Registration) @1 @AiRTT fiv fAfrs @ oiiRET # efavafimm =1 @ €

..(STTEIT)....
MR. DEPUTY CHAIRMAN: No more. Yes.

M efig g WX, g ST Uh 99 dF dY fb once for all & fou e
3BT B a1 AR S left out tribes ¥, SH@l W wifte fewm Swl omue WS
g @1 Hiel faa, g@d fau § emuel gware odr g1 g=de |

MR. DEPUTY CHAIRMAN: Now, Dr. Vijaylaxmi Sadho. She is the last

speaker. Take only one minute.

sft focraeredt wely (Few UQE): AN SUMWURT AEIGY, 99T AEd ESH} o
[t Sferdl, v emi ok @t anf @1 wEifed @Rd gy S Afqw @1 o foe,
S A7 &9 SR AR FRA €, Albd AHI-IHI W OISA A JUH W@ AT v
P PRU g8l B PV ANGAl B Fsed H AR g fa H wEIEd dRA Bl
RN Bk bs AR & U Woll| § Iud HegH 9 A H#H St ag de
IEh g f& @ Sl U B € S e wU 9§ 9gd PSR Bl ©, olfdd
I TER Al B AT SER ATl B, IMIGE gfe ¥ IT@I 89 g8l K g1 H %
TE el drEdl g f& P ofwl, S e wu @ §gd WGk Bkt €, gfe
IT6 IR H B T dieal, safay 9 e ff s d wifla 9@ 81 oo £
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I F SfAa W d R 5w # gimad Bk € SR fefl s A ofidRR et 2
T't 9% 5 5l Ivg & siey W 9 fRRh e d grsed g € &R fosft Rt #
AR B 1 W SN HY USW $ R UP HMIR' FHHYHICl T, S I B
| 3R faadl 8 dfed 98 i wu A wed WRT dHeiR eegel g1 #
AT #EA S @ & 59 IR Seia B @redl g fb 9 AFeRT eRgel @l
W 3O BE T BE WA PR (T B OES)

iy sSuaunfe: S §, g=gae |

ST, oot @l Ay Sy @ElGyd, gAR I8l e HEdlE HRIICl
g, fo9 worRe H enfie fdar T €1 Ay uyew & sfeR Ml ¥ @gd g9l d|re d
2 3R s wu ¥ dgd dHSIR Bl (W9F @ € Helgyw, § ue dbs il o
vl oot €, S wieEiRmell sga wgim gkt € ek wud ueRk W W 9gd Wi
Bt € 9 O 39 gRAd JOpaR & WR dffhew o okt ¥, WfdT S FEeiR
St €, STB SSl BH UM SF Pl MGGl ®, Igl AT fEeT g1 e g9
g e, gud fay ewgars |

MR. DEPUTY CHAIRMAN: Thank you. Now, Mr. Minister. ..(Interruptions)..

Okay. Please put only one question.

SHRI A.V. SWAMY (Odisha): Sir, I just want to warn the Ministry regarding
one aspect. Sir, yesterday, we passed the Land Acquisition Bill which also speaks
about acquisition of land for public purpose. Whatever you are going to do, 80 per
cent of the mineral resources are in the scheduled areas, and, therefore, maximum
amount of displacement is amongst the tribal. Sir, I have worked with the tribal all
the sixty years, and, therefore, I want to warn the Ministry on certain basic issues.

(Time-bell rings)

MR. DEPUTY CHAIRMAN: Now, hon. Minister. That is all. You have made

your point. ..(Interruptions).. No, no. It is not going on record. ..(Interruptions)..
SHRI A.V. SWAMY: *

MR. DEPUTY CHAIRMAN: No, no. Like that, I cannot go on. He just now
asked. He could have given his name earlier. I allowed him. Now, Mr. Minister.

..(Interruptions)..

SHRI JAIRAM RAMESH: Sir, he has worked for 60 years in this field. Please

allow him for two minutes. ..(Interruptions)..

*Not recorded
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MR. DEPUTY CHAIRMAN: That is correct but I have to run the
House..(Interruptions).. No, this way, I cannot. ..(Interruptions).. No, you cannot
interfere like that. ..(Interruptions).. 1 have to run the House. What is this?
..(Interruptions).. If every Member is asking for a discussion like

this...(Interruptions).. 1 allowed him; even this is wrong. ..(Interruptions)..
SHRI A.V. SWAMY: Sir, I am appealing to you because...

DR. V. MAITREYAN : Sir, I humbly submit that originally, the Business
Advisory Committee agreed for one hour. For just rushing the Bill, you should not*

like this. ..(Interruptions)..
MR. DEPUTY CHAIRMAN: * is expunged. ..(Interruptions).. No, no.

DR. V. MAITREYAN: Sir, you expunge all my words but allow him to speak.

..(Interruptions)...

SHRI RAJIV PRATAP RUDY (Bihar): Sir, generally, you are very cool and
calm. ..(Interruptions).. Just a second, Sir. ..(Interruptions).. He is a senior Minister,

but the way you *

MR. DEPUTY CHAIRMAN: I did not * him..(Interruptions).. No, no. That is
expunged. He is doing that. ..(Interruptions).. No, no. Anyhow, it is a lighter
moment. See, what Mr. Rudy said is expunged. What he said, he did, not I.
..(Interruptions).. Okay, please. ..(Interruptions).. See, 1 have to make it clear. Now,
there is a problem. The House decided for half-an-hour. It is one hour. He should
have given his name earlier. ..(Interruptions).. After 1 called the Minister, he stood
up. Even then, I allowed him to put a question. ..(Interruptions).. So, he should also

know. ..(Interruptions).. Okay. Ask a question. ..(Interruptions)..

SHRI A.V. SWAMY: Sir, my submission is that the Land Acquisition Bill,
which has been passed, will have serious impact on Odisha. Sir, 80 per cent of the
mineral resources are occupied in the tribal areas only, and, therefore, we must take
a cue for future. Secondly, out of 62 ethnic groups, which we have in the entire
Odisha, T worked in an area where most of the people are residing. What are the
problems now? They have a different culture. For instance, Juangs. Even our Land

Rights Bill which is a revolutionary Bill...

* Not recorded.

* Expugned as ordered by the Chair.
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MR. DEPUTY CHAIRMAN: Okay.
SHRI A.V. SWAMY: Sir, please see this.

MR. DEPUTY CHAIRMAN: You did not give your name earlier. No, I cannot
allow that. Please sit down. ..(Interruptions).. You could have given your name
earlier. After one dozen Members have spoken, you gave your name and you want
to take more time than anybody else. There is no special consideration for anybody.
..(Interruptions).. You could have given the name early. You gave your name after
one dozen people had spoken and you want to speak more than others. No, it is not
possible. Sit down. ..(Interruptions).. No, no, the House will have to run on certain

norms.
SHRI A.V. SWAMY: I am not arguing with you. ..(Interruptions)..

MR. DEPUTY CHAIRMAN: No, no, I respect you very much, but I cannot

violate the norms like this.
SHRI A.V. SWAMY: No, Sir, I am not arguing.

MR. DEPUTY CHAIRMAN: I allowed others one minute, one minute, one

minute. But you are not seeing that.

SHRI A.V. SWAMY: I am not arguing like other people with you. I have been
very obedient. I have been getting worried also when people started arguing with
the Chair. I lifted my hand as soon as the discussion started. And, there was a
proposal also whether it will be held today or tomorrow. ..(Interruptions).. Please

listen to me. I will make just one or two submissions. ..(Interruptions)..

st A @ (f'erR): W), (STTET)

MR. DEPUTY CHAIRMAN: No, no, Tyagiji, I am not allowing you.

..(Interruptions).. I am not allowing you.
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MR. DEPUTY CHAIRMAN: Why do you say this now? When the House
decided for half-an-hour, then you should have said it, Tyagiji. Why do you say it
now? This is not a market place to change the decision always. I am sorry. I stood
up and said ‘half-an-hour, whether the House agrees’. You agreed. Then only we

started.
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MR. DEPUTY CHAIRMAN: No, I am not allowing. ..(Interruptions).. I am not
allowing. ..(Interruptions).. I am not allowing anybody. ..(Interruptions).. You please

complete, Mr. Swamy. If you want, you finish. ..(Interruptions)..
SHRI A.V. SWAMY: Thank you very much, Sir. I am grateful. ..(Interruptions)..

DR. NAJMA A. HEPTULLA (MADHYA PRADESH): Sir, he could have

completed within the time in which we are taking..(Interruptions)..

MR. DEPUTY CHAIRMAN: I agree. ..(Interruptions).. 1 have allowed him.

..(Interruptions)..

DR. NAJMA A. HEPTULLA: He is one of those who are concerned with that.

..(Interruptions)..

MR. DEPUTY CHAIRMAN: But, he should also have given the name in

advance. He should also know that. Now please, if you want, you finish.

SHRI A.V. SWAMY: Number one is, I have told about the danger of
displacement of the tribals. Today, out of the six crores, 40 to 60 per cent people
who have been displaced across the country are tribals. Therefore, Odisha will be
the worst sufferer if Jairam Rameshji is not kind to see that some sort of
amendments are made which we would suggest. Number two, Sir, across the border
— we are bordering Chhattisgarh, Andhra Pradesh and also other States — some
tribes, particularly Paharias in Nuapada district, live both in Nuapada and
Chhattisgarh. Here, they are called Paharias whereas across the border they are
called Kamars. (Time-bell rings) They are only single tribals. (Time-bell rings) But,

here they are listed as OBCs whereas they ..(Interruptions)..
MR. DEPUTY CHAIRMAN: Okay, now please conclude.
SHRI A.V. SWAMY: Just one minute, Sir.
MR. DEPUTY CHAIRMAN: It is not possible. What is this?
SHRI A.V. SWAMY: Sir, because of the Forest Rights Act, I wanted...

MR. DEPUTY CHAIRMAN: No, no, you can use another opportunity.

..(Interruptions)..
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SHRI A.V. SWAMY: The impact it will have on the tribals ..(Interruptions)..
MR. DEPUTY CHAIRMAN: No, no, it has nothing to do with this Bill.
SHRI A.V. SWAMY: Just one minute, Sir.
MR. DEPUTY CHAIRMAN: No, no.

Y W9 AT Ig fopye Y €S b1 o1, 3 Uh HS A SW Bl AT
s 9T U wodc ©

MR. DEPUTY CHAIRMAN: That is what I am saying. ..(Interruptions)..

sft TReT {aTe: USH e Bl Hel YH BT Qg (STATET)

MR. DEPUTY CHAIRMAN: You stop. ..(Interruptions).. Please, Swamyji
..(Interruptions).. Nareshji ..(Interruptions).. You are a very senior person. You
understand everything. You have seen I have allowed others who had given the
name early only one minute. I allowed you also for only one minute, and you have
now taken five minutes. ..(Interruptions).. No more time will be given. Sit down.

..(Interruptions)..
SHRI A.V. SWAMY:*

MR. DEPUTY CHAIRMAN: No, please. Nothing will go on record. I have to

run the House. Yes, Mr. Minister. ..(Interruptions)..
SHRI A.V. SWAMY: *

MR. DEPUTY CHAIRMAN: No, no, that is not going on the record.

..(Interruptions).. 1 have to run the House. ..(Interruptions)..
SHRI A.V. SWAMY: *

MR. DEPUTY CHAIRMAN: It is not going on the record. ..(Interruptions).. 1

can’t run the House like this. I am sorry. Now, Mr. Minister, please.

SHRI V. KISHORE CHANDRA DEO:Mr. Deputy Chairman, Sir, I would like to
thank Members from all sides of the House, who participated in this discussion. I
thank them all for the various suggestions that they have made. But first I would
like to mention certain basic aspects concerning certain common points that were

raised by many hon. Members.

* Not recorded.
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Mr. Deputy Chairman, Sir, first of all, I think all Members are aware of
the fact that each State has its own list as far as Scheduled Tribes are concerned.
Every State has its own list. This is a federal subject. Only after a State Government
sends its proposals, I can take up the matter further. Many hon. Members have
raised this question about the same community being categorised in different
manner in different States. It is true that there are certain communities which are
treated as Scheduled Tribes in one State, Scheduled Castes in another State and
Backward Class in another State. I would also like to inform the hon. Members that
there are certain States wherein in one State itself, a community is Scheduled Tribe
in two districts and not in other districts. These are the facts, and this is the reality.
When States have this prerogative to put a community in a particular list, I don’t
think it will be proper for the Central Government to intervene or to form a
Commission or to have a roving survey by employing anthropologists and to have a
common list for the entire country. In fact, once it comes to us, there is a certain
procedure that is followed. First it has to be sent to the Registrar General of India.
Once the Registrar General of India clears it, then it goes to the National
Commission for the Scheduled Tribes. After that it comes to me. Finally, I take a

decision whether a particular community has to be included or not.

Mr. Deputy Chairman, Sir, I would like to just inform this House that as per
the prescribed modalities, which were approved by the Cabinet Committee on
Scheduled Castes, Scheduled Tribes and Minorities in its meeting held on 15th June,
1999 and further amended on 25th June, 2002, the proposals which were rejected by
the Registrar General of India twice, actually these matters were being closed. I have
been receiving a lot of recommendations from my colleagues in Parliament, from
State Governments and from several others regarding the inclusion of certain
communities. Many of these cases, I thought, merit a further look. I thought we
needed to revisit these communities. In fact, even in cases where the RGI has
rejected them on more than a couple of occasions and where I feel that prima facie
there is a need to look into this matter further, I have been sending them back to the
State Governments asking them for further justification and for further reports from
anthropologists and from ethnographic studies to enable me to move further. This is

as far as the procedure is concerned.
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Hon. Member Shri V.P. Singh asked whether we will include or exclude them.
Well, whether it is for inclusion or exclusion, the same policy or procedure has to be
followed. Unless the State Government of Rajasthan or Odisha or Andhra Pradesh or
any State for that matter sends a proposal saying that this community has to be
deleted, I cannot suo motu take any action. For instance, Marathi community of
Kerala, which is there today, was in the Scheduled Tribes list as hon. Member Shri
P. Rajeeve mentioned. This was, for some reason or the other, deleted from the list.
I do not know why that was done. But subsequently it was again recommended by
the Government of Kerala. It went to the Registrar General of India who
recommended the case and then it went to the NCST. I looked into the matter and
had made a deep study to find out whether it really merits inclusion at that particular
stage. Having been satisfied that the reports of the RGI and the clearance given by
the NCST deserved consideration, then I got a clearance from the Cabinet and today
I am able to bring it over here. Basically, it has to come from the State Government
first. This is a federal subject. This is something on which I cannot encroach upon
without any kind of proposal or recommendation from the States. This is something

I would like all hon. Members to understand.

Hon. Member Shri Karimpuri has raised certain issues about the status of
tribals. This is precisely why this status is being given to them. In fact, the two
communities which have been included from Chhattisgarh today are actually
primitive tribal groups. They are particularly vulnerable tribal groups and you are
right when you asked why they were deprived of being in this list for the last 50-60
years. I really don’t understand. They should have been there. In fact, the Hill
Korwas are more primitive and more vulnerable than the Korwas. So, while the
Korwas are there, I don’t know why the Hill Korwas were not there. In fact, both the
communities from Chhattisgarh should have been there long, long ago. But, as far as
they are concerned, once it came from the Chhattisgarh Government and we got it
cleared, I thought we should get it included in the list. As far as they are concerned,
it is a question of better late than never, but they did deserve to be there earlier.
...(Interruptions)... 1 am replying to every Member. As far as Mr. Rajeeve is
concerned, he raised the issue about the death of tribal children in Attappady. Sixty
of them died. In fact, I had already taken this matter up with my concerned
colleagues—Minister of Rural Development, who is sitting here, Minister of Women

and Child Development, Minister of Welfare, State Governments, etc. I have had
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very positive responses from all of them. They have been taking some action, but at
an appropriate time, as I had earlier assured the hon. Member, I shall be visiting that
place myself also. There is the special Attappady package which has been given for
this particular region. Certainly, we will do whatever we can to ensure that this

position does not recur.

Mr. Arjunan wanted the Badagas to be included. The Chief Minister of Tamil
Nadu had written to me about the Badagas. The Badagas have been rejected by the
Registrar General of India more than twice, maybe, on three occasions. But, if there
is a further justification and if the State Government again writes to me, I am
prepared to again send it back. But, unless it comes from them, there is nothing that

I can do.

As far as Narikuravar is concerned, this has been raised by more than one
Member in the House. I think, hon. Members, Mr. Thangavelu, Mr. Raja and Mr.
Arjunan, have all raised it. I would like to take this august House into confidence
and mention to you that just about a couple of weeks ago, I have got this cleared in
the Cabinet. This was okayed earlier on by the NCST and RGI, and had the Session
carried on for another week, maybe, I could have got it introduced here, but in the

next Session, Narikuravar would be through.

Mr. Raja has raised an issue about Malayali. Well, Malayali actually came to
me as Malayali Gounder. ...(Interruptions)... Now, that has come as Malayali
Gounder. Well, first of all, I wondered because Gounders and other communities in
Tamil Nadu...(Interruptions)... Please listen to me. ...(Interruptions)... There is a
particular community in Tamil Nadu called the Gounder community. So, when I saw
that, I was wondering how a Gounder who speaks Malayalam can become a tribal.
But, later on, I came to understand that in Tamil, ‘Malay’ means a hill or mountain.
So, Malayalis actually pertain to those who live on top of the hills. There was one
district, Erode, which was not included in this. In fact, I have written to the State
Government for clarifications. It has been cleared by RGI and NCST. Once that
specific clarification comes, then I can proceed further as far as Malayali Gounder is
concerned. ...(Interruptions)... Puducherry is, unfortunately, not a part of Tamil Nadu.
So, a separate proposal will have to come from Puduchery. ...(Interruptions)... Hon.

Member from Odisha, Mr. Behera, and Mr. Pradhan-I will come to Mr. Baishya; let
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me go one by one-raised certain issues which are very, very pertinent. These are
genuine issues. Now, as far as the issue raised by Mr. Behera is concerned, he
raised an issue about a community called ‘Saara’. There is another community called
‘Sohra’; there is one called ‘Savra’; there is one called ‘Sabra’. I know they are one
and the same because I live on the borders and I have the same communities in my
side also. Mr. Pradhan raised an issue about ‘Sudh Sabra’. ‘Sudh’ means pure. Pure
Sabra, in fact, should have got before the other Sabras if there is anything like that.
It was spelled ‘Sudd’ in one; ‘Sudh’ in another. So, unfortunately, these proposals,
time and again, have been rejected by the Registrar General of India. But I have
written to the State Government. We have written to them asking for further
clarifications and justification. In fact, I had referred it to the National Commission
for Scheduled Tribes. My Ministry has forwarded the comments from the RGI with
the objections that he has raised to the NCST for providing the latest socio-
economic, educational and anthropological studies of each community conducted by
the reputed research organisations in the State of Odisha. I would request my hon.
colleagues if they could ensure that these reports come to my Ministry; and if they
can send me a copy privately, I will take up this matter further. I know that they are
genuine cases; and they deserve to be there. It is just because of one spelling
mistake that is not being done. But, unfortunately, I am bound by certain

procedures, rules and regulations. I can’t jump.
SHRI DHARMENDRA PRADHAN : Just now, I can submit it to you.

SHRI V. KISHORE CHANDRA DEO: As soon as I get those clarifications, I
assure you that I will take up that matter myself personally. I know that they have to

be included.

Hon. Member, Mr. V.P. Badnore had raised about the Gujjar community. Well,
I am afraid; the Gujjar community is not in my list. It is not pending with me. It has
to come from the Government of Rajasthan. If it comes, I will take a call on it. But so

far I have no proposal before me as far as the Gujjar community is concerned.

Hon. Member, my good friend, Mr. Birendra Prasad Baishya, has raised about
the Tea Tribes of Assam. Mr. Deputy Chairman, Sir, Tea Tribes means
..(Interruptions)... Please listen to me. First of all, there were 92 tribes or 92
communities whom they call Tea Tribes. What are those 92 communities? Anybody

who works in the Tea Estate is called Tea Tribe. They wanted all to be scheduled.
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This was rejected by the Registrar General of India. I don’t think personally it is
correct to say that anybody who is working in a Tea Estate or, a Coffee Estate will
be allowed to be a Tea Tribe or a Coffee Tribe which should be scheduled.
Ultimately, we have written to the Government of Assam. They have short-listed and
sent a few names out of that. I am having those processed. But you have mentioned
about Rajbanshi, Ahom, Moran, Matak and Chutia. About the Tea community I have
already explained to you. These were actually rejected by the Registrar General of
India in 1981, in 1992, in 1995, in 1997, in 2003 and in 2005. .. (Interruptions)..
Moreover, they are in the OBC list, at Serial No.18 in the Central List of Assam. The
communities which have been there in the OBC List for sufficiently a long time; after
a decade or two or three, instead of going forward, if you want to go back, then,
naturally the justification has to come suitably from the State Government.

..(Interruptions)...

SHRI BIRENDRA PRASAD BAISHYA : Just one minute. The Rajvanshi
community of Assam was given the ST status by the Central Government in 1996. Is

it correct or not?
SHRI V. KISHORE CHANDRA DEO: My record does not say so.

SHRI BIRENDRA PRASAD BAISHYA: The Tea community of Assam has

been given the ST status.

SHRI V. KISHORE CHANDRA DEO: Mr. Baishya, the Central Government
can’t grant the ST status unless it comes from the State. From the records that I

have.. ..(Interruptions)...

SHRI BIRENDRA PRASAD BAISHYA: Mr. Minister, I would like to inform
you that from 1996 to 1997 ..(Interruptions)... This is important, Sir.

MR. DEPUTY CHAIRMAN: He has not yet completed. It will not go on
record. ..(Interruptions)... He has not completed. Don’t do that. ..(Interruptions)...

How can I allow this? Are you yielding to him?
SHRI V. KISHORE CHANDRA DEO: No. I have heard what he has said.

MR. DEPUTY CHAIRMAN: Mr. Baishya, you take your seat. You reply to

Mr. Swamy also.
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SHRI V. KISHORE CHANDRA DEO: I will surely reply to him. What I would
like to mention is that what is an Ordinance? An Ordinance is like any other
legislation. An Ordinance is something which is issued when Parliament is not in
session. Within a certain period of time and when the Parliament meets it has to be
passed by both the Houses of Parliament. Now an Ordinance which does not
conform to the rules and procedures, cannot become law. I do not know the
circumstance and situation under which these Ordinances were issued. I would like
to again mention, you are asking about 1996, that in 1995, it was rejected by RGI; in
1997, it was rejected; in 2000, it was rejected; in 2003, it was rejected; in 2005, it was
rejected. It is in other list. So, what happened in 1996...

SHRI BIRENDRA PRASAD BAISYA: Sir, in 1996...
MR. DEPUTY CHAIRMAN: You can write to the Minister.

SHRI V. KISHORE CHANDRA DEO: As I told you, it had been rejected in
1997 by the RGI. This is the information which I am having with me.

SHRI PANKAJ BORA (ASSAM): Sir, if the State Government writes to him,

will he consider it?

SHRI V. KISHORE CHANDRA DEO: If the State Government writes once
again, I will again go through the process. I will send it to the RGI. If they okay it,
I will again send it to the National Commission for Scheduled Tribes and then I will

decide. ...(Interruptions)...
DR. VIJAYLAXMI SADHO : Sir, what about Madhya Pradesh?

SHRI V. KISHORE CHANDRA DEO: The same procedure applies to all. As far
as Madhya Pradesh is concerned, there are only two communities which are pending
with me. One is the Kir and Pardhi and the other one is Dhimer, Kewat, Kahar,
Bhoi, Mallah and Nishad. No other community is pending with my Ministry. These

are the ones which are still with us.

I would like to finally deal with what Shri Swamy has raised.
...(Interruptions)... Sir, hon. Member, Shri Swamy, has raised certain very pertinent
questions. Certain questions are very, very important as far as the Tribal community
is concerned. He mentioned about the lands of the tribals which are mineral-rich. I

will divide this into two categories; one, are the lands which are located in Schedule
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V area, and second, the lands which are not located in Schedule V area. The Land
Acquisition Bill which the Member referred to is not going to, in any way, come on
the way of the lands which are located in Schedule V area. Schedule V has got
constitutional protection. Schedule V is nothing else, but are the rules and
provisions made under article 244 (1) of the Constitution. These are areas which are
very, very strictly guarded and protected by the Constitution. Anybody who does
not belong to a Scheduled Tribe, who is listed in that particular State, he or she has
no locus standi. 1 would also like to mention over here that in such areas, even
corporate companies or companies which are not owned or controlled by Scheduled
Tribes, have no locus standi in Schedule V areas. So, the Schedule V areas are safe.
As far as the non-Scheduled areas are concerned, I think, the Minister for Rural

Development ...(Interruptions)...

SHRI A.V. SWAMY: That is very clear.
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SHRI V. KISHORE CHANDRA DEO: Mr. Deputy Chairman, Sir, the hon.
Member has raised a question about Jarwas in Andaman. Let me say that there are
two extreme views on this. There is one school of thought who feels that they
should be left to live in these animated conditions as they have been living there for
centuries. There is another school of thought who feels that they should be exposed
to malls, talkies, etc., in cities. I feel that they should find a mid-path, or, perhaps, we
should bring these people up to a stage where they themselves will decide what the

future should be. So, we are looking into this matter.
SHRI TARUN VIJAY (Uttarakhand): Just give me ten seconds.

MR. DEPUTY CHAIRMAN: No more clarifications. ..(Interruptions).. You had
not spoken on it. Kindly allow the Minister to conclude. ..(Interruptions).. You have

already put one question.
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SHRI V. KISHORE CHANDRA DEQO: Sir, we are seized of the matter. It is not
as if they have not been closed at all. We have prevented tourists from going into
these areas to see to it that they don’t get exploited. If there are any more queries
which the hon. Members want to raise, they may write to me and I will reply to

them.
MR. DEPUTY CHAIRMAN: Now the question is:

That the Bill further to amend the Constitution (Scheduled Tribes) Order,
1950 to modify the list of Scheduled Tribes in the States of Kerala and
Chhattisgarh, as passed by Lok Sabha, be taken into consideration.

The motion was adopted.

MR. DEPUTY CHAIRMAN: I shall now take up clause-by-clause
consideration of the Bill. In clause 2, there are two Amendments, (No.1) by Shri V.P.

Singh Badnore and (No.2) by Shri Dharmendra Pradhan. Are you moving?

SHRI DHARMENDRA PRADHAN: I am satisfied with the hon. Minister’s

reply and I am not moving it.

Clause 2-Amendment of Part VII and Part XX of Constitution (Scheduled Tribes)
Order, 1950

SHRI V.P. SINGH BADNORE : Sir, I move:
(I)  That at page 1, after line 8, the following be inserted, namely:-
“(b) In Part XIII-Rajasthan, after entry 5, insert:—

6. Gujar”.

The question was put and the motion was negatived.
Clause 2 was added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.
SHRI V. KISHORE CHANDRA DEQO: Sir, I move:

That the Bill be passed.

The question was put and the motion was adopted.
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MR. DEPUTY CHAIRMAN: Now, Message from the Lok Sabha.

..(Interruptions)..

SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, what about the

statement of the Minister of State for Home Affairs?

THE MINISTER OF STATE FOR PARLIAMENTARY AFFAIRS AND THE
MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI RAJEEV SHUKLA):
Sir, Shri Sukhendu Sekhar Roy had raised an issue, and he wanted that the Minister
should come and inform the House. Now, the Minister will inform the House as to

what the status is.
MR. DEPUTY CHAIRMAN: How many minutes will it take?
SHRI RAJEEV SHUKILA: Just two minutes.

MR. DEPUTY CHAIRMAN: First, the Message from the Lok Sabha.

MESSAGE FROM LOK SABHA
Street Vendors (Protection of Livelihood and Regulation of Street Vending) Bill,
2013

SECRETARY-GENERAL: Sir, I have to report to the House the following
message received from the Lok Sabha, signed by the Secretary-General of the Lok
Sabha:-

“In accordance with the provisions of rule 96 of the Rules of Procedure
and Conduct of Business in Lok Sabha, I am directed to enclose the
Street Vendors (Protection of Livelihood and Regulation of Street
Vending) Bill, 2013, as passed by Lok Sabha at its sitting held on the 6th
September, 2013.”

Sir, I lay a copy of the Bill on the Table of the House.
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STATEMENT BY MINISTERS-Contd.

Meeting of Home Minister with representatives of Gorkha Janmukti Morcha of

Darjeeling

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
R.P.N. SINGH): Sir, some Members had raised the issue of the Home Minister
meeting a delegation of people from Darjeeling on the 3rd of September, when the
Prime Minister had assured the hon. Chief Minister of West Bengal that there would
be no meetings without taking the Chief Minister and the Government of West
Bengal on board. I would like to assure this House that no such talks will take place
without taking the West Bengal Government on board. I would just like to bring to

the notice of the House what exactly transpired on the 3rd of September.

The Hon’ble Home Minister, Shri Sushil Kumar Shinde, had met a delegation
led by Shri Jaswant Singh, hon. Member of the Darjeeling Constituency along with
eight others from Darjeeling on the 3rd September. The Delegation had sought the
appointment at short notice and had insisted on meeting the Home Minister. Since
the Delegation was headed by a Member of Parliament, the Home Minister, despite
his ill-health, had met them. The Home Minister had, in fact, tried to speak to the
hon. Chief Minister of West Bengal regarding the current situation but could not
reach her as she was busy in a meeting in Kalimpong. The Government of India had
worked with the State Government in working out the tripartite agreement on the
setting up of the Gorkhaland Territorial Administration (GTA) in 2011 and will
continue to do so to further the development of the area. The only assurance given
to the delegation was that the Union Home Secretary would hold a tripartite meeting
with the State Chief Secretary and representatives of GTA to- sort out the
outstanding grievances in line with the directions of the hon. Prime Minister.
Subsequently at 3.30 p.m. the Chief Minister responded to his calls and he informed
her of the discussion which took place in the meeting and also informed her that he

had requested the delegates to withdraw the agitation.

I would once again assure the House that the Government of India will take
on board all the two other parties and will then take a decision as the hon. Prime

Minister had written in his letter to the Chief Minister of West Bengal.
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SHRI DEREK O’BRIEN (West Bengal): Sir, there are two things here. One is,
we urge the Government of India, please do not do politics with this. The situation
is very sensitive. I want to bring just two points to his notice. The timing of that
meeting was insensitive. The Chief Minister of Bengal has visited Darjeeling 21
times since she came to power in the last two-and-a-half years. Before that, the
former Chief Minister of Bengal had visited Darjeeling zero times in ten years. Please
have faith in the State Government. The State Government will resolve this and
please do not play this divide and rule. We do not want to make issue on this now
because you have said in the morning also that the Home Minister is unwell, but
please, we urge you again, Darjeeling, Kalimpong, Kurseong are three Assembly
segments out of 294 in Bengal. It is a sensitive situation. The State Government in
Bengal has this under control. So, please check cautiously if you have given us the
assurance that henceforth this will not happen. The second and the last point is, a
written assurance was given by the Prime Minister of India to the Chief Minister of
Bengal in August. This written assurance was not adhered to because of the
September 3 meeting. Just one more point, my colleague, Sukhendu Da would like to
add.

SHRI P. BHATTACHARYA (West Bengal): Sir, I have one point to clarify. Sir,
it is very unfortunate that Gorkhaland issue nowadays has taken a political turn.
Repeatedly we have said in Kolkata and outside that a tripartite meeting has to be
organised at the Central level and the Chief Minister should request the Central
Government to arrange this tripartite discussion but, unfortunately, the State Chief
Minister thought that she alone would be able to settle the Gorkhaland issue, which
is not possible. By saying that “I will settle it”, continuously, the situation is taking
a turn...(Interruptions)... So I feel this is not the way of settling this issue. It requires

a tripartite discussion to settle...
MR. DEPUTY CHAIRMAN: Please conclude. (7ime-bell rings). That is all.
SHRI P. BHATTACHARYA: No, Sir, just one minute. The GTA..
MR. DEPUTY CHAIRMAN: That is all. (Time-bell rings)

SHRI P. BHATTACHARYA: No, Sir. Just one minute. All the settled points in
GTA must be fulfilled by the State Government. Why is the State Government not
doing this thing? That has to be clarified by the State Government.
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MR. DEPUTY CHAIRMAN: That is all.

SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, I have one suggestion
for the hon. Minister of State for Home. In logic, we have read a fallacy, fallacy of
post hoc ergo propter hoc. It means a sort of coincidence which is exactly not a
coincidence. As my learned colleague has stated that the day when the hon. Chief
Minster of West Bengal was addressing a huge gathering in one of the hill areas of
Darjeeling, i.e. Kalimpong, at the same time, a meeting was being held in Delhi. In
spite of the written assurance given by the hon. Prime Minister to the hon. Chief

Minister....(Interruptions).... Kindly listen. Have patience. I will finish it.
MR. DEPUTY CHAIRMAN: Now please look here. You address the Chair.

SHRI SUKHENDU SEKHAR ROY: That “I have directed the Central
Government personnel not to hold any meetings or do anything keeping the State
Government in dark.” In spite of that, I don’t know whether there was any

communication gap.
MR. DEPUTY CHAIRMAN: But, the Minister explained it.
SHRI SUKHENDU SEKHAR ROY: In the All-Party meeting also...
MR. DEPUTY CHAIRMAN: Minister has made the position clear.

SHRI SUKHENDU SEKHAR ROY: ...the hon. Prime Minister assured that no

unilateral action will be taken.
MR. DEPUTY CHAIRMAN: He has clarified that.

SHRI SUKHENDU SEKHAR ROY: We want an assurance from the hon.

Minister that henceforth...
MR. DEPUTY CHAIRMAN: He gave it.

SHRI SUKHENDU SEKHAR ROY: ...hon. Prime Minister’s honour should be
protected...(Interruptions)...His word should be protected ...(Interruptions)...We want
that assurance. ...(Interruptions)...It is this assurance that we
want...(Interruptions)...Finally, Sir, let the hon. Minister give this assurance that
henceforth this will not happen. ...(Interruptions)...Otherwise, it will encourage the

divisive forces and these people are helping the divisive forces...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Both of you please sit down. ...(Interruptions)...It
is over. Sukhenduji, it is over. You have made your point. Sukhendu Sekhar Roy, it is

not going on record. ...(Interruptions)...
SHRI SUKHENDU SEKHAR ROY: *
MR. DEPUTY CHAIRMAN: It is not going on record. Please, sit down.
SHRI SUKHENDU SEKHAR ROY: *

MR. DEPUTY CHAIRMAN: it is not going on record. Okay. Now, Prasanta
Chatterjee...(Interruptions)...No, no. 1 called Prasanta Chatterjee. What is
this?...(Interruptions)...No, 1 called him. Why do you want to do

this?...(Interruptions)...

SHRI PRASANTA CHATTERJEE (West Bengal): Sir, everybody knows that
the Left Front Government—the earlier Government of West Bengal—for many, many
years, and the people of West Bengal in particular, have been saying that Darjeeling
is an integral part of the West Bengal State. Everybody knows that our party is
against creation of smaller States. And, it is only our party which said, many a time,
that you are creating Telangana and you will face the problem. Now, you are facing
the problems. The struggle of the people of West Bengal and the people of
Darjeeling is long and we wanted that hilly people and the people on the plains
cannot be divided and should not be divided. And, we want a peaceful settlement all
the time, even today. Even today, our advice to the existing Government of Bengal is
that the political parties should be involved. But, unfortunately, the present
Government has not invited any political party to any of the meetings. We want to

be involved in that process. We want a peaceful settlement on this issue.

With these few words, I would like to appeal to you all not to politicize the

issue. Thank you.

SHRI PRAKASH JAVADEKAR (Maharashtra): Sir, I am just referring to our
colleague, Shri Sukhendu Roy, who said that it was not a coincidence. It means, you
are attributing a motive. It is motive on a delegation led by the local Member of
Parliament. After all, we are all Members of Parliament. So, if somebody wants to go
and meet the hon. Minister, it does not require the permission of the State Chief

Minister. That can always happen. Thank you.

* Not recorded.
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SHRI R.P.N. SINGH: Mr. Deputy Chairman, Sir, it was a mere coincidence that
the Member of Parliament took the delegation. So, as I clarified earlier, I assure you
that the Government of India—the hon. Prime Minister had written a letter to the
hon. Chief Minister of West Bengal—will take the State Government on board and I

give you that assurance in the House.

MR. DEPUTY CHAIRMAN: Now, we will take up Short Duration Discussion.

Till how long we will sit? Take a decision.
SOME HON. MEMBERS: We will take it up tomorrow. ...(Interruptions)...

SHRI RAVI SHANKAR PRASAD (Bihar): Sir, I am having an assurance from
the hon. Minister that it will start tomorrow as the first item after the Zero

Hour...(Interruptions)...

DR. V. MAITREYAN (Tamil Nadu): Are they clubbing both of them.

...(Interruptions)...Are we clubbing price rise and Appropriation? ...(Interruptions)...

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND THE MINISTER OF STATE IN THE MINISTRY OF PLANNING
(SHRI RAJEEV SHUKLA): Sir, we can take it up tomorrow...(Interruptions)...

MR. DEPUTY CHAIRMAN: So, the understanding is this.

...(Interruptions)...The price rise will be taken up tomorrow. ...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: But, immediately after the Zero Hour. Sir,
tomorrow is the last day of the Session. So, allow some Zero Hour submissions
which are the concerns of the country. And, immediately thereafter, we can take up

the price rise issue. ...(Interruptions)...

SHRI SATYAVRAT CHATURVEDI (Madhya Pradesh): Why have Zero Hour

at all, Sir? Let us take up this issue.

SHRI RAJEEV SHUKLA: What I would request... ...(Interruptions)... No, no.

Let me finish.

Sir, they had asked for the discussion on price-rise to be re-started today. We
had agreed to that. The Minister is also here. We can start it now. If they want it
tomorrow, then, I would suggest, let us give up Zero Hour, and we can start it at

eleven. And I would further request... ...(Interruptions)...
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DR. V. MAITREYAN: We are ready to sit up to 11.00 p.m. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: All right. ...(Interruptions)...

SHRI RAJEEV SHUKLA: If the Chairman permits, there is an Appropriation

Bill also tomorrow. The Minister would be present here.
MR. DEPUTY CHAIRMAN: Okay. That has to be passed.

SHRI RAJEEV SHUKLA: Most of the issues are going to be the same.

...(Interruptions)... We could also club the discussion. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No problem. ...(Interruptions)... I agree with you.
I must thank all the hon. Members who have cooperated in the passage of two Bills.
There were a few clarifications too. It is already 7.30 p.M. now. As suggested by the
hon. Minister, and also agreed to by the Deputy Leader of the Opposition, we would

take up the Short Duration Discussion tomorrow.
SHRI D. RAJA (Tamil Nadu): After the Zero Hour. ...(Interruptions)...
SHRI RAJEEV SHUKLA: No Zero Hour. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You may leave that to the Chairman.
...(Interruptions)... That is the Chairman’s prerogative. You may leave that to the
Chairman. ...(Interruptions)... Leave that to the Chairman. Now, Special Mentions.
Who has not read Special Mentions? ...(Interruptions)... You may leave that to the
Chairman. ...(Interruptions)... Special Mentions. Shri Veer Singh; not present. Shrimati

Renubala Pradhan; not present; Sardar Sukhdev Singh Dhindsa; not present.

The House stands adjourned to meet at 11.00 a.M. on Saturday, the 7th
September, 2013.

The House then adjourned at thirty-two minutes past seven of the clock till

eleven of the clock on Saturday, the 7th September, 2013.



